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[ GOVERNMENT OF INDIA
OFFICE OF THE ADDL. COMMISSIONER OF INCOME TAX, RANGE 1, PUNE
PMT Bidg., B—Wing, Second Floor, Shankar Shet Tel 020-24441140, Fax -020-24445524,

Road, Swargate, Pune -411037 ' pune.addlcitl@incometax.gov.in

| | I ] N R I——
No.PN/ AddICIT-1/Residue,/ Jurisdiction/ 1201/ 2020-21 /4 §3 (20 Date; 25.09.2020

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 1961} and in accerdance
with Notification Number S.0. No. 2752(E) dated 22nd Cclober, 2014 of Government of India, Central Board of Direct Taxes, published in the
Gazette of India, Extraordinary, Part-1l, Section 3(iij [Notification No. 50/2014/F/No. 187/38/2017(1TA.DY], Notification No. 64/2014 F, No.
187 740/ 2014 (ITA-I) dated 1311.2014; subsequent order of the Principal Chiet Commussioner of Income-tax (CCAY), Pune, dated 14.11.2014 vide
F. No. PN ,? CC/Admn, /C&A/2014-15/3366, 5368 & 5370 allocating Ranges including Special Ranges under the jurisdiction of Pr. CIT-1, Pune
and subsequent order of the CIT-1, Pune dated 15/11/2014 vide F.No. PN/CIT-1/HQ/ Jurisdiction/2014-15/2741and order passed by then
Range head-1, Pune dated 15/11/2014, |, the Additional Commissioner of Income-tax, Range- 1, Pune, having been authorized so, vide
notification no. 62 5.0.2755 (E) dated 13th August, 2020 of ITA-], subsequent orders of the Principal Chief Commuissioner of Income tax, Pune
dated 28/08/2020, Order No. 1/100 of 2020 F. No. PN/PrCC/EST/CEA/ ReAC/100/ 2020/ 1184 and Order No. 27100 of 2020 F.No.
PN/Pr.CC/EST/C&R/ Faceless  Assessment/2020-21/1185 and the Pr. Commissioner of Income tax, Pune's No.PN/PCIT-
1/ Residue/ Jurisdiction/ 120/2020-21 /501 dated 31.08.2020, and in supersession of all earlier orders passed by the Addl CIT, Range-1 , Pune
make the following amen:.{fﬂents, new entry at Sl. No. {1} to (8) of Columns (1) with the number ynd words as per Schedule below is

substituted.

H N r _{ J
This order shall come into force w.ef. 13/08,/2020. ' - il e 4
Ieh TS ' o,

(Prashant Gadekar)
Addl Commissioner of Income Tax,

Range-]. Pune.

0| L



Copy for information to:

N N

s S e e

The Pr, CCIT. Pune.

The CCIT, Pune, The CCIT(ReAC), Thane and The CCIT(Re AC), Nashik

The Dhrector General of Income-tax (Inv.), Pune.

Pr. CIT- 2, 3 & 4 Pune, Pr. CIT-1, Thane, Pr. CIT-1, Nashik

AN CIT(A), PIT(Inv.), CIT(Exemp.), CIT(IT&TP), CIT{Audit),CIT(CO), CIT(ITAT)-1 & 11

and CIT(TDS), Pune.

The AddL /Tt. Comumissioner of Income-tax, Range- Kolhapur & Range-Sangl.

All AOs & TRO under the charge of Pr.CIT-1, Pune.

The PRO, Pune

Notice Board of Pratvakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune, Income-tax Office, PMT Bldg, Pune, Praptikar Sadan,

Karve Road, Pune & B.O. Bhavan, Pune, Income Tax offices at Ahmednagar. g
/

A
Addl, Commuissioner of [ncorme Tax,

Range-1, Pune.
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~ SCHEDULE

Cases or classes of cases l

St | Des{gna tion of Income- _I'-h?adquarters Territorial Areas Persons or classes of persons
No. | tax Authorities
(1) (2) (4) (5)

(6)

D_g,r;?‘ Asstt Commissioner Of Income Tax, Circle- 1{1), Pune

1 | Dy/Asstt. Commissioner
i of Income Tax, Circle-

| 1(1}, Pune

In the state of
Maharashtra,

fa) District of Pune
other than areas (i)
which is falling within
the following
PINCODES: 411M2
411017 411018 211019
411026 411027 41103]
311033 317034 311035
411039 411044 411057,
or within the municipal
limits of Pimpri
Chinchwad Municipal
Corporation,

(ii) Within the limits of
Thehu contonment,

{iit) within the Iimits of
Maval (Wadgaon)
Taluka, Khed Taluka,
Ambegaon
{Ghodegaon) Taluka
and Junnar Taluka

(&) Persons being companies
registered under the Companies

Act, 2013 or under the
Companies Act, 1956 and

having its registered office or
principal place of business in the
area mentioned in item (a) of

Column (4);

(b} Persons bemg mdividuals
referred to in item (b) of column

{6);

(¢} Persons other than

companies and cooperative
societies deriving income from
business or profession and

whose principle place of

business or profession within

the area mentioned in item (a) of

columni4)

(a) All of persons referred to in
corresponding entries in item [a) of
colummn (5) being companies whose

names begin with the Alphabet "A" or "B" |
or "C" or "D" or "E" or "F" or "G" or "H"

or "I";

(b) All cases of Individuals being
Manaping Director or Manager or
Secretary in the companies referred to in
corresponding entry in item (a) above;

(<) All the persons referred to in
corresponding entry in item (c) of
column(3) whose principal source of
income is from legal, medical,

engineering or architectural profession or |
the profession of accountancy or technical I
consultancy or interior decoration or any
other profession as is notified by the
Board in Official Gazette under sub-
section (1) of section 44AA of Income-lax
Act, 1961;

(d) All the persons referred to in
corresponding entry in item (¢) of column
(5) being insurance agents;




(b} District of Pune

[d) Persons being individuals
deriving income from sources
other than income from business
or profession and residing
within the territorial area
mentioned in item (b) of
column(4);

(e) Persons being individuals
deriving income [rom sources
other than income from business
or profession and residing
outside the territorial area
mentioned in item (b) of column
(4), and who were residing, at
the time of departure from the
taxable territory, in area
mentioned in item (b) of column
(4;

(e} All cases of persons referred toin
corresponding entry in item (d) of column
| {5) whose principle source of income is
from "Salary" and who are emplovees of
| Defence Services, under audit control of
CDA(O) other than employees attached
to the military accounts department being
officers of the rank of Major General and
above;
(f) All cases of persons referred to in
corresponding entry in item (e) of column
| (3). whose principal source of income is
from salary, and who are employees of
defence services, residing presently
outside the taxable territories, who at the
time of departure from the taxable
territory were under Audit control of
CDA{O) and who are not under the audit
control of any other audit officer in
| respect of accounting period during
which they were defence services
empioyees, being officers of the rank of
Major General and above;

&

ITO Wd 1 (1), Pune

Sr. | Designation of income | Headquarters | Territorial Area Persons or classes of persons Cases or classes of cases O
No. | tax authorities
L @ (3) ) () (®) =
2. % Income tax  officer, | Pune, (a) In the state of (a) Persons being companies | (a) All cases of persons referred to in |
Ward-1(1), Pune Maharashtra - District | registered under the Companies | corresponding, entries in item (a) of
Maharashtra | o¢ pyne other than  Act2013, or under the | column(3) being companies whose names
areas (i) which is Companies Act 1956 and having | begin with the alphabet *A" , “B", "C" ,
falling  within  the | its registered office or having its |




| following PINCODES: | principal place of business in the | “D* "E", “F” or “G”;
411012 411017 411018 | area mentioned in column 4(a) ;
411010 411026 411027 (b) All cases of individuals being

) (b) Persons being individuals | managing director or director or secreta

| :;:E’lj :.I :g:; ii:iﬁ | referred to in item (a) of column | in  the : compani¢s  referred  to 3
411057, or x;rithm the {6). corresponding entry in item (a) above.

- municipal  limits  of

Pimpri Chinchwad

Municipal

| Corporation,

' (if) Within the limits of

Dehu contonment,

, (iii) within the limits of

Mawal (Wadgaon)

Taluka, Khed Taluka,

Ambegaon

(Ghodegaon)  Taluka

and Junnar Taluka
\
ITO Wd 11 (1), Pune \
| Sr. Designation of income | Headquarters | Territorial Area | Persons or classes of persons " Cases or classes of cases ./
| S tax authorities )(
PR
-
| 3 Income tax officer, WD- | Pune, In the state of|(a) Persons being companies | (a)All case of persons referred to in
11(1), Pune Maharashira - registered under the Companies  corresponding entries in item {(a) of
Maharashtra o Act, 213, or under the | column(5) being companies whose namez;l
| (@) District of Pune | .00 nio Act 1956 and having | begin with the alphabet “H” or “I; |

other than areas (i)
which is falling within
the following
PINCODES: 411012 | . or director or secretary in the companies
column (4); | .
411017 411018 411019 referred to in corresponding entry in item
411026 411027 411031 | (b) Persons being individuals | (a) above;
4711033 411034 411035 | referred to in item (b) of column |

———— e ———r——

its registered office or having its
principal place of business in the
area mentioned in item {a) of

(b)Y All cases of individuals being
managing director or director or manager |

T —




| 411039 411044 411057,

or within the municipal

limits  of  Pimpri
Chinchwad Municipal
| Corporation,

(ii) Within the limits of
Dehu contonment,
(iii) within the limits of
Maval (Wadgaon)
Taluka, Khed Taluka,
Ambegaon
(Chodegaon)  Taluka
and Junnar Taluka

() District of Pune,

(6}

other than areas (i)
which is falling within
the following
PINCODES: 411012
411017 411018 411019
411026 411027 41103
411033 411034 411035
411039 4711044 411057,
or within the municipal

limits  of  Pimpri
Chinchwad Municipal
Corporation,

(1) Within the Limits of
Dehu contonment,
(iii} within the limits of
Maval (Wadgaon)
Taluka, Khed Taluka,
Ambegaon

(Ghodegaon)  Taluka

(c) Persons  other  than
companies and cooperative
societies deriving income [rom
business or profession and
whose  principal  place  of
business or profession is within
the territorial area mentioned in
item (b) of column (4):

(c) All cases of persons being individuals
referred to in corresponding entry in item
(c) of column (3) whose principal source
of income 5 from legal, medical,
engineering or architectural profession or

| the profession of accountancy or technical

consultancy or interior decoration or any
other profession as is notified by the
Board in the Official Gazette under sub-
section (1) of section 44 AA of the Income-
tax Act.1961;

(d) All cases of persons other than
individuals referred to in corresponding
entry in item (¢) of column (5) whose
principal source of income is trom legal,
engineering  or  architectural
profession  or the profession of
accountancy or technicai consultancy or
interior

medical,

decoration or any other

profession as is notified by the Board in |




and Junnar Taluka

‘the Official Gazette under sub-section {1)]
of section 4 AA of the Income-tax ﬁ'v.-.'t.r
1961,

[TO Wd 11 (3), Pune

Sr.

No.

- Designation of income | Headquarters
tax authorities

| Territorial Area

Persons or classes of persons

Cases or classes of cases

I

Income tax officer, WD- | Pune,

11(3), Pune
Maharashira

Il.n the

state  of
Maharashtra - District
of Pune

(a) Persons being individuals
deriving income from sources
other than income from business
or profession and residing
within  the territorial
mentioned in column (3);

arva

(b) Persons bheing individuals
deriving income from sources
other than mcome from business
or profession and residing
outside the territorial area
| mentioned In column (4), and
who were residing , at the time
of departure from the taxable
territory in area mentioned in
column (4).

(a) All cases of persons referred to in
corresponding entry in item (a) of column
(3) whose principal source ol income is
from " salary” and who are employees of
Defence services, under audit control of
CDA {O) other than employees attached |
to the military accounts department of the |
rank Brigadier or Colonel;

(b) All cases of persons referred to in |
corresponding entry in item (b) of column
(3), whose principal source of income is
from salary, and who are employees of
defence  services, residing presently
outside the taxable territories, who at the
tme of departure from the taxable
territory were under Audit control of
CDA (O) and who are not under the audit
control of any other audit officer, and of
the rank Brigadier or Cntm{ei.

ITO Wd 11 (4), Pune

No,

Designation of income Headquarters
tax authorities

Territorial Area

1|
III.

Persons or classes of persons

L%

Cases or classes of cases




any other

5 Income tax officer, WD- | Pune, 'In  the state of _{a]_Persnns being individuals | (a) All cases of persons referred to in
11(4), Pune Maharashtra | Maharashtra - District | deriving income from sources | corresponding entry in item (a) of column
' of Pune other than income from business | (5) whaose principal source of income is
or profession and residing | from " salary” and who are employees of
within  the territorial area | Defence services, under audit conirol of
mentioned in column (4); CDA (O} other than employees attached
o= o to the military accounts department, of
{‘h} l_"'erﬂﬂ_ns being individuals the rank Licutenant or Captain or Majar
deriving income from sources | Lientenant Colonel:
other than income from business
or profession and residing | (b) All cases of persons referred to in
outside the territorial area | corresponding entry initem (b) of column
mentioned in column (4), and | (5), whose principal source of income is
who were residing , at the time | from salary, and who are employees of
of departure from the taxable | defence services, residing presently
territory in area mentioned in | outside the laxable territories, who at the
If:{:-lurnn {4). time of departure from the taxable
territory were under Audit control of
CDA (O) and who are not under the audit
| control of any other audit officer, and of
the rank Lieutenant or Captain or Major
i | or Lieutenant Colonel. \
ITO WD 11(5), Pune N \
. # N
| Sr, Designation of income | Headquarters | Territorial Area Persons or classes of persons Cases or classes of cases /\E’f:/_
tax authorities )(3
No. |
f Income tax officer, WD- | Pune, In the state of | Person other than companies (a) All cases of persons referred to in
11{3), Punse Maharashtra | Maharashtra - and cooperative  socielies | corresponding entry in column (3) whose
o deriving income from business | principal source of income is from legal,
(@) Dutnct: of Fore | profession  and whose  medical, engineering or architectural
| oxthie ih%” areas; &) principal place of business or | profession or the profession  of
which i falling: within profession 15 within  the | accountancy or technical consultancy or
the following territorial area mentioned in | interior decoration  or



PINCODES: |
411017 411018 4711009
411026 411027 411031
411033 411034 411035
417039 311044 411057,
or within the municipal
limits  of  Pimpri
Chinchwad Municipal
Corporation,

(if) Within the limits of

Dehun contonment,

' (iii) within the limits of

Maval (Wadgaon)
Taluka, Khed Taluka,
Ambegaon
(Chodegaon)  Taluka
and Junnar Taluka

411012 |

column (4);

profession as i notified l?ﬂ'-ue Board in
the Official Gazette under sub-section (1)
AA of the Income-tax
| Act, 1961, which have not been assessed to
| tax earlier.

of section 44

|[b]| All cases of persons referred to in
I corresponding entry in column (3) being
|insuram:e agents, which have nof been
assessed to tax earlier.

1ITO Wd 1, Ahmednagar

Designation of income | Headquarters
tax authorities

Territorial Area

Persons or classes of persons

L

D o L

| Cases or classes of cases

Income tax officer, WD-1, | Ahmednagar,

.&hmud.nagar ¢
Maharashtra

In the GState of
Maharashtra

al District of
Ahmednagar;

(a) Persons referred to in item

fa) of column (6) being

(a) All cases of persons referred to in
corresponding  entries in item (a) of

companies registered under the

Company’'s Act, 2013, or under |

the Companies Act 1956 and
having registered office in the |
territorial area mentioned in |
itemn (&) of column (4);

column(3) being companies whose names
begin with the aiphabet "A" or "B" or "C"
or "D" or "E" or "F"; |

|
(b} All the cases of individual being a
managing director, or a director or a |
manager or a secretary in the companies
referred to in item (a) of column (8)




{b) Persons being an individual
referred to in item (b) of column

(B);

| abowve;

b) Areas falling within
the territorial
jurisdiction of -

i) Ahmednagar Taluka
ii) Kopergaon Taluka

ii1) Rahata Taluka

{(c) Persons referred to in item |
¢) of column (6) being other than
companies  deriving  income
from business or profession and
whose  principal place of
business 1s within the territorial
area mentioned m item (b) of
column (4);

d) Persons referred to in item (c)
of column (6) being other than
companies  deriving  income
from source other than income
from business or profession and
residing within the territorial
area mentioned in item (b) of
column (4).

{c) All cases of persons being individuals
referred to in item (¢) and (d) of column 5,
ather than those deriving income from
salary” whose surmame begin with
alphabets “A™ to “M";

(d) All cases of persons other than
individuals referred to in item (c) and {d)
of column 3, whose name begin with
alphabets “A"” to "M".

T

| {e) All cases falling within the

jurisdicion of erstwhile circle
Ahmednagar as detailed in
arder u/s 120 passed by order of
the Principal Chief
Commissioner of Income-tax

| (CCA), Pune, dated 14.11.2014

vide F. No.
PN/ CC/ Admn./ CdeA /2014~

15/5366, 5368 & 3370 allocating
Ranges under the jurisdiction of

(e} All cases falling within the jurisdiction ;
of erstwhile circle Ahmednagar as
detailed in arder u/s 120 passed by order
of the Prncipal Chief Commissioner of
Income-tax {CCA), Pune, dated |
14.11.2014 vide No.
PN/CC/ Admn./CéA /2014-13/5366,

5368 & 5370 allocating Ranges under the
jurisdicion of Pr. CIT-1, Pune and
subsequent order of the CIT-1, Pune
| dated 15/11/2014 vide F.No. PN/CIT-




| Pr. CIT-1, Pune and subsequent
order of the CIT-1, Pune dated
15/11/2014 vide F.No. PN/CIT-
1/HQ/ Jurisdiction/2014- '

| 15/2741and order passed by |
then Range head Ahmednagar,
Pune dated 15/11/2014.

1/HQ/ Jurisdiction/ 2014-15/ 274 1and
order passed by then Range head
Ahmednagar, Pune dated 15/11/2014.

ITO Wd 2, Ahmednagar

Sr.

No,

Designation of income tax | Headquarter
| authorities 5

Territorial Area

| Persons or classes of persons

Cases or classes of cases

Income tax officer, WD-2, | Ahmednaga
| Ahmednagar T,

Maharashtra

b

In the
Maharashtra

a) District

State

Ahmednagar;

of | (a} Persons referred to in item

(a) of column (6) being
¢ companies registered under the
0

the Companies Act 1956 and
having registered office in the
territorial area menboned in
item (a) of column {(4);

|
|
|
Company’s Act, 2013, or under |
|

(b) Persons being an individual
referred to in item (b) of column

(6);

)
(a) All cases of persons referred to in |
corresponding  entries in item (a) of |
column(5) being companies whose names
begin with the alphabet “G” or “H" or “I
or “J" or “K" or “L" or "M" or "N" or
“O" or “P” or *Q" or “R” or "S" or “T"
or "U” or "V" or “w” or “X" or "Y" or
ug.

(b} All the cases of individual being a
managing director, or a director or a
manager Or a secretary in the companies |
referred to in item {a) of column (6)
above;

b} Areas falling within

the
| jurisdiction of -

Lerri

i) Akole Talukd

i1) Pammer Taluka',

{c) Persons referred to in item (

torial | ¢) of column (6) being other than
| companies  deriving
from business or profession and

of

" | business 1s within the territorial

mcome

':?.rhusv principal  place

L
'\ ,\/‘ma/nénliﬂmid in item (b) of |

(c) All cases of persons being individuals
referred to in item (c) and (d) of column 5,
other than these deriving income from
salary “;

(d) All cases of persons other than
individuals referred to m item () and (d)




iii) Pathardi Taluka
iv) Shevgoan Taluka
v) Karjat Taluka

vi) Shrigonda Taluka
v) Shrirampur Taluka
vi) Rahuri Taluka

vii) Sangamner Taluka
viil) Nevasa Taluka

ix) Jamkhed Taluka

[ column f-l];

d) Persons referred to in item (c )
of column (6) being other than
companies deriving  income
from source other than income

| from business or profession and
residing within the territorial
area mentioned in item (b) of
column (4).

referred to in item (f) of column
(6) whose principal source of
income is from salary and who
is residing within the territorial
area mentioned in item (a) of
column (4).

| of column 5.

|

(e} All cases of persons referred to in
corresponding entries item of column (5)
who have not been assessed to tax earlier.

(e) Persons being individual | (f) All cases of persons being individual

referred to in item (e) of column 5;

&

| ¢) Areas falling within

| the territorial
| jurisdiction of -
|

i) Ahmednagar Taluka
| 1i) Kopergaon Taluka

| iii) Rahata Taluka

= _— e e —

(f) Persons referred to in item (g)
of column (6) being other than
| companies  deriving  income
from business or profession and
whose  principal place  of
business is within the territorial
area mentioned in item (¢} of
column (4);

(g) Persons referred to in item

() All cases of persons being individuals
referred to in item (c) and (d) of column 5,
other than those deriving income from
salarv”  whose surname begin  with
alphabets “N" to “2";

(d) All cases of persons other than
individuals referred to in item (f) and (g)
of column 5, whose name begin with
alphabets “N* to “Z".




. |Lp;_]”nl column (6) bumg_ other |
than companies deriving income
from source other than income
from business or profession and
residing within the territorial
area mentioned in item (¢} of

| column (4),

This orcler shall come into force from 13/08/2020.

(Prashiant Gadekar)
Addl. Commissioner of Income Tax,

Range-1, Pune,

L
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OFFICE OF THE
JOINT COMMISSIONER OF INCOME TAX RANGE-1, KOLHAPUR
Aavakar Bhavan, Eoom MNo. 1135,
1-C/2, E Ward, Tarabai Park, Eolhapur - 416 003, [
Email 1Dv- kolhapur.addleit ligincomelax. gov.in '
Phone ;- Phone 0231 2665247/ Fax 0231 - 2652473

No. KOP/JLCIT/Range:1, Kolhapur/JURIS-CORRI. F2020-217 2.4, 2 Date:28.09. 2020

51

This corrigendum is lsswed Turther to the Order u/a 120 of the IT Act, 1961 of this oMes vide Leter
Mo, KOP/JLCITRange, Kolhapur/JURIS2020-21 /199 diated 04,09, 2020 and Cormigendum Order dated
23,08 320: in wiew of all the orders/ notfications mentioned in the said order and conseguent 1o the Br,
Chiel Commisgioner of Income Tax, Pune's cormipgendum order doated 11092020 wvide F. MNo.PN/Pr.
CC/EST/C & A/ Faceless Assednment/2020-21/ 1381 as well as the Pr. Cheel commissioner af Income Tax,
Pune's order No, PN/ Pr . CCJEST/ ClaAf 100,/ 2020 / 1428 dated 1500, 2020 and subsequent PCIT-1, Punc's
corrigendum order dated 160892020 vide letter no. PN/ Pr.CIT-1 fdunsdiction / Comgondu m f 2020-2 ] /584,

in order to amend contenis of Schedule-1 of the said order and now accordingly replaced & renamed as the
Revised Schedule-l as annexed hitherto,

oz, i n 11 [N | force with e from 1 B
e
e P il
T "1/?-'
(Dhananjay K. Mahajan)
JE. Commissioner of Income Tax Range-1,
Holhapur
Ciogoy -
1. The Central Board of Direct Taxes. New Deélhi

oz, The Pr.CCIT, Pune

03, The CCIT, Pune

04, The DGIT(Inv) Pane, JOIT[lnv), Kalhapur

05, The PCIT-1, Pune

06, The PCIT[Central|, Pung

or. The CITICO), Pune

D&, The CITIA)-1 & 2, Eolhapur

Qe The Addl fJ1, CslT, under the charge of Pro.CIT-1, Pune
10, The ITOSys], Kalhaspur

11 The Dhist, Valuation Officer, Mumbai

2 The Departmental Valuation Oficer, Solapur

13, The Authorized Reprosentacive, ITAT, Pune
14. HOTICE BOARD, Eolhapur/Rotnagicl/ Sangh/ lchalkaranji/ Kudal.
I5 Jurisdiction File /.\% _

JE, ﬁngﬁal. kolhapur



= Revised Schedule-1
L Jurisdiction Of Dy./Asstt, Commissioner of Income Tax, Income Tax Oificers
in 2 af In a T, 1
. No. | Designation of | Head Quarters Territorial area Persons or classes of persons Cases or classes of
Incoma Tax Canes
Authorities

1 (2) ] (4] (5]

1. | Depuiy Kolhapur, Im the state of |[a] Persons other than companies deriving | (8] All cases of persans
Commissioner | Maharsshira Maharashira- income fram sources other than income from | referred 10 in
JAssinRNT business or profession and residing within the | correaponding  eniries
Commissmoner las} Al talukas ol |jerritorial area mentioned in items (8) to () of | in tems {8) and (b} of
of Income Tax Kolhapur district | Column {4) and having returned income [ loss | Columni5) |
Cirele-1, cxceeding Bs. 15 lakha;

Kolhapur ib} All the ralukas of ) All cases of persons

Duse. RHatmagir ;

<] All the talukas of
Dist. Sindbudurg.

{b] Persons other than Companies deriving
income from business or profession and whose
principal place of business or prolession s
within ihe territorial ares mentioned in iiems (o)
i (] of Column (#) and having returned income
J/ loss exceeding Rs. 15 lakhs;

£} Persons being companies regisiered under
ithe Companies Act, 2013 or wunder the
Companies Act, 1956 and having 8 regisiened
olfice or principal plnce of business in (he area
mentoned in bema (6 o je] of eolumnd) and

having returned income [ loss exceeding Ha 20
| ki

jdi Persons being individuals refermed 1o in item
julj of columnii).

refervedd  wo  In the
eorresponding entries
in ltem o] of Column
{5 |

fel Al canes of peraons
referred i in
corresponding eniry in
ivem (o] of column (5] |

[dj ANl cuwes of
il iwiohuils T
managing dirccior or
directior ar Manager or
BECTE LAY in the
companies referred 1o
in correaponding entry
in wems (b and o)
abawe
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(R3]

[ &

(4]

Income
CHTeer
Ward-111),
HKolhapur

Tax

| Kolhapur,
Maharashtra

in the swate af
Maharashira-

i) Al talukss  of
Koilhapur distric
cxcepl talukas of
Shirol, Hatkangale
and Municipal Wamd
*E" of Kalhapur Ciiv
of Karveer Taluka

{a] Persons other tham companies deriving |

income from sources other than income [rom
business or profession and residing within ithe
territorial area mentioned 0 items (8] of
Column [4) and having returmed income / Inss
up o s 15 lakhs;

(b} persons other than Companies derving
income from business or profession and whose
principal place of business or profession is
within the territorial area mentioned in items
{a} of Column ] and having retucned
income floss up to Rs. 15 lakhs;

{ef persons being companies registered under
the Companies Act, 2003 or under the
Compenies Act, 1956 and having its
registered office or principal place of business
in the area mentioned in items {a) of column
{4} and having returmed incomefloss up io
Ra. 20 lakhs:

Id] persons being individuals referred fo in
item [d] el column (G},

(&

{a} All cases of persons
referred fis in
corresponding  eniries
in items {al and (b] of
Columnis) ;

| All eases of persons
referredt ta in the
corresponding  eniries
in iwem je) of Column

{59

{c) All cases of persons
referred Tix in
corresponding entry in
item [d] of column {3) ;

iy Al cases  of
individusls heing
managing direcior or
director or Manager or
SECTEtAry in the
companies referred 1o
in corresponding entry
in ibems (b and o
aknve.
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Shirol, Hatkangale
and Mumnicipal Ward
“E" of Kolhapur City
ol Karveer Taluka

bl All talukas of districg

Ratnagir

Page 3 of 7

jb} Persons other rthan Companies deriving
income from business or profession and whose
principal place of business or profession s
within the werritorial area mentioned in items [a)
and [B] of Column [4);

{¢) Persons belng compantes registered under the
Companies Act, 213 or under the Campanies
Act, 1956 and having its registered office or
principal plece of business in the arca
mentioned in items [a] and (b of column (4);

{d} Persons being individuals referred o in
ern (d) of column 6]

i1 2l (3] [ L] 18]
i § Income Tax | Kolhapur, ' In the siate of | (a] Persons other than companies deriving |[[a) @ All  cases of
Cificer, Maharashtra Maharashira, incame from sources other than income [rom | persons referced o in
Ward- 1[5, business or profession and residing within the | corresponding  entries
Kalhapur [af ANl talukas of territorial area mentloned in iiems [8) and [b) of | in items {a) and [b] of
Kalhapur dizstrict | Calumn (4); Column [5) being new
except  talukas  of assessees who  have

not been asseased Lo
tax earlier;

(bl &l cases of
persons refermed oo in
the corresponding
entrics in item o} of
Column (5] being new
assessees who have
not been assessed 1o
wax earlier;

fc} Al oceses of
persons referred 1o in
corresponding eniry
in item (d) of column
(3 being reew
assessces who have
nol been assessed 1o
ks eariier;

[l ANl cases  of
individuals being
managing director or
director or Manager
or secreiary in  the
companies referred 1o
in carresponding
eniry in items [b)] and
[¢] abowe being new
assessees  who  have
mH been assessed to
tax earlier,




=

—_—

T

S

{a] Municipal Ward *E*
of Kolhapur City of
Kareeer Taluka

() Area of MIDC Shirali
of Haithkangale Taluka

(e} Talukas of Shiral
and Hathkangale

excluding area ol MIDC |

Shiroli of Hathlkangale
Talukns of Kolhapur
Diseriey

id] isirver of
Sindhudurg

L) 2 13 4 (5] s
4. | Income Tax | Kolhapur, I the state af (a) Persons olher than companies derbdng | (sl All  coses  of
Oilicers Maharashira Maharashtra, following income from sources other than income from | persons relerred 10 n
Ward-2(1), arcas of District business of prolesslon and residing within the _ ENLNES
Kolhapur Kaolhapur- territorial arca mentioned in items (a) and (b) of | in items (&) and (b of

Column (4] and having retumed income floss
up to R 15 lakhs

b Persons other than Companies denving
incame from business or prolession and whose
principal place of business or profession is
within the territorial area mentioned in items |a)
and [b] of Column (4} amd having returned
income/ loss up (o B 15 lakhs,

€] Persons being companies regintered under
the Companies Act, 2013 or under ihe
Compantes Act, 1956 and having its registered
office or principal place of business in Lthe area
mentioned in items (6] and [b) of eolumn (4] and
hoving returned income ) loss wp 1o Be 20 Inkhs;

[d} Persons oiher than companles deriving
income from sources other than income from
business or profession and reslding within the
territorial aren mentioned in itema (o] and (d) of
Column {4]

e} Peraons other than Companies deriving
income from business or profession and whose
principal pluce of buminess or prolession is
within the ierriiorial aren mentioned in llema (o]
and [dj of Column |4) |

iy Persans being companles regintered under
the Compantes Act, 203 or under the

Companies Act. 1956 and having s regimered | () yhove.
affice or principal place of business 0 the areas |

mentbaned in items (o) and (9) of Column (4] |

g Fersons being individuale referred 10 0
it jo of column (&)

Column(5] ;

ibi Al cases of
persons reflerred 1o in
the correaponding
entries in item foj of
Column {5) ;

e Al camen  of
persons referred (o in
corfesponding  entry
in item g of column
15

) ANl cames of
persong referred 1o in
cofrenponding  entries
in ibems fa) o jg ool
Calumn |5) being new |
anacsiecs  whao  have |
nnln.:undml.uf

eurlier
fe} Al cases of
inclivid wals being |

munaging direcior or
director ar  Muonager
or mecrelary in the
compankes referred o
in corresponding
entey in ibema (b o
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A |

i

2 (21 | (41 151 161
| Income Tax | Ratnagiri, In the staie ol | [&) Persons other than companies deriving | {al All cases of
(Hleer DHs=trice Maharashtra, imcome from sources other than income from | persaons referred o n
Ward- 1, Ralnagiri business or profession and residing within the | corresponding entries
Ratnagiri fal All the talukas of | werritorial area mentoned initem [8) of Column | in iems (a) and (b)) af

| Drist Ratnagiri

(4] anmd having returned incomefloss up 1o
ks 15 lakha;

(b] Persoms other than Companies deriving
income [rom business or profession and whose
priccipal place of business or profession s
within the territorial ares mentioned n item [a)
of Column (4] and having returned income/ loss
up to R L5 lakhs;

[c] Persons being companies regstered under
the Companies Act, 2013 or under the
Companies Act, 1956 and having its registered
office or principal place of business in the area
mentioned in item |a) of column(#4) and having
returned income floss up o Re 20 lakhs,

id] Persons being individuals refermed to in
iterm [d| of colummn (&)

Columni) ;

ibh Al cases ol
persans referred 1o in
theiz corresponding
entries in item o) of
Column {5) ;

fej All cases of
persons relerred fooin
corresponding . entry
in item [d] of column |
151

{dl  All  cases of |
individuala being
managing director or
director or Manager
or secrelary in the |
companies referred (o
in corresponding |
entiry in items (b and
) above, |
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(a] Al the tialulas of
Dist Sindhudurg

(n 12) 131 (] 15) __&)

. Income Tax | Kudal, In  the state of | (&) Persons other than companies deriving (ja] Al cases of
Oifficer (TR Muharaahira, income from sources other than income from | persons referred o in
Ward, Kudal Sindhudurg busineas or profession and residing within the | corresponding entries

territorinl area mentioned in item fa) of Column
(4] and having returned ineomefloss up o
Hi. 15 lakha;

[ Persons oiber than Companies deriving
income from business or profession and whose
principal place of business or profession is
within the territorial area mentioned in item (&)
of Column (4] and having returned income/ loss
wp o Rs, 15 lnkhs;

el Permons being companics regisiered under
the Companies Act, 2003 or under the
Companies Act, 1956 and having lis registered
affice or principal place ol business In the area
mentioned in item {a] of column (4] and having
returned ineomefloss up to Ke 20 lakhs;

] Prersons being mdividuals relerred o in
item () ol ealumn &),

in ipems () and {bj of
Column(5j :

jop Al cases of
persons referred 1o in
the cormesponding
cntrics in em (o of
Column {5

fef AN cases of
persons referred o in

£ eniry
im item {d) of calumn
(5 :
i)y Al cases of
individ unls bring

managing director or
directar or Manager
or secretary n the
companies referred 1o
in corresponding
entry in items (b and
ir] mhove.
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in

T.

| income™ Tax|

Ward- 1,
Ikchalkarangt

jal Talukas of Shirol
and Harkanangie,
b excludes arca of
AMIDC Skomads ol
Hatkanangale
Taluks

i#] and having returned incomefloss up 1o
Ex 15 lakhs;

b persons other than Companics dering
income from business or profession and whose
prncipal place of businesas or profession
within the lermitorial area mentioned 0 item a)
af Column [4] and having returned income [loss
up to Bz 15 lakhs;

{c] persons being companes regsered under
the Companics Aci, 2013 or wnder ihe
Companics Act, 1956 and having iis registencd
oifice or principal piace of business in the area
mentioned in item [a) of column [#) and having
returned inoome floss ap to Ra 20 lakhs

id] persons being individuasls referied o in
irem jdj of column (&)

3 I+ (L] )
I halkaran, in the s of (a) Persons other than companies fal Al cases of
Tal Maharaahirs, income from sources other than income from | persons referred 10 0
Hatkanangalke following arcas  of | business or profession and residing within the | corresponding entries
Dist. Kothspur Dust Kolhapur territorial area mentioned in item (&) of Column | i items (a) snd (b of
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OFFICE OF THE
JOINT COMMISSIONER OF INCOME TAX

-Aavakar Bhavan™, South Shivajinagar, Sangli : (.I 16-416
o Email 1D:- Sﬂn?]i.ﬂ(lt_“_l:‘_il_]_w_il_]_(_‘_f)’l_lll‘llt.‘(.};.()_\",Il]
Phone : 0233-2321063 : Fax : 0233-2320380

RANGE, SANGM!

0
Date: 28.1)9.20%

¥o. SLL JLCIT Range. Sangli/ JURIS-CORRI./2020-21/ 77

CORRIGENDUM TO ORDER UNDER SECTION 120 OF THE L.T. ACT, 1961

: L letner
s copendum is issued further to the Order u/s 120 of the IT Act, 1961 of this office vide 121

i e - . . “|‘.(1
%~ I S 07T Ramee. Sanell JURIS 2020-21/66 dated 04.00.2020 and Cornigendum Order d -
C poy B N W a8 TRt SETNE ' b B V.51 ¥ L ; ) ;.
B =R = vwem o7 20 the orders neuficavons mentioned in the said order and consequent o the o
- - - LI o = ~ v LIk~ . b ) " ’-J
B ~——:ssoner of Income Tax. Pune's cormgendum order dated 11.09.2020 vide | No.PN/

C Eé': C & & Fzocless Assessment 2020-21/1381 as well as the Pr. Chiel commissioner of [ncome T:n;c.
Sumes t—9er No PN Pr.OC EST C&A/100/2020/1428 dated 15.09.2020 and subsequent PCIT-1, F’Urn‘/"‘*
——gsmdu— oSer daed 16.09.2020 vide letter no. PN/Pr.CIT-1/Jurisdiction/Corrigendum /2020-2 | | 584,

~ orSe- 10 2mend contents of Schedule-1 of the said order and now accordingly replaced & renamed as the

a2, This notification shall come into force with effect from 13.08.2020.

¢ ) o) sz"" ¢
- A _C\,

lﬁﬁ;:rq/ay K. Mahajan)

Jt. Commissioner of Income Tax Range,

Sangli

1% Toe Czommzl Boecd of Direct Taxes, New Delhi
X2 The Pr CCIT. Pune

o T OCIT, Pune

= Toe DGITnw Pune. JDIT(Inv). Kolhapur

3= Tee PCIT-1. Pune

x Toe 2CITYICenr=l. Pune

i Toee CITYOON. Pune

= e CTTARD & 2. kolhapur

= - =% Az Ju CsIT, under the charge of Pr.CIT-1. Pune

C -oe TOiSys:. Kolhapur

s ne Dest Vzluavon Officer. Mumbai

- = omperimental \aluauon Officer, Solapur

3 ~£ Alinonzed Representauve, ITAT, Pune
* <7sez BOARD kolhapur Ratnagin ‘Sangli/Ichalkarann/ Kudal
2 WSO tatn Fue -

=
. ) B=Q 202

JUCIT Range, Sangly



Jurisdiction Of Dy./Asstt, Commissioner of Income Tax, Income Tax Oificers
in the Addl./Jt. Commissioner of Income Tax Range, Sangij

| (d)

~— Revised Schedule=—

; u N - — L]
Sr. | Designation nf| Headquarters @ Territorial Areas | Persons or class of persans Cases or classes of €88
No. Income- Tax |

Authorities — . - _ e

Y] (2) 13) ‘. (4) j N _1s) — | 1 e

1. Deputy Saneglh- |fn  the swate of | (@) Persons other than rnmpgr,,ﬂmm (&) All cases ol per: ¢
Commissioner Maharashtra Maharashira. the | income from sources other ihan income_from referred e . dr |
! Assistant | entire  distnet of | buginess or profession and residing within the | torresponding -rnlﬂ':S A
iCnmmiss:iuncr Sangh. territorinl areas mentioned in @urm,. (4] and Rem fa) of Column {21 {
af Income having returped income RS ExCre . 15 |
Tax, | Jakhg.g,: e ding K (B} All Cases of
i Circle, Sangli [

persons reierred 1O in the i

iEs in
(b} Persons other than Companwes denving corresponding entr

income from business or profession and whose €M [ L=]] n{
principal place of business or profession 1S Column (5],

within the termtorial area mentioned o Column I
3 ; g} All cases of persons |
(4} and having returned income [ loss exceeding L)

ben companies |

Rs. 15lakhs ; rcg:sﬁ:rl:d undrrpa the |
Companies Act, 2013 or

{c)  Persons being companies registered under the Companies
under the Companies Act, 20013 or under the  Act, 1936 referred in |
Companies Act, 1956 and having its registered 1em (¢] of column (3) |
office or principal place of business in the area
mentioned in Column_{4] and having returned (4] All cases of persons
income / loss exceeding Rs. 20 lakhs, referred o in

rorresponding  entnes  in
ems (a) o (dl of Column |

| 3] being new aﬁﬂems|
who have not assessed g
tax earlwer |

Persons being individuals referred 1o 1n
item ¢] of column (6.

| All cases of ndividy g -

beng Managing Directy; |
or Director or M

o retary i
| I 1 |
Companies refe he i
i in |

COrres i
_ RS

{l—/—,—_ _\_‘_‘_‘-‘_".. !
o

e G i i

Shager |



—

|
—_
—_—

-«

_@ T

i

——

(4)

Maharashira
Ward- | & {TPS),

[n the
Maharashira,

II-I.I Entire
| district ;

siate of
Sangh

(3] Miray
l excluding area  within
| the jurisdiction of
| Municipal Corporation of
I Sangli, Miraj & Kupwad ;

Talulka,

e} Miraj Civ & Mirgj
MIDC in the

jurisdiction of
Municipal Corporation of
Sangh, Miraj & Kupwad ;

(4} All other areas in the
[ territory  of  Municipal

Corporation of Sangli,
| Miraj & Kupwad which
has not been  specifically
allocated to any other
ITD in the range.

7

|
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= I 1]

(a) Persons being Imlunmli.lh
RAlArY cxcepl persons el e
column and  residing
mentioned in item |
returned income [/ |

f"l"rl'nng—ih—. from
ned i gem (d) of this
Within  ihe yppritorial  Brea
#j ﬂl_{g,]_umﬂ_m and having
U585 UR to Rs, |5 akhs

[b) Persons other than companies clerivi

[ErFVInE NCOTE
CCE Ol s residing or

having principal place of .h-ua.mgu or profession

within the territorial area mentioned jn tem [l 1<)
& |d) of Column [4) and having reigrned income [
loss up 1o Bs. 15 lakdhs -

lel Persons being companies regstered under the
Companies Act, 2013 or under the Companies Act,
1956 and having its registered office or principal
place of business in the area mentioned $n items (b,
(el & [d) of column (4] and having rerurned income [
loss up 10 Rs. 20 lakhs ;

(d} Persons being individuals referred 1o in item ()
of column [6&).

— &
A cases Of
red to 1

entries

Column

ia)
persons refer
curt{-ﬂ.pﬂnd'lng
in item (a) of
12y having - ra
alphabet from “A” 10
“B" a5 fifth charaster
of the PAN allotted 10 |
| him/her:

L] All cAsSCs nt’|
persons referred o 10
corresponding  entnes

in items (b of Column

L

{e) Al of
persons being
companies registered
under the Companies
Act, 2013 or under
the Companies Act,
1956 referred In item
el of column {3 ;

Cases

4y An CASES of
persons referted to in
| corresponding  enines
m itemns la] w0 (d} of
Column {5) being new
ASRCE500S whio hﬂ-\‘f

nol  assessed o 1%
carlier ¢

le} Al

i S CaRes
i individugals
|

o Eﬂ‘.'rlet_ary in  the |
'i-"ﬂm;:amﬂ referred 1o
4 COrresponding

ooy 10 items i) & (d)
f —— |

ey .ﬂ-cﬁ-ﬁ—-‘“w




— | B = L}
Income Tax Sangli- In the siair
Officer, Maharashtra Maharashira,

Ward-2, Sangh
(&) Entire Sangli distret |

(b) Fatcl Chowk [west sude] |
| upto Ganpati peth,
[ Ganpati prth, Burud Galli, |
| Karnal chouki, Gavali Galli,

' Magarmaccha Colony, Peth |
bhag, Kapad Peth, Balaji
chouk, Theater road, Saral
katta in the jurisdiction of |
Municipal Corporation of |
Sangh. Miraj & Kupwad ; |

| (€) Khanapur (Vita) & Jath |
Talukas.

| .— -
of | (&) Persona being Tndivie

| returncd income f Joss up 1o R

| principal place of business in the area mentioned

B 'r
[rarri | Il] Al ca

bsil= fhre in

. Pivinp jpoorms | ¥
salary excepl peraonsg U e mlﬁ'l: el of 1 hus | re ferredd L+ ot
lnl“".m ""_ﬂ residing within the juppitarial area | carresponding L
mentioned in o iem fA) of Coly r in item (& Columil

mn_ (4} and having

% |5 1akhs; {50 __having ﬂﬂ%':@i

Lo
alphabet (I
() Persons other than COmpanies  deriving | #*F" as rlfllwﬁ'r_'nf
Eome _from_ SOurces other (hg, g and | The PAN_allotted 10
residing or having principal niaes . o —
_ ! P4l place f pusiness OF | bym her
prni.'rﬂnmll within the LERritorr i) aren mﬂl‘lllﬂn"'l
wmoitem (bl & jc] of Column 4) and having | ) All cases of persons
returned income ( loss up 1o R 15 lakhs; referred o in

rorresponding entrnes in

(€} Persons being companies regsiered under the | oo 1) of Column (5] 5

Companies Act, 2013 or under the Companies
Act, 1956 and having its repisiered office of

[c) All cases of persons

: being companies
tn stems [b] & [c) of column (4) and haVing |  ..istered under the |
returned income J loss up to Bs 20 lakhs ; Companss  Act, 2013

, ar under the |
{d} Persons being individuals referred to in item Companies Act. 1956 |
fe] of column (&) referred in

item_ o) of |

column (5] ;

{d) All cases of person
| referred Lo mn

corresponding entnes m
items {a) 1o (d) of Column
13] bemng new assessees

who have nt assessed o
tax earlier ©

e} All of
individuals being
| Managing Director or
Director or Manager or
Secretary i the

in
Companies referred 1o

CaAsSes

ng entrv

R

- %#D\,—LJ::‘L'B |

e
e
-

Pave 3 gl 6

In Correspondi
S i—“ilgmﬂﬁlﬁfglgkg ; |



| = __I:“_

rrj Income-Tax Sangli-

| Officer, saharashira
Ward-3, Sangli

| area of the Sangli Distric

14)
sEal e ol
following

In  the
Maharashim,

(a) Entire Sangli distrc

{biGaonbhag, Kolhapuy
road, 1000 road, Harpur
road, Haripur in the
jurisdiction ol
Municipal Corporation of
Sangli, Miraj & Kupwad.
jcjPalus  Taluka and
Kadegao Taluka

2 - 51 e

- (5) - RN . T )

[m) Preraons being in. . e L castd
from salary excep rwnlr::f'::_ Arriving !;‘:,"T; Hmm tchrtrﬂ;ﬁ_iﬂ |
of this column and resicling Wt 1Y orial .:n,"_-npﬂndm;icﬂ]umn I
area mentioned in item M"'""'I_“lhl! fery) and | in stem al T . one
having relursed  |heome y I-:r ol TF“ 15 |'5:| having any t'“‘|
Inkhs; Ay g B0 ) alphabet frorm nifth |
wye and oL :: FI’.HH |

- character of 1 .

{6} Persone other than R Aeriving I.a:?li““"l o wim fher : |

income from sources other yhap sabary. and

residing or having princ et of of
profession within tj;".,f [ﬂ'pl‘?luf-il.:::;n: h::.:.l:tmi‘lfd I By Al csﬂ!ffm o |
in item (b & (e} of Column t4r ﬂn"" having | persons 7 o entries
returned income [ loss up 1o R ) kha: I F"'”‘“md ng{: jumn
] 1 l5la ' in |u:m!.ﬂﬂur i |
e} Persons being companies registered under | (3 |
the Companies Act, 2013 o under the I ases of
Companies Act, 1956 and having its pegistered | [efg AN €T b.r_'lnﬂ-l
oflice or principal place of business in the arca PEIRONS: registersd
mentioned in items (b) & (o) of column (3] ﬂng 1:-::-1';5:1':::: Engpanlc's |
: ; un
:';al‘:;:;g: returned income f loss up 1O Rs. £ Act, 2013 or un er
the Companics

Act,
1056 referred 10 il£m|
| {e} of column (3] 3

4y Al Ccases of
persons referred o M
corresponding entmes
in items (a) to (d) of
Column |5} being new

(d) Persons being individuals referred 10 in item
{e) of column (&)

assessees  who have
nol  assessed o 1ax
earlier;

l Al cases of
individuals beng

Managing Dhrector ar
Director or Manager
or Secretary in the |
companies referred to
1n corresponding

entry in items () & [d)
above.
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5.

"5 | Income
Officer,
Ward-4, Sangh

[2)

—

Tax

|

3

Sangli-

Maharashtrn

! 4
"n the
Maharashim,

wtate

IbjHarbhat  Rood

Shivaji mandai
Jurisdiction

in
of

Sangli, Miraj & Kupwad

ic) Tasgaon Taluka

lollowing
aren of the Sangli Distries

(o} Entire Sanghi district -

upie
Tikal chouk, ST stand

road [rom nagarpalika to
ST Stand & ST stand 1o

the

Municipal Corporation of

il

184

R el
",ﬂ i|g.r“_ f
r Ny preeone [redm
| L TP T 1I|:'Irlmn,.|| i s 1) il 1his

Festdiry, withir |}, territorial arca

mentioned in o [n] of i
returned inpome { loms up pg"';l-'i'l:Lh.. =

llll_’(‘r';lnnﬂ bap

(€} Persons being companyes tepsered under the
Companies Act, 2013 or under 11, Companies Act,
1956 and having its remsiered office or principal
place of business in the ares mentinned in items (b
1o le) of column (4 and hawing returmed 1ncome [
loss up to Rs. 20 Jakhs :

,(dl persons being individuals referred 1o in

item (e} of column [6).

| 131 having alphabet ,
g

161 Il
|a)All .--uqr;l of perstnt
referrecd 1 Aa]
correaponding cOIRCS |
in em (a) of Column

l

ol
of the FAN allotied 1o |
himy her |

MjAll cases of persons |
referred  to 1D 'm,
cofresponding  ERTNCS
i ytem [b) of Column

2l

{e}) All  cases of
persons baing
companies registered
under the Companies
Act., 2013 or under
the Eump:ﬁl"lil-'_‘& -Ml.l
1956 referred in item

el of column (5) : l
) Al cases  of

persons referred 1o
corresponding  entries
i items (a) to jd) of
Column (5] being new

assessces  who  have |

not  assessed to tax |
earler | ,
Al CaSes of '
individuals heing

Managing Direcror or
Director or Manager
or Secretary in  the
companics referred 1o
in

entry in items {e) & jdj
above,

“orresponding |

I




(@ (3) - i
& | Income Tax | Sangli- In the siate  of —rr—
= —!-ﬂl'ﬁcer. Maharashira ¢ of  Maharasph, g

Ward-5, Sangh

| and all South side of By-pass road

following area of the Sangli Digy Fiei

{a) Entire sangli distriet -

(b)East  side

of Patel ¢h
Vakhar bhag, iyl

Mahavirnagar Ui
College Corner,  Ratanshi

nagar and all north side of [3y.
pass road in the jurisdiction of
Municipal Corporation of Sangli,
Miraj & Kupwad, Indusirial
Estate, Timber Area, College
Corner, Madhavnagar road from
College corner to Railway bridge,
Kalanagar, Chintamani nagar in
the jurisdiction of Municipal

Corporation of Sangli, Miraj &
Kupwad ;
{c|Opp. Vasantdada Sugar

factory, Shanuniketan area

in the jurisdiction of Municipal
Corporation of Sangli, Miraj &
Kupwad, Market vard, South

Shivaji nagar, in the jurisdiction m’l
Municipal Corporauon of Sangli
Miraj & Kupwad ;

id) Madhavnagar

e} Shirala Taluka, Walwa Taluka,
Kavathe Mahankal Taluka &
Atpadi Taluka.

(o) Pergopg Frviy )
lroam silary .o,
Wem fel) gp This
the erritoris) ar

4 "I"llr.qg il
F

Tl n..-., Menpiepreerd 10
[

rE rr..| w|rh'\'"

:;u—lwl i I_L:rrmnnr-q .,' I'::_En faf vl
= I o

O8% U 1 f2y Iﬂ'hlkhqﬂ Tl irriee) jpeerme

!II} Persons Mher thay
I"HME"!?HF_{Qg e J"I:'npilnli"g. ﬂir_li‘lﬂ:
residing or hawin oo

i ing
YUSINESS or profession

{c) Persons bein

E tom el
1.II'|.|:|I.‘r the Com PhIES Jepinen:

panies Acl, i1 or under
lh'E!I Companies Act, 1954 andlh:mng s
registered  office  of principal  place of
business in the area mentoned 1n items (bl
e je] of column (4] and having returmed
income [ loss up to Rs. 20 lakhs .

(d) persons beng indiaduals referred @ m
item (e] of colummn (6],

amjay K. Mahajan)

&)
(8} Al rases of prrsons
Fefepred ren Hn
ErteEs B

ropfresprncing 4
jheam fay ol | 5]
having any ong plphakeet
frrarmi =-rA= b -z;-_ - 0 '_I_rl
charactgr _ of the PAN

alintied tp um/her

M All cases of prrsons
prelerred tes 1 the
rorresponding  cAInSs A0

aem By oof Columglal .

e} All rases of per=ons

e CRmPRNIES
remstered under Enc
Compan#®s AcCl, 201X or
under the Companies

Act. 1936 referred in HET

icl af i-r!'ll;.l.rl'l‘."r |5] A

{d) All cases of persons
referred o H
corresponding  cnines

iems (a)l oo (dil of Column
|31 being mew ASSosscoes
who have ol assessed 1o
tax earlser

(&) All cozes of individuals
being Managineg Dhrecior
of Dhrector or Manager or
Secrelary in the
companies referred to 1n
corresponding  entry  n

wems (o] & d] above.

Jr. Commissioner of Income-tax Range,

sangh,

Page b ol'6
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GOVERNMENT OF INDIA I
OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-2, PUNE |

PMT Bldg., A-Wing, Fourth Floor, Tel 020-24444071,
Swargate, Shankar Shet Road, Fax -020-24445539.
Pune 411037 ne.pei INCco V.
eyt
No.PN/PCIT-2/Residue /Jurisdiction/ 120/2020-21 /23 | Date: 31.08.2020
ORDER UND TIO T INCOME-T.

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of
the Income-tax Act, 1961(43 of 1961) and in accordance with Notiflication Number
S.0. No. 2752(E) dated 22 October, 2014 of Government of India, Central Board of
Dircct Taxes, published in the Gazette of India, Extraordinary, Part-1l, Section 3(i)
[Notification No. 50/2014/F/No. 187/38/2017(ITA.I)|, Notification No. 64,/2014 F.
No. 187/40/2014 [ITA-l) dated 13.11,2014; subsequent order of the Principal Chiefl
Commissioner of Ilncome-tax [(CCA|, Pune. dated 14.11.2014 vide F, No. PNSCC
JAdmn, JCRA/2014-15/5366, 5368 & 5370 allocating Ranges including Special
Ranges under the jurisdiction of Pr. CIT/CIT, 1. the Principal Commissioner of
Income-tax-2, Pune, having been authonized so, vide notification no. 62 8.0.2755 (E)
dated 13 August, 2020 of ITA-l, subsequent orders of the Prnncipal Chiefl
Commissioner of Income tax, Pune dated 28 /08 /2020, Order No. 17100 of 2020 F
No, PN/Pr.CC/EST /CRA/ReAC/ 100/2020/ 1184 and Order No. 2/100 of 2020 F.No
PN/Pr.CC/EST/C&R/Faceless Asscssment/2020-21/1185, make the flollowing
amen nts, new entry at 51, No. (1) to (3] of Column (1) with the number and
wia per Schedule below enclosed,

N

W\
& / sy
\}p s ?L\.% Pr. mﬁ'u;'ﬂﬂ'?m Tax-2,
/ Copy for tion to: Poee.

IMﬂ.l-.’ The Pr. CCIT, Pune.

2. The CCIT, Pune, The CCIT (ReAC), Thane and The CCIT (ReAc), Nashik

3. The Director General of Income-tax (lnv.), Pune.

4. Pr.CIT- 1, 3 & 4, Pune, Pr. CIT[ ReAC)- | & 2, Pune.

5 All CsIT, CITIA), DIT{Inv.], DIT[Exmp.). DITIT/TA, CTAudit),CITICO}. CITITAT)-! & Ul and
CIT[TDS), Pune.

6. The Addl/Jt. Commissioner of Income-tax, Range-2, Range-3, Pune. They are requested 1o issuce
appropriate jurisdiction order for Assessing Officers subordinate to them in pursuance of Clause
je} of Notification No. 8.0, 2752(E), New Delhi did. 22/ 10/2014, published in The Gazette of India
Extraordinary.

All AOws & TRO under the charge af Pr.CIT-2, Pune

é .
v 8, The PRO, Pune
"q Q, Hut,-;n!_li.l.nmd of Pmtyuluhn._lr.nr__pr_luwm. Akurdi, Anyakar Bhawan, Sadhu Vaswani, Pune.
Incod :mnu;,_ﬁmt,]ﬁpnkar Sadan, Karve Road, Pune & B.O. Bhavan, Pune

geE 55 S e, 11 ~ QA
=% T (R R. Patwardhan)

Income Tax Officer (HQ)-2(1)
L SES hﬁ,hWﬂhmTu-u,

is order shall come inte force from 13/08 /2020,

- 001933




SCHEDULE
| 81. Designation Headquarters Territorial Areas Persons or Cases or Classes of Cases
No. of Income Classes of
| Tax Persons
Authority o
1 2 = 4 = B
| Additional Pune, In the state af (a) Persons being | (a) Al cases of persons referred
fJoint Maharashtra | Maharashtra- companies to in corresponding entries in
Commissioner {a) Distnct of Pune other regstered under | items (8) of column (5) being
of Income than areas following within | the Companies companies whose names begin
Tax, Range-2, following Pin Codes Act, 2013 or with the alphabet "N" & “P°
Pune 411012, 411017, 411018, urder the
11019, 411026, 411027, Companies Act
411031, 411033, 411024, 1956 and having | (b) All cases of individuals being
411035, 411039, 411044, | i1s repstered Managing Director or director or
411057, 411061, 411062 office or having Manager or Secretary in the
or its pnncipal place | companies referred to in
Within the Municipal of business in the | cormresponding entry in item [a)
Limits of Pimpri area mentioned above.
Chinchwad Municipal in item (a) of
Corporation; cloumn4;
(b] Within the limits of
Dehu Cantonment;
(c) Within the limits of (b) Persons being
Maval (Wadgaon| Taluka, indivnduals
Khed Talika, Ambegaon referred to in
{Ghodegaon) Taluka and | item [b) of
Junnar Taluka column.(B);
[b) areas within the District | [e) Persons e} All cases of persans referred
| of Pune and other than other than to in commesponding entries in
| areas falling under the COMpAanies

items |c) & {d) of column (5)

Mg -

e T e




|

limits of Pimpri Chinchwad | deriving income | other than those whose
Municipal Corporation from source other | principal source of income is
{(PCMC) than income from | from salary.
business or '
(i} which is falling within | profession and 1
followang PIN Codes: residing within
411003 the territorial |
411005 area mentioned
411007 in itern (b) of
411008 column [4};
411010
411012 (d) Persons other
411020 than companies
411021 deriving Income
411027 from business or
411031 Profession and
411045 whose principal
411053 place of business
411057 or profession is
412115 within the
i3] Areas falling within the | termitorial area
termitorial limits of mentioned in
Mulshi Taluka . item (b} of
column [4]);
icl In the state of | &) Persons being | a) All cases of persons referred
Maharashtra - individuals to in corresponding entry in
refermed to in item (b) of column (5) being
In the state of itemn (a) of individual whose principal
Maharashtra- column [6) source of lncome is from
ja} District of Pune other ‘salary’ and who are :
than areas following within | (b) persons
following Pin Codes refereed to item (i} Employees of Central
411012, 411017, 4114018, (b) of column (6), | Government, State Government,
411019, 411026, 411027, | being individuals |local Government, Local
411031,411033, 411034, | deriving income Cantonment Boards, all
411035, 411039, 411044, | from sources Central Government
411057, 411061, 411062 other than Undertakings / Corporations,

ar
Within the Municipal
Limuits of Pimpni

| Chinchwad Municipal

income [rom

business ar

| profession and

| residing within

all stgte Government
Undertakings/ corporation, all
Public Sector Undertakings and
other Goyérnment of India

—we




Corporation;

{b] Within the limits of
Dehu Cantonment;

=} Within the limits of
Maval (Wadgaon) Taluka,
Khed Talulka, Ambegaon
(Ghodegaon) Taluka and
Junnar Taluka

the territorial
area mentioned
in column (<)

Undertakings, Public Sectar
Banks, Pune University or

| {il} Pensigoners

Additional Pune, In the state of {a) Persons being | (a) All cases of persons referred
fJoint Maharashtra | Maharashtra- companies to in corresponding éntries in
COmImissioner (a) District of Pune other registered under | items (a] of column (5] being

of Income than areas following within | the Companies Ccompanies whose names begin
Tax, Range-3, following Pin Codes Act, 2013 or with the alphabet "C,

Pune 411012, 411017, 411018, |under the

411019, 411026, 411027,
411031, 411033, 411034,
411035, 411039, 411044,
411057, 411061, 411062
ar

Within the Municipal
Lirnits of Pimpri
Chinchwad Mumcipal
Corporation;

{b] Within the limits of
Dehu Cantonment;

{c) Within the limits of
Maval (Wadgaon| Talula,
Khed Taluka, Ambegaon
{Ghodegaon] Taluka and
Junnar Taluka

Companies Act
1956 and having
its registered
office or having
its principal place
of business in the
area mentioned

in item (a) of
cloumng;

[b} Persons being
individuals
referred to n
item (b) of
column. (6);

(b] areas within the
Dustrict of Pune and other
than areas falling within
the limits of PCMC,

(i} which is falling within
following PIN Codes:
411009

411016

411029

411038

411052

{e) Persons
other than
companies
deniving income
from source other
than income from
business or

| profession and

residing within
the territorial
area mentioned

ib) All cases of individuals being
Managing Director or Directar
or Manager or Secretary in the
companés referred to in
corresponding entry in item (&)
above.

[e] All cases of persons referred
to in corresponding entries in
items (c) & {d} of column

(5) other than those whose
principal seurce of income 1s
from salary.

=\




in 1tem (b} of
colurmn [4);

(d) Persons other
than companies
denving Income
from business or
Profession and
whose principal
place of business
or prolession is
within the
termitorial anea
mentioned m
itemn fbj of
column |4];

Tax Recovery
Officer-2,
Pune

PCIT-2, Pune

In the state of
Maharashtra-

District of Pune other than
areas following within Pin
Codes

411012,411017, 411018,
411019, 411026, 411027,
411031, 411033, 411034,
411035, 411039, 411044,
411057,411061,411062
or

Within the Municipal
Limits of Pimpri
Chinchwad Municipal
Corporation;

{b) Within the limits of
Dehu Cantonment;

(e} Within the limits of
Maval (Wadgaon) Talulka,
Khed Taluka, Ambegaon
(Ghodegaon) Taluka and
Junnar Taluka

Persons [alling in
the jurisdictton of
Principal
Commissioner |
Commissioner on
Income Tax - 2,
Pune

All cases of persons referred in
columm [3)




- : GOVERNMENT OF INDIA
OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-2, FI]'HE

PMT Bldg., A-Wing, Fourth Floar, Tel 020-2444407T1,
Swargate, Bhankar Shet Road, Fax -020-24445539.
Pune -411037 pune.poit2@incometas. gov.in

feerpe
No, PN/PCIT-2/ Residue /Jurisdiction/ 120/2020-21 / ""In'!'lL Date:25.09.2020

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the
Income-tax Act, 1961(43 of 1961) and in accordance with Notification Number 3.0. No. 2752(E)
dated 22~ Oclober, 2014 of Government of India, Central Board of Direct Taxes, published in
the Gazette of India, Extracrdinary, Part-II, Section 3{ii} [Notification Neo. 50/2014/F/No.
187 /38/2017(ITA.I)), Notification No. 642014 F. No. 187/407/2014 (ITA-I) dated 13.11.2014;
subsequent order of the Principal Chief Commissioner of Income-tax (CCA), Pune, dated
14.11.2014 vide F. No. PN/CC fAdmn., /C&A/2014-15/5366, 5368 & 5370 allocating Ranges
including Special Ranges under the jurisdiction of Pr, CIT/CIT, I, the Principal Commissioner of
Income-tax-2, Pune, having been authorized so, vide notification no. 62 5.0.2755 (E) dated 13th
August, 2020 of ITA-l, subsequent orders of the Principal Chief Commissioner of Income tax,
Punc dated 28/08/2020, Order No. 1/100 of 2020 F. No. PN/Pr.CC/EST/ C&A/RcAC/
100/2020/1184 and Cormrigendum Order No.PN/Pr.CC/Est/ C&A/Faceless Assessment/2020-
21/1381 dated 11.09. 2020 amending arder N, 2/100 of 2020vade
F.No.PN/Pr.CC/Est/C&A /Faceless Assessment/2020-21/1185 dated 28.08.2020 and in
accordance with the letter of the Ofo Pr. CCIT No. PN/Pr.CC/EST/C8A/S100/2020/ 1428 dated
15.09.2020, hereby in continuation to Order No.PN/PCIT-2/Residue/Jurisdictionf120/2020-
21/391 dated 31.08.2020 make the following amendments, new entry at SL No. (1) to (3] of
Column (1) with the number and words as per Schedule below enclosad,

02. Accordingly, this order supersedes the office Order under Section 120 of the Act wvide
No.PN/PCIT-2 /Residue {Junsdiction /120/20:20-21 /391 dated 31.08.2020

03. This order shall come into force from 13/08/2020,

(REENA JHA TRIFATHII
Pr. Commissioner of Income Tax-2, LE;
Pune. 'L

Copy for information to:
The Pr. CCIT, Pune.
The CCIT, Pune, The CCIT (BeAC), Thane and The CCIT (BeAc), Nashik

The Direcior General of Income-tax {Inv.}, Pune.

Pr..CIT- 1, 3 & 4, Pune, Pr. CIT| ReAC)- 1 & 2, Pune.

All CsIT, CIT{A), DIT{Inv.), DIT(Exmp.), DITT/TF), CIT{Audit), CIT{CO}, CITITAT)-1 & Il and Cle]'DEj

The ﬁdu:l.l Sl Commissioner of lncome-tax, Hange-2, Hange-3, Pune They are reguested to [ss ppruprj.:.b:

jurisdiction order for Assessing Officers subordinate to them in pursvance of Clause (g} of Motification No. 5.0,

2752(E}, New Delhi did, 22/10/2014, published in The Gazette of India 7 Extraordinary,

All ADs & THO under the charge of Pr.CIT-2, Pune.

The FRO, Pune

Motice Board of Frat'_l.rajcshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune, Income-tax Office, PMT
Bidg., Pune -+ Eﬂnd Fhine & B.O. Elha\'a.n, Pune,

F"!—".*P""-::H‘"

o @~

-

—.-r1':|-' Tlﬂ.n .
Ir’ (R. B. Patwardhan)
lncome Tax (Micer (HO)-2(1)
EI

u u 2 E -.|I' 4 L, r Pr. Commissioner of lncome Tax-2, "
bt Pune % : o

I - . § 1 T i --,-.
| Pr. Chial Commissioner LT // M
| P .

= FIVEL



SCHEDULE

411062 ox within the
municipal limits of Pimpri
Chinchwad Municipal

ation,
{i1) Within the limits of Dehu
contonmant,
{111) within the limits of Maval
(Wadgaon) Taluka, Khed
Taluka, Ambegacn
{Chodegaon) Taluka and
Junnar Taluka

area meniioned in liem
(a) of cloumnd;

(b) Persons being
individuals referred to
in item (b of
column.(6);

' Sl. Designation Headquarters  Territorial Areas Persons or Classes of Cases or Classes of Cases
Ne.  of Income Persons
Tax Authority )
1 z | 3 i § B 3
| Addmonal Pune, In the state of Maharashtra- (a) Persons being (a) All cases of persons referred to 1n
foint Maharashira (a) District of Pune other than | companies regisiered | comresponding entries in items (a) of
Commissioner areas (i) which is falling under the Companies = column (§) being companies whose
of Income within the following Act, 2013 or under the | names begin with the alphabet "N™ or
Tax, Range-2, PINCODES: 411012, 411017, | Companies Act 1956 0",
Pune 411018, 411015, 411026, and having its (b) All cases of individuals being
411027, 411031, 411033, registered office or Managing Director or director or
411034, 411035, 4110389, having its principal Manager or Secretary in the compames
411044, 411087, 411061, | place of business in the | referred to in corresponding entry in

mem {a) above.

"(b) areas within the District of |

Pune and other than areas
| falling under the limits of
Pimpri Chinchwad Municipal
Corporation (PCMC)
I
(i) which is
within

falling
following PIN

(e} Persons other than
companies dernving
moome from source
other than income from
business or profession |
and residing within the |
territorial area [
mentioned in item {b)

{c) All cases of persons referred fo in S
corresponding entries in items (¢} & {d)
of column (5} other than thoss whosa
principal source of income is from
salary.

1

Do o s




Codes:
411003
411004
411005
411007
411008
411010
411012
411016
11020
411021
411027
411029
411031
411038
411045
411082
411053
411057
411058
412115
(1) Areas {alling within the
territorial limits of Mulshi
Taluka .

of column (4);

(d} Parsons other than
companies deriving
Income from business
of Profession and
whose principal place
of business or
profession is within the
territorial area
mentioned in item (b)
of colummn (4);




Additional
{Toint
Commissioner
of Income

Tax, Range-3,
P

Pune,
Maharashira

In the state of Maharashira -

(@) District of Pune other than
areas (i) which is falling
within the following
FINCODES: 411012, 411017,
411018, 411019, 411038,
411027, 411031, 411033,
411034, 411035, 411039,
411044, 411057, 411061,
411062 or within the
municipal limits of Pimpri
Chinchwad Municipal
Corporation,

{i1) Within the limits of Dehu
contonment,

(11} within the lirmits of Mawval
(Wadgaon) Taluka, Ehed
Taluka, Ambegaon
(Ghodegacn) Taluka and
Junnar Taluka

a) Person being

company registerad
under the companies
Act, 2013 or under the
companies Act 1356
and having its
registered office or
hawving its principal
place of business in the
area mentioned in
item{a) of column (4).

b) Persons being
individuals referred to
initem [(b) of colummn

(&)

(e} persons refereed (o
itern {2} of column (6],
being individuals
deriving income om
sources other than
income from business
or profession and
residing within the
territorial area
mentioned in column
()

a) All cases of persons referred to in
corresponding entries in items (a) of
column (5) being companies whose
names begin with the alphabet *P",

b) Al cazes of individuals being
managing director or director or
manager of secrefary in the companies

initem {a) above.

c)All cases of persons referred to in
comesponding entry in item (c) of
colaomn (8) being individual whose
principal source of Income 15 from

| ‘salary’ and who are

| (1) Employees of Central Government,

State Government, local Gowvernment,

Liozal Cantonment Boards, all Ceniral

| Government Undertakings /

| Corporations, all state Government

| Undertalangs/ corporation, all Publis
Sector Underakings and other
Government of India Undertalangs,
Public Sector Banks, Pune University or

(ii) Pensioners

3

; Tax Recovery | PCIT-2, Pune

| Officer-2
i Pune

In the state of Maharashira-

{a) District of Pune other than
areas (1) which iz falling
within the following

| Persons falling in the

junisdiction of Principal
Commissioner /
Commissioner of
Income Tax - 2, Pune

All cases of persons referred in column
(5)

Recrn Tha

referred toin the corresponding entries |




PINCODES: 411012 411017,
411018, 411019, 411026,

4] 1027, 411031, 411033,
411034, 411035, 411038,
211044, 411067, 411061,
411062 or within the
municipal limits of Pimpri
Chinchwad Municipal
Corporation,

(i) Within the limits of Dehu
contonment,

(iii) within the limits of Maval
{(Wadgaon) Taluka, Khed
Taluka, Ambegacn
(Ghodegaon) Taluka and
Junnar Taluka




Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



Jauueaswe) Ag pauueds



GOVERNMENT OF INDIA
QFFICE OF THE ADDL. COMMISSIONER OF INCOME TAX-3, PUNE

PMT Bldg., A-Wing, First Floor,
Swargate, Shankar Shet Road,
Pune -411037
Tel 020-24445521,
pune.addlcit3@incometax.gov.in
Date: 25.09.2020

No.PN/Addl.CIT/Range-3 /Residue /Jurisdiction/ 120/2020-21 qg’

' ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the
Income-tax Act, 1961(43 of 1961) and in accordance with Notification Number S.0. No.
2752(E) dated 22nd October, 2014 of Government of India, Central Board of Direct Taxes,
published in the Gazette of India, Extraordinary, Part-I[, Section 3(ii) [Notification No.
50/2014/F/No. 187/38/2017(ITA.I)}, Notification No. 64/2014 F. No. 187/40/2014 (ITA-])
dated 13.11.2014; subsequent order of the Principal Chief Commissioner of Income-tax
(CCA), Pune, dated 14.11.2014 vide F. No. PN/CC /Admn. /C&A/2014-15/5366, 5368 &
5370 allocating Ranges including Special Ranges under the jurisdiction of Pr. CIT/CIT, I, the
Addl. Commissioner of Income-tax, Range-3, Pune, having been authorized so, vide
noj:i.ﬁéation no. 62 S.0.27535 (E) dated 13t August, 2020 of ITA-], subsequent orders of the
Principal Chief Commissioner of Income tax, Pune dated 28/08/2020, Order No. 1/100 of
2020 F. No. PN/Pr.CC/EST/C&A/ReAC/100/2020/1184 and Corrigendum Order
No.PN/Pr.CC/Est/C&A/Faceless Assessment/2020-21/1381 dated 11.09.2020 amending
order No. 2/100 of 2020 vide F.No. PN/Pr.CC/EST/C&R/Faceless Assessment/2020-
21/1185 dated 28.08.2020 and subsequent PCIT-2, Pune’s order No. PN/PCIT-
2/Residue/Jurisdiction/120/2020-21/442 dated 25.09.2020, make the following
amendments, new entry at SI. No. (1) to (6) of Column (1) with the number and words as per

Schedule below enclosed.

02.  Accordingly, this order subersedes the office order under section 120 of the Act vide
No.PN/Addl.CIT/Range-3/Residue/Jurisdiction/ 120/2020-21 dated 31.08.2020.

03. This order shall come into force from 13/08/2020.

(Shabana een)
Addl. Commissioner of Income Tax,
Range-3, Pune.

Copy for information to:

1. The Pr. CCIT, Pune.

2. The CCIT, Pune, The CCIT, Thane and.The CCIT, Nashik

3. The Director General of Income-tax (Inv.), Pune,

4. Pr. CIT- 1, 3 & 4, Pune, Pr. CIT( ReAC)- 1 & 2, Pune.

5. All GsIT, CIT(A), DIT(Inv.), DIT(Exmp.), DIT(IT/TP), CIT(Audit),CIT(CO), CIT(ITAT)-I & I and
CIT(TDS), Pune.

6. The Add!./Jt. Commissioner of Income-tax, Range-2.

7. All AOs & TRO under the charge of Pr.CIT-2, Pune.

8. The PRO, Pune

9. Notice Board of Pratyalkishakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune,

Income-tax Office, PMT Bldg., Pune, Praptikar Sadan, Karve Road, Pune & B.O. Bhavan, Pune.

~

(g
Addl. Commissionef of Income Tax,

Range-3, Pune.



. Schedule -

Sr. | Designation Head I—Ten'itorial Area Person or class of persons Cases or classes of cases
No. of IT Quarters
Aunthority
1 2 3 4 5 6
1 Asgsistant Pune In the state 'of|a) Person being company | a) All cases of persons referred to in
Commissioner Maharashtra -, registered under the | corresponding entries in items (a) of
/ Deputy Companies Act, 2013 or | column (5) being companies whose
Commissioner (a) District of Pune | under the Companies Act, | names begin with the alphabet ‘P,
of Income tax, other than areas (i) | 1956 and  having its '
Circle-4, Pune which is falling registered office or principal [ b) Al cases of individuals being
' within the following | place of business in the area | managing director or director or
PINCODES: mentioned in column (4). - | manager or secretary in the
411012, 411017, companjes referred to in the

411018,411019,
411026, 411027,
411031, 411033,
411034, 411035,
411039, 411044,
411057,411081,
411062 or within
the municipal limits
of Pimpri
Chinchwad
Municipal
Corporation,

(ii) Within the limits
of Dehu
contonment,-

(ili) within the
limits of Maval
(Wadgaon) Taluka,

b) Persons being individuals
referred to in item (b) of
colurnn (6)

(c) persons refereed to item
(¢} of column (6), being
individuals deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in column (4)

corresponding entries in  item (a)
above.

c) All cases of persons referred to in
corresponding entries in item (¢) of
column (5) whose principal source of
Income is from ‘salary’ and who are :

(i) Employees of Central Government,
State’ Government, local Government,
Local Cantonment Boards, all Central
Government Undertakings  /
Corporations, all state Government
Undertakings/ corporation, all Public
Sector Undertakings, Public Sector

| Banks, Pune University
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Income  tax
Officer, Ward
"4(1), Pune

Pune

© 411039,

Khed Taluka,

or

Ambegaon (ii) Pensioners

(Ghodegaon)

Taluka and Junnar

Taluka - _

In the state of} personsreferred to in column | All cases of persons rgfen‘ed to in

Maharashtra - (6) being'  individuals | column (§) whose principal source of
deriving . income  from | Income is from ‘salary’ and who are:

(a) District of Pune
other than areas (j)
which is falling
within the following
PINCODES:
411012,
411018, -
411026,
411031,
411034,

411017,
4110189,
' 411027,
411033,
411038,
411044,
411057, 411081,
411062 or within
the municipal limits
of Pimpri
Chinchwad
Municipal
Corporation,

(13) Within the limits
of Dehu
contonment,

(i) within the
limits of Maval
(Wadgaon) Taluka,
Khed Taluka,
Ambegaon
(Ghedegaon)
Taluka and Junnar

sources other than income
from business or profession
and residing within the
territorial area mentioned in
coluran (4)

Employees of Central Government,
all Central Covernment Undertakings
/ Corporations, Public Sector Banks,
and whose surname starts from A to
M!
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Talika

Income tax
Officer, Ward
4(2), Pune

Pune

In the state of
Maharashtra -

(a) District of Pune
other than areas (i)
which is ' falling
within the following
PINCODES:
411012,
411018,
411028,
411031,
411034,
411039,
411057, 411081,
411062 or within
the municipal limits
of Pimpri
Chinchwad
Municipal
Corporation,

(ii) Within the limits
of Dehu
contorunent,

(iii) within the
limits of Maval
(Wadgaon) Taluka,
Khed Taluka,
Ambegaori
{Ghodegaon)
Taluka and Junnar
Taluka -

411011,
4110189,
411027,
411083,
411038,

- 411044,

persons referred to in column
(6) being individuals
deriving ~  income from
sources other than income
from business or profession
and residing within the
territorial area mentioned in.
column (4)

All cases of persons referred to in
colurmn (5) whose principal source of
Income is from ‘salary’ and who are:

Employees of Central Government, all
Central Government Undertakirgs /
Corporations, Public Sector Banks,
and whose surname starts from ‘N to
Iz,

Income . tax
Officer, Ward
4(3), Pune

Pune

In the state of
Maharashtra -

persons referred to in column
(6) being individuals

All cases of persons referred to in
colurn (5) whose principal source of

deriving income from

Income is from ‘salary’ and who are:
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(a) District of Pune
other than areas (i)

which is falling
within'thefollowing
PINCODES:
| 411012, 411017,
411018, 411019,
411026, 4110217,
411031, 411033,
411034, 411035,
411039, 411044,
411087, 4110861,

411062 or within
the municipal limits

of Pimpri
Chinchwad
Municipal
Corporation,

(if) Within the limits
of Dehu
contonment,

(iil) within the |
limits of Maval
(Wadgaon) Taluka,
EKhed Taluka,
Ambegacn
(Ghodegaon)

Taluka and Junnar
Taluka

sources other than income
from business or profession
and residing within the
territorial area mentioned in
column (4)

Employees of State Government, local
Government, Local Cantonment
Boards, all state - Government
Undertakings/ corporation, all Public
Sector Undertakings, Pune University
and whose surname starts from ‘A to
M'

Income tax
Officer, Ward
4(4), Pune

Pune

In the state of
Maharashtra -

(a) District of Pune
other .than areas (i)
which is falling

persons referred to in column |
(6) . being individuals
deriving income from
sources other than income
from business or profession
and residing within the

All cases of persons referred te in
column (8) whose principal source of
Income is from ‘salary’ and who are:

(i) Employees of -State Government,
local Government, Local Cantonment
Boards, all state Government

within the following

territorial area mentioned in
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PINCODES:

411012, 411017,
411018, 411019,
411028, 411027,
411031, 411033,
411034, 411038,
411039, 411044,
411087, 4110861,

411062 or within
the municipal limits

of . Pimpri
Chinchwad
Municipal
Corporation,

(1) Within the limits
of Dehu
contonment,

(i) within the
limits of Maval
(Wadgaon) Taluka,
Khed Taluka,
Ambegaon
{Ghodegaon)

Taluka and Junnar
. Taluka

|

[ ohamn (3)

‘oY

Sector Undertakings, Pune University
and whose surmame starts from ‘N to
z :

(ii) pensioners

Income tax
Officer, Ward
4(8), Pune

Pune

| 411028,

In the state of
Maharashtra

(2) District of Pune
other than areas (i)
which is falling
within the following
PINCODES: '

411012,
411018,

411017,
411019,
411027,

a) Person being company
registered under | the
Companies Act, 2013 or
under the Companies Act,
1956 and  having its
registered office or principal
place of business in the area
mentioned in item (a) of the
column (4).

b) Persons being individuals

-column (4) being companies whose

a) All cases of persons referred to in
corresponding entries in items (a) of

names begin with the alphabet ‘P’

b) All cases of individuals being
managing director or director -or
manager or secrefary in  the
companies referxed to in the

- Page 5 of 6
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411031, 4110383,
411034, 411035,
411039, 411044,
411057, 411061,
411062 or within
the municipal limits
of Pimpri
Chinchwad
Municipal
Corporation,

(1) Within the limits
of Dehu
contonment,

(iii)  within the
limits of Maval

|

Khed: Taluka,
Ambegaon
(Ghodegaon)
Taluka and Junnar

(Wadgaon) Taluka, |

Taluka

referred to in item (b) of

column (6)

above.
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' ' GOVERNMENT OF INDIA '
‘ OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-1. PUNE
PMIT Bidg., C-Wing, Third Floor, | " Tel 2444R488, !
MR Swargate, Shankar Shel Road, | Fax -020-24445543, it
_ Pune 411037 |_pune peitdffilincometax gov.in |
~No PN/PCIT-3/ResiduelJurisdiction/120/2020-21/ U X1 Date: 31.08.2020

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of seclion 120 of the
Income-tax Act, 1961(43 of 1961) and in accordance with Notification Mumber 5.0. No. 2752(E)
daled 22" Oclober, 2014 ol Governmeni of India. Central Board of Direct Taxes, published n
the Gazelle of India, Extraordinary, Part-ll, Sechion 3(i) [Nofification MNo. S0/2014/F /Mo,
VBT8R0 T(ITA ). Notification No. 64/2014 F No 187/40/2014 (ITA-1) dated 13.11.2014,
subsequent order of the Principal Chiel Commissionar of Income-tax (CCA). Pune, dated
14 11,2014 vade F. No. PN/ICC/ADmn /CAARZD14-15/5366, 5368 & 5370 allocating Ranges
including Special Ranges undar the juriediction of Pr. CIT/CIT, |, the Principal Commissigner of
Income-lax-3, Pune, hawing been autharized so, vide notiication ng. 63 5.0 2755 (E) dated 13"
August, 2020 of ITA-, subsaquent orders of the Principal Cheef Commissioner af Income lax,
Pune dated 28/08/2020, Order Mo, 1Moo of 2020 F. Mo.
PNPr CCESTICAAMR=ACNOV2020/11184 and Order MNo. 200 of 2020 F.Neo.
PNPr CCIESTICARIF aceless Assessment/2020-21/1185 hereby in continuation to office arder
daled 15.11-2014 Vide F Mo, PNICIT-AIV Jurisdiction/2014-15/2040 passed by the CIT-lll, Pune
and the office order dated 14-11-2014 Vide F No. Pn/CIT-5/ Tech/ Jurisdiction r2014-15/2471
passed by the CIT-5, Pune. make the following amandmants, new entry at Si. No. (1) to (4) of
Column (1) with (he number and words as per Schedule below is inserted.

This order shall come into force with effect from 13/08/2020.

<ok~
{DARSE SAMUEL)
Pr. Commissioner of Income Tax-J, Pune
Copy for information ta:
1. The Pr. CCIT, Poe,
2. Tng CCIT, Puné, The CCIT (ReAC) Thans, The CCIT [Real) Mach
3, «The Direcior Genersd of Income-1ax [inv §, Pung,
4 Pr CIT- 1,2 K4 Puns, Pr CIT-1 Thane, PrCIT-1 Nashk
5 ANCaIT, CiIT(AL DiTiine ), CIT(Exmp.), CITIT/TPY, CITAuda) CITICO). CITUTATH & Hand CIT(TDS)
Punp

8 e Addlidl Commissionts of Incoma-tax Range-4, Range-2 & Salara Renge Satars
#re | BQuiesied 10 S5us 3poropnaie junsiChon crdar ior Assessing (fSCers subominate io

(16 & TRO unser the chargs of Pr.CIT.3 Pune

- S el £ '.kl .
tsméldaq&i

Income Tax Officer(RQ) 3{1)
r. Commissinner of Income Tax-3, Puna



SCHEDULE
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Sr. | Designation | Headquarters | Terrilorial Area | Persons of classes Cases or
No.| ofincome of persons Classes of
Tax cases
authorities
1 [ Addl./Joint | Pune, | In the state of (a) Persons being (a) All cases of
CIT Range- | Maharashira | Maharashtra- companies persons
4, Pune regisiered under referred lo in
(erstwhile, the Companies corresponding
Range-5 & a) District of Acl,2013; or under | enlries in
6, Pune) Pune olher than | the Companies Acl, |items (a) of
areas under 18586; and having column (5)
jurisdiction of ils registered olfice | being
Jt./Addl. or having ifs companies
Commissioner of | Principal place of whose names
Income tax, business in lhe begin wilh lhe
Range-5, Pune area menlioned in alphabet “Q”",
item (a) of column “‘R" or “S"
(erstwhile (4);
Range-8.9 & 10,
Pune under (b) Persons being | (b) All cases
erstwhile CIT- individuals referred | of individuals
5,Pune) to in item (b} of being
column (8); managing
direclor or
gireclor or
manager or
director or
secrelary in

the companies
referred to in
corresponding
entry in item
(a) above;
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T (b) Argas within | (c) Persons other {c ) All cases
district of Pune - | than companies of persons
: deriving income referred 1o in
i WHIETE are from sources olher | corresponding
falling withinthe |y income from | entries in
limits F'f the business or iterns (¢ } and
following FIN profession and {d) of column
Codes- residing within the {5) othar than
. 411009 terrilonial areas those whose
A11037 menfionad in ilem principal
411043 (B} of column (4); source of
: : ;g;g income is
411002 (d) Persons other salary.
411011 than companies
411023 deriving income
ﬂ :gi; from business or
411041 profession and
411042 whose principal
411051 place of business or
(ii) areas falling | profession is within
within the limils | the territorial areas
of Bhor Taluka menfioned in ilem
and Velhe {b) of column {4).
Taluka,
] .
AddliJoint | Pune, Inthe gtaleof | (a) Person (a) All cases of
CIT Range-5, Maharashtra | Maharashira - refemad (o in persons
Pune item{a) of column refarred 1o
! Area within the 6 being in
{erstwhile disinct of Pune- Companies correspandi
Range-8.9 & Reqislered under ng entries
10, Puna {aWWhich i1z the Company Acl initems (a)
under the falling wilhin 2013 or under the of column
arstwhils fallowing Pin Company Act {5) being
CIT-5,Fune} Codes 1956 and having companias
411012 ifs registered whose
411017 office or principal name begin
411018 place of business with
411018 in the area alphabets
411028 mentioned in A" to 2™
411027 items {a) (b) and
411031 (c) of column 4. | (b)All cases of
411033 incividuals
411034 (b}  Persons being being
l TR 411035

Individuals | __managing |
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411039 referred Lo in item directo:, a
411044 (b} of column &, director or 2
411087 manager or
411061 (e)Persons uther secrefary in
411082 than companies the
or deriving  income company
wilhin Ihe from other than mentioned
Municipal business and in item (a)
Limils of whose residence of column
Pimpn or principal place 6, {
Chinchwad of activily is within {e) Al
Municipal the territorial area cases of '
Corporation; mentioned in persons
ilems (a), (b)& (c) _re[erred toin |
(b} Within of column 4; items (c) &
the limits of g:” ;L“‘j‘;'““
Cehu {d}Persons other p;smf_! = '.
Cantonment, | than companies deriving
deriving income from incarme from |
{c) Within tha business and whose salary and |
imits of Maval principal  place of profession
{Wadgaon) business is within specified in |
Taluka, Khed the lernfonal area Sec.
Taluka, mentioned in items 44p8(1) of
Ambegaon {a), (D)& (c) of the 1.T. Act,
{Ghodegason) column 4. 1961 and
Taluka and Insurance
Junnar Taluka; | _ Agency.
e} Al cases of (d)All cases
| persons other Ihan of persons
companies and referred to
co-operalive in item {e} of
sociglies deriving column 5
income from whose |
profession and principal
Insurance  Agency source  of §
whose residence of income s
principal place of from legal,
profession is within medical,
the lerritorial  area engineering
mentioned in (a), (b} o
& (c) of Column 4; architeclural
profession
of the
profession
of
accounfancy
or technical
ccnsuHam;':,r
or  interior

decoration_ |
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or any other
prolession
as 18 nolifiec
by the
Board under
section

44AA(T) o

Income lax

Act, 1961;

(e) All cases
of
persons
referred

to in ilem !

(c) of
column 5
whose
principal
source of
income
is from
insuranc
€
agency.

cases of
PErsons being
individuals  residing
or employed within
lhe areas specified at
item (a). (b) & (c) of
column 4:

(DAl

(DAl cases of
persons referred
in
corresponding
entry in item (f)
of column 5
whose principal
souice of
income is from
salary,

Addl./Joint
CIT Satara
Range,
Satara

Satara,
Maharashtra

(n the State of
Maharashtra
District of
Satara

(a) Persons other than
companies deriving
income rom sources
other than income from
business and profession
and residing within the
territorial area
mentioned in column 4;

(b) Persons other than
companies deriving
income from business or
profession and whose
principal place of

(3) All cases of
persons
referred to in
corresponding
entries in
items (3), (b) &
(¢) of column

(5):

(b) All cases
of individuals
being
managing

director or
~r—
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[ business or profession

is within the territorial
area mentioned in
Column (4);

{(¢) Persons being
companies regislered
under the Companies
Act,2013, or under the
Companies Act, 1956;
and having its registered
office or having its
principal place of
business in the area
mentioned in of column

(4).
(d) Persons being

individuals referred to in
item (b) of column (6).

director or
manager or
director or
secrefary in
the companies
referred to in

|

corresponding

entry in ittem
(c) of column
5.

Tax
Recovery
Officer-3,

Pune

Pune,
Maharashtra

In the state of
Maharashira -

Area within the
district of Pune-

(2)Which is falling
within following
Pin Codes
411012
411017.
411018
411019
4110286
411027
411031
411033
411034
411035
411039
411044
411057
411061
411062 or
within the
Municipal Limits
of Pimpri
Chinchwad

(2) Person referred to in
ilem(a) of column 6
being Companies
Registered under the
Company Act 2013 or
under lhe Company Acl
1956 and having its
registered office or
principal place of
business in the area
menlioned in items (a)
(b) and (c) of column 4;

(a) All cases of
persons
referred 1o
in
correspond
ng enfries in
nems (3) of
column (5)
being
compaanies
whose
name begin
with
alphabels
“A to "2,
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——

Mupnicipal
Corporation,

{bithin the limils
of Dehu
Canlanment;

(e} Within Ine limils
of Maval

{(Wadgaon) Taluka,

Khed
Taluka, Ambegaon
(Ghodegaan)

Taluka and Junnar
Taluka;

(b} All Persons having
registered office or
principal place of
businezs or profession
or ragidance n the area
mentioned in items (a)
ibY and (g} of coalumn 4;

i
|
(b)jAdl the cases

of persons
referrad 1o in
column 5 (b
wihich 1alis in
{he
jurisdiction
of Range-
5, Pune

In (ke siate of
Maharashira-

djAreas wilhin
dizirict of Pune-

{1} which is falling
wilhin the failowing
pin codes -

411002

411005

411011

411023

411024

411025

411037

411041

411042

411043

411046

411051

412205

(i) area falling wilhin
the limits of Bhor
Taluka and Velha
Taluka

(@) District of Pune
other then areas
under junsdictian of
Jdefaddl.
Commissioner of
Incame tax, Range-
5, Pung

erstwhile Range-8,0
& 10, Pung undar
arsbwile CIT-5 Pune )

{c) Persons other than
companies denving income
from sources other than
income from business or
prafession and residing
wilhin the ferritorial areas
mentioned in item (d) of
column (4},

{d} Persons other than
companies deriving income
from business or profession
and whose principa! place
of business or profassion iz
within the lerrilorial areas
mentioned in ilem {d) of
column {4),

(e) Persons baing
companies registered
under the Companias

Act, 2013, or under (he
Companies Acl, 1956; and
having its registered office
or having its principal place
of business in the area
mentioned in item (&) of
colurmn {4},

{c) ANl cases of

PErsons
referred to
corrasponding

entrigs in 1ems
(¢} and {d} of
column (54

other than thozse
whose principal
EOUrCe of
income 15 from
salary.

{d} AR cases Of
peraong referred
I in
corrasponding
eniries in items
(&) of columpn {3}
baing companies
whogs names
bagin wilh the
slphabet "G, "R
and °5°




Page B of B

(HDistrict of Satara

(1} Persons being
companies registered
under the Companies

Aot 2013, or under the
Companies Acl 1956 and
having ils registered office
ar having i1s principal place
of buginess in the area
mentioned in of item () of
column 4,

{g} Personz baing
individuals refarred to in
itam {f) of column &

(R} Persans ather than
companies deriving intoms
from sources other than
inceme from business and
profession and residing
within the terrilenal area
mentianed in item (f) af
column 4;

{1} Persons othar than
companies deriving income
from business or profession
and whose principal place
al business or professon is
within the lerritorial area
mentioned in item () of
Column 4;

This order shall come into force with effe ct from 13/08/2020,

[e] All cases of
parsons
referred lo in
corresponding
enlries in items
{f). (g} &{h)
column {5}

(1} AR cases of
individuals
being managing
director or
director or
manager or
director or
secretary in the
COMpanes
referrad to in
codresponding
enlry in em {g)
of column 5

(g)All cases of
persons
referred Lo in
corresponding
entries in items
(h) &(i} column
(3):

(DARSE SAMUEL)

Pr. Commissioner of Incoma Tax-3, Pune
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Copy for information to:

Tha Pr. CCIT, Puna

The CCIT, Pune. The CCIT [ReAC) Thane, The CCIT (ReAC) Nashik,

The Direclor General of Income-1ax (Inv.), Pune.

Pr. CIT-1,2 & 4 Pune. Pr. CIT-1 Tnane, Pr.CIT-1 Mashik

AN CsIT, CIT(A), DIT{Inw.). CIT(Exmp.), CITUTTP), CIT({Ausdit), CIT{(CO), CIT{ITAT)-I & Il and
CIT[TDS), Pune

The Aadl it Commigsionar of Income-tax, Range-a Pung, Range-5 Puna, & Salas Ronge, Satma

They aré requesiad io Baus sppropriate jurisdicion order for Assessing Officers subordingle io
inam

Al ADs & TRD under the charge of Pr GIT-3, Pung,
The FRO, Pune
Mobkcs Board of Pratyskshakar Bhawan, Akurdl, Aayakar Rhawsn, Sadhu Vaswani, Pune,

Incomae-tax Office, PMT Bidg , Pune, Praptikar Sadan, Karve Road, Puné & B.O. Bhavan,
Pung and Aykar Sadan, Bodhi Tower, Pune

L P

]

oA Jepecun

(Sunanda Ut gikar)
Income Tax Officer{HQ) 3(1)
for Pr. Commissloner of Income Tax-1, Pune



GOVERNMENT OF INDIA - |
OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-3, @,@ |

PUNE
PMT Bldg.. C-Wing, Third Flgor, Tel 24448488,
Swargate, Shankar Shet Road, Fax -020-24445543. i
Punec -411037 pune.pcit3@incometax.gov.in VRIS
No. PN/PCIT-3/Residue/Jurisdiction/Corrigendum/120/2020-21 /526 Date: 14 .09.2020

CORRIGENDUM

In view of the Pr. Chief CIT, Pune’s Corrigendum order dated 11-09-2020 1ssued vide
F.No.PN/Pr.CC/EST/C&A/Faceless Assessment/2020-21/1381 and in partial modification of this office
order No. PN/PCIT-3/Residue/Jurisdiction/120/2020-21/481 dated 31-08-2020, in the schedute, the Sr.
No. 1 & 2 of Column No. 2 stands modified as under:-

1. The designation mentioned at Sr. 1 of Column No.2 may be read as “Addl./Joint CIT, Range-5,
Pune” instead of Addl./Joint CIT, Range-4, Pune.

2 The designation mentioned at Sr. 2 of Column No.2 may be read as “Addl./Joint CIT, Range-8,
Pune” instead of Addl./Joint CIT, Range-5, Pune.

Sd/-
(DARSE SAMUEL)
Pr. Commissioner of Income Tax-3, Pune
Copy for information to:
1. The Pr. CCIT, Pune.
2. The CCIT, Pune, The CCIT {(ReAC) Thane, The CCIT (ReAC) Nashik,
3. The Director General of Income-tax {Inv.}, Pune.
4.Pr.CIT- 1,2 & 4 Pune, Pr, CIT-1 Thane, Pr.CIT-1 Nashik.
5. All CsIT, CIT(A), DIT{Inv.), CIT(Exmp.), CIT(IT/TP), CIT{Augit),CIT(CO}, CIT(ITAT)-1 & it and CIT(TDS), Pune.
6. The Addl./Jt. Commissioner of (ncome-tax, Range-4, Pune, Range-S, Pune . They are requested to
1ssue appropriate Corrigendum order for jurisdiction orders passed by them on 31-08-2020, in view of
the Corrigendum dated 11-09-2020 passed by the Pr. Chief CIT, Pune,
7. All AOs & TRO under the charge of Pr.CIT-3, Pune.
8. The PRO, Pune.
9. Notice Board of Pratyakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswanin, Chowk, Pune,
Income-tax Office, PMT Bldg., Pune, Praptikar Sadan, Karve Road , Pune, Income tax Office, BO Bhavan,
Satara Road, Pune and Aaykar Sadan, Bodhi Tower, Pune .

%@mdwwb”
(Suhanda Utgpikar)
\i\‘\ uhanda L@ﬁlar

Income Tax Officer(HQ) 3(1)

\( for Pr. Commissioner of Income Tax-3, Pune
9 -
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GOVERNMENT OF INDIA
OFFICE OF THE JOINT COMMISSIONER OF INCOME TAX, ,(
RANGE-8, PUNE e
Pratyakshikar Bhavan, D, Ambedkar

Rond, Near Akurdi Rallway Station, Tel -020-27659950, -
Akurdi, Pune-411 044, m&ﬂﬂlﬂtﬁ@lﬂﬂmﬂamm] bbb
No, PN/AdalCIT/Range-B/Residual/Jurls./Corrigendum/120/2020- 211418~ Date: 14 09.2020
CORRIGENDUM

In wview of the Pr. Chief CIT, Pune's Corfigendum order dated 11-09-2020 |ssued vide
F.MoPN/Pr.CC/EST/CRASFaceless Assessment/I020-11/13B1 and In view of the Pr.CIT-3, Pune's order No
PHSPCIT-3/ Residun/ lurisdiction/ Corrigendum/120/2020-21/526 dated 14-09:2020 and in partial modification of
this office order Mo, #EN/Addl CIT/Range-5/Residualjurisdiction/ 1 30/3020-21/1406 dated 31-08-2020, in the
sthedule, the 5r. Mo, 1106 of Calumn Mo, 2 stands modified a3 under:-

1 The designation mentioned at 5. 1 of Column No.d may be read =25 "Dy fACIT, Clrcle-B, Pune” instezd of
DOy fACIT, Clrele-5, Pune,

2. The designation mentioned at 5.7 of Column No.2 may be read as "Income Tax Officer, Ward B{1],
Puna® instead of Income Tax Officer, Ward 5{1], Pune,

3. The designation mantioned 3t 5r. 3 of Column No.2 may be read as "lncome Tax Officer, Ward B{3],
Pune instead of Income Tax Officer, Ward 5(2}, Fune.

4, Theé designation mentloned at 5r. 4 of Column M2 may beread a5 “Incomeé Tax Officer, Ward {1},
Pune" instead of Income Tax Officer, Ward 5(3}, Pune,

L. The dasignation mentioned at 5r. 5 of Column Mocd may be read as “lncome Tax Cfficer, Ward 33},
Pune" Instead of Income Tax Officer, Ward 5(4), Pune.

B, The designation mentioned ot 5r, & of Column No.Z may be read as “Income Tax Officer, Ward 10(1),
Pune™instead of income Tax Officer, Ward 5{5), Pune.

"‘.:':ir-f

[ ASEEMA SHARMIAL
Addl. Cormmigsioner of Income Tax, Range-8, Punge
Copy for iInfarmatlan to:
1. The Pr, CCIT, Pune,
2 The CCIT, Pune, The CCIT [A=AC) Thane, The CCIT [ReAC) Mashik,
3. The Director General of Income-tax (Ime. ], Pune
A-Pr.CIT- 1, X 3 & 4 Pune, Pr. EIT-1 Thane, Pr-OT-1 Mashik,
5. All CsIT, CIT(AY, DITiInw.), CIT Exmp.], CITUITTR), CIT aadit), CITICO), CITTAT- & Il and CITITDS], Pune
&, The Addl/Jg. Commisslgner of Income-tas, Range-5, Purie & Satara Range,
7. All A0s & TRO) undes the charge of Pr.CIT-3, Pune.
E. The PRO, Pune
%, Motice Board of Pratyakshakar Bhawan, Akurdl, Aayakar Bhawan, Sadha Vaswanin, Chowk, Pung, Income-1ax

Office, PMT Bidg., Pune, Praplikar Sadan, Karve Road | Pune, Income tax Office, BO Bhavan, Satara Road, Pune and
Aaykar Sadan, Bodhi Tower, Pune
A\

e

addl. Commissioner of Income Tax, Range-B, Pune



OFFI ‘E“.F HE
MMISSIONER % INCOME TAX
RANGE-5. P E

PratvakshakKarBhavan, Dr. Ambedkar Road, Eear Aleyrdi Railway Station,
Akurdi, Pune - 411 pa4.
Phone No.(020) 27640001/ 06

o e oS Jon i e o T e, Tl e {}{}-‘F}{}{ b ol ol o R o 2 3‘{,’.‘;:‘;}{}{ FERE R S R el e, R e e el
Mo PN/ AddLCIT/ Range-5/ Residual /Jurisdiction/120/2000-21/ jLy 0 & Date: 91.08.2020

ER SECTION 120 OF THE

In exercize of the powers conferred by sub-section [1) dnd (2) of |section 120 of the Income-tax Act,
1961043 of 1961} and in accordance with Notification Number B.0. No. 2752(E} dated 22 October, 2014 of
Government of India, Central Board of Direet Taxes, published jn the Gazette of India, Extracrdinary, Parct-11,
Section glit) [Notification No. s0/2014/F Mo, 187/38/2m7ITAI)], Notification No. fa/2014 F. No,
187790 /2004 (ITA-I) dated 13.10.2004; subsequent order of the Frincipal Chief Commissioner of Ineome-tax
(CCA), Pune, dated 14.11.2014 vide F. No. FF‘-';'CCMdmn.fCEnﬂfh{::4-]ﬁ.n’5:1E|ﬁ. 5a68 & 5370 allocating Ranges
including Special Ranges under the jurisdiction of Pr. CIT/CIT angd in comtinuation of the order dated 14-11-2014
Vide F.Mo. PM/CIT-5/Tech/Jurisdiction/2014-15/2471 passed by the CIT-5, Punc, 1, the Addibional
Commissioner of Income-tax, Range-5, Pune, having been authgrized =0, vide notification no. 63 5.0.2755 (E)
dated 130 Angust, 2020 of ITAH, and subsequent orders of the Principal Chief Commissioner of Income tax,
Pune dated 28/08/2020, Order No. /100 of 2020 F. No. PN/ PROC JEST JCEA /ReAC / 100 / 2020 /1184 and
Order Wo. 2/100 of sozo F.N6.PN/ Pr.OC/EST/CER/ Faceless Asscssment/ zozo-21 /1185 and the order
Mo PN/ PCIT-3,/Residue/ Jurisdigtion/ 120/ 2020-21/481 dated 3no8.zo20 passed by Pr.CIT-3, Pune, hereby in
continuation to office order datjd 14-11-2014 Vide F.No. PN/CIT-5/Tech/Jurisdiction/2014-15/2471 passed by
the CIT-5, Pune, make the following amendments in the Office| order dated 15012004 vide F
Mo, o/ AddLCITY B-8/ Jurisdigtion/2014-15 passed by erstwhile \Addl. CIT, Range-8, Pune, Office order dated
15.11.2014 vide F. No.Pn/JLCIT R-g/Jurisdiction; 2014-15 passefi by erstwhile Add). CIT, Range-u, Fune, Office
order dated 15102014 vide F. NoPn/addLCIT/ R-10/Jurisdiction/2014-15 passed by erstwhile Addl, OIT,
Range-1q, Pune, at 51 No. (1) to (6) of Column {1) with the sumber and words as per Schedule below (s
inseeted.

i i

This order shall come into force with effect from 13/08/2020. _41 3o

F.W‘i i A
ASEENM SHARMA)
Addl. Commissioner'of Income Tax,
ange-3, Pune.

-
.ﬁuﬂ'

Copy for information to:

The Pr, CCIT, Puna.

The CCIT, Pune, The CCIT (Refc), Thane and The (CCIT (Refic), Mashik

The Director General of Income-tax (Inv.}, Pune,

The Pr. Commissioney of Income Tax-3, Pune

The Pr. Commissioner of Income Tax-1, 2 & 4, Pung , Pr. CIT-1,Thane and Pr. CIT-1, Nashik
&ll CsiIT, CIT(A), DITYInv.), CIT(Exmp.), CIT(IT/TP), CIT{Audit),CIT(CO), CIT(ITAT)-1 &1l
and CIT(TDE), Pune.

7 The Addl./ [t. Commissioner of Income-tax, Rangg-4 ,Pune and Salara Range, Satara |

8. Al AOs under the charge of Pr. CIT-3, Pune and TRO-3 Pune.

9. The PRO, Pune

10 Motice Board of PratyakshakarBhawan, Alurdi, AayakarBhawan, Sadhu Vaswani, Pune,
Income-tax Office, PMT Bldg., Pune, PraptikarSadan, Karve Road, Pune & B.Q. Bhavan, Pune.

Aok

Addl. t:a:nrn.l.sula er of Income Tax,
Range-5, Pune.
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SCHEDULE

| Sr. | Designation] Headquarters Territorial Area | Persons or elasses of | Cases or Classes of
No. | of Income ﬂ PETS0NS COSes
Tax I
autharities |‘
1 2 3 i ' 3 6
1 D[ Asst, Pune, In the state of (a)Person  referred | (a) All cases of
CIT Citele- | Maharashtra | Maharashtra - b in Bemla) of pErsOns
5, Pune column & being referced to in
Area within the district Companies corresponding
[erstwhile of Pune- Registered under entrics in
Circle-8, the Company Act items (a) of
Circle-g, & (a)Which is falling 2013 or  under column (5]
Circle-10, within following Pin the Company Act being
Pune ] Codes 1955 and having companies
411012 its registered whose  name
411017 office or begin with
411018 principal place of alphabets
411019 business in  the A" to 4T
4110260 area  mentioned
411027 i items (a) (b} | (b) All cases of
411071 and  {e) of individuals
411033 column 4; being
411034 managing
411035 (b} Persons director, il
4110499 being individuals director or a |
411044 referred b0 in manager  or
411057 item {h) of secretary  in |
410061 column 6 the company |
411062 or mentioned in |

within the Municipal
Limits of
PimpriChinchwsad
Municipal Corporation;

(k) Within the
limits of Dehu
Cantonment;

| (¢) Within the limits of

Maval (Wadgaon)
Taluka, KhedTaluka,
Ambegaon{Ghodegaon)
and JunnarTaluka;

{c)Persons ather
than companies
deriving income
from other than
husiness and
whose residence
or principal
place of activity
is  within  the
territorial  area
mentioned in
iterns (a) (b) and
(e) of column 4;

{d}  Persons
other than
companies
deriving income
fromm husiness

and whose
principal place of
husiness is
within the
territorial  area
| mentioned in

I| iterms (a) (b) and |
(c) of calumn 4; |
| (e)persons being
[ individuals
! deriving income
from other than |
business and
whose  residence
or  place Dfl
employment s |
within the |
territorial  area
mentioned  in

item (a)
above;

(o) All cases of
person
referred to m
the
corresponding
entry in item
{c) & (d) of
column 5
whose
principal
SOUTCE aof
ineome is
from  legal,
medical,
engineering or
architectural

profession  ar
the profession
of
aeeountancy
or  technical
consultancy
or interior
decoration or
any other
profession  as
is notified by
the Board
under section
44AAl1) of the
Ineome-tax
Act, 1061 and
Insurance
Agemls,

(d) All cases of




item (a), (b) & (¢
of eolumn 4

(f} Persons other
than companies

persons being |
individuals |
referred to in
corresponding
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deriving income | entry in ilem
from other than te) of Column
business and | 5 having
whose residence principal
or principal SOUTCE of
place of actiu’ityl incame  from
is within Salary
theterritorial {e) All cases of
area mentioned persons
m item {a) & (b) referred to in
& () of eolumn items (f) & (g)
4! of eolumn g
other than
(g] Persons other persons
than companies deriving
deriving  income mncame  from
from husiness | salary and
and whose | profession
principal place of gpecified  in
business is Sec.  44AA0)
within the of the LT. Act,
territorial - area | 1961 and
mentioned in | Insurance
item {a), (b) & Agents,
| (¢)ofcolumng. |
a. | ITO,Ward Pune, In the state of {alPersons referred | {a)all  cases  of
5(1), Pune | Maharashtra | Maharashtra - to in item (a) of | persons referred
column 6  being | 1o in
[eratwhile Area within the district | Companies corresponding
Ward 8(1) of Pune- Registered under the | entries in items
& Ward Company Act 2012 | {a) of eolumn (5)
&(2), Pune (a)Which is falling ar under the | being companies
within following Pin Company Act 1056 | whose name
Codes and  having it5|| begin with
411012 registered office or | alphabets  “A”",
411017 principal  place of | "B"&"E" 3
411018 business in the area |
411019 mentioned in items
ALL026 {a} {(b) and {c) of | (bJAIl cases of
411027 column 4; individuals being
411031 managing
411033 director, a
411034 (biPersons  being | director or a
411095 individuals referred | manager or
411039 o in item (b) of | secretary in the
411044 eolumn 6; COTMANY
411057 mentioned in
[ gtio61 item (a) above;
411062 or [
within the
Municipal Limits of
PimpriChinchwad
Municipa[{:nrporﬂt'rﬁﬂ;;
(b)Within the limits of |
Dehu Cantonment,
(] Within the limits of
Maval (Wadgaon)
Taluka, KhedTaluka,
Ambegaon
[Ghodegaon) and
JunnarTaluka; | ] |
= == {d) Area within the | (c) Persons other ¢} All cases of
~_district of Pune with | than companies persons being




following PIN | deriving income |  individuals
Codes ol from other than referred o in
PimpriChinchwad business and items {c) & (d)
Municipal whose residence of ecolumn 5§
Corporation- or principal other than
ploce of actlvity persons
1) quon s within  the deriving
2) 411017 territorial  area income  from
3418 mentioned i salary and
4) 411026 items  (d) of profession
5) 411027 column 4; specified  in
6) 411031 Sec. 44A400) of
7} 411034 id) Persons other the LT. Act,
8} 411039 than companies g1 and
g) 411061, deriving  Income Insurance
from  business Agenis and
and whose whose surname
principal place of | begin with
business is alphabels =A"
within the to “L";
territorial  area
mentioned in All cases of
items  (d) of persons  other
column 4. than
individuals
referred to in
items (c) & (d)
of column 5
other than
persons
deriving
income  from
salary and
profession
| specified  in
Ser. 44AA(1) of
the L[T. Act,
| gt and
| Insurance
Agents and
whose name
begin with
alphabeis “A®
m-LE'
) iia ] |
IO, Ward Pune, In the state of (a) Persons referred | (a)All cases of
5(2), Pune | Maharashtra | Maharashira - to in itemia) of persons
column & being referred to in
[eratwhile Area within the distriet Companies corresponding
Ward ol Pune- Registered ETitTIES in
Bia), under the items (a)} of
Ward B{g) {a)Which is falling Company  Act column ~ (5)
& Ward within following Pin 2013 or under being
B(5), Pune Codes the Company Ccompanics
| 41z Act 1956 and whose name
411017 having its begin  with
411018 registered office alphabets
411016 or principal “CT&"D”
qriozh place of
411027 business in the
411031 area mentioned | (b) All cases of
411037 in items (a) (b) individuals
411094 and (c) of being
411075 column 4; managing
411070 director, a
411044 director or a
411057 [ L] Persans manager or
411061 being individuals secretary  in
4110632 or referred 10 in the mmpany|
| within the item_ (b) of mentioned in




o [ [ Municipal Limits of column &; ] item  (a)
PimpriChinchwad ' ahove;
Municipal Corporation;
(biwWithin the limits of
Dehu Cantonment;

(e} Within the limits of
Maval (Wadgaon)
Taluka, KhedTaluka,

Ambegaon(Ghodegaon) [
and JunnarTaluka; N -
(d) Area within the | (¢} Persons other [ ¢} Al cases of
district of Pune with | than companies persons  being
following PIN Codes of | deriving income individuals
Pimpri Chinchwad | from  other than |  referred to in
Municipal Corporation- | business and whose items (¢) & (d)
residence ar of column 5
1) 411012 principal place of other than
2) 4117 activity is within the | pErSons
3) 411018 territorial aren deriving
41411026 mentioned in items income  from
5) 411027 (d)of column 4; salary and
6] 411031 ! profession
71 411034 (dy Persons other| specified in
B quingn than COMpanies | See. q44AA(1) of
4) 411061, deriving incone the 1T, Act,
| from business and 1961 and
(e} The ares covered whise principal Insurince
under Khed Taluka - place of business is Agents and
| within the territorial whose surname
- area mentioned in begin with

items {d) of column
4.

() Persons  other
| than companies
| deriving income
{ from other than
husiness and whose
residence or
principal  place o

alphabets “M™
to

djall  pases  of

persons  other
than
individuals
referred to in
items (c) & (d)
of column 5

activity is within the ather than
| territorial area pErsons
mentioned in item deriving
(e} of column 4; income  from
salary and
(N Persons other profession
| than companies specified  in
deriving income See. qq40001) of
| from business and the 1.7, Act,
whise principal 1461 and
place of business is Insurance
within the territorial Agents and
area mentioned in!  whose  namc
| item (e) of column | begin with
| 4 alphabets “M"
i [ﬂ' Hzﬂ‘
{g} Persons other | e} All cases of
than companies | persons  referred
deriving income | to in items (e} &

from other than| ({0 of column 5
business and whose | ather than persons
residence or | deriving  inebme
principal place of | from salary and
activity is within the | profession

territorial area | specified in See
mentioned in items | 44AA(1) of the 1T,
(dyand (&) of | Act, 1961  and
column 4; | Insurance Agents;. |




th) Persons other
than Companies
deriving ineame
from business nnd
whose principnl
ploce of business is
within the territorial
are mentioned  in
items (d) and (e} of
column 4,

7 Al cases of
persons  referred
to in items () &
{h] of eolumn 5
other than persons
deriving  income |
from  salary and
profession

specifled in Sec. |
44AA0 ) of the LT
Act, 1960 and
Insurance Agents, |

who  are  nol
assessed o fax
earlier,
gei=r o) :
IITﬂ.erd Pune, | Inthe state of {a) Person (a) All cases of
5(3), Pune | Maharashtra l Maharashtrn - referred to  in | persons
item(a) of | referred to in
| |erstwhile Area within the district column 6 being | corresponding
Ward 1) | of Pune- Companies | entries in
& Ward ! Registered under items (a) of
gl2), Pune (a}Which is falling the Company Act column  (5)
] . | within following Pin 2013 or under the being
| | Codes Company Act | companies
411013 1g56 and having whose name
41017 its registered | begin  with
411018 nffice or principal | alphabets
411019 place of business “F, “G",
411026 in the area "H", 5 Lo
411027 mentioned in G i
41109 items (a) (b) and
411033 (¢} of column 4; (b) All cuses of
41104 individuals
| 40035 being
411039 (b} Persons managing
411044 being individuals director, a
411057 referred 0 in director or a
41061 item (b) of Manager or
411062 Or column 6: secrefary  in
within the Municipal the company
Limits of (c} Persons other mentioned in
PimpriChinchwad than companies item {a)
Municipal Corporation; deriving income above,
from other than
{biWithin the limits of business and | () All cases of
Dehu Cantonment; whose residence person being
or principal place individuals
{c) Within the limits of of  aclivity is referred to in
Maval (Wadgaon) within the the
Taluka, KhedTaluka, territorial  area comesponding
Ambegaon mentioned in | entry in item
(Ghodegaon] and item{alib) (e) of | (c) & (d) of
JunnarTaluka; column 4; eolumn 5
whose
{d) Persons other principal
than companies source of
| deriving income income is
I from  business from  legal,
and whose medical,
principal place of engineering or
business is within architectural
the territorial profession  or
area  mentioned the profession
in item (d} of aof
column 4. accounlancy

ar  technical
consultancy




or interior
decoration or
any other
profession  as
is notified by
the Board
uncler section
44401} of the
[neome-tax

Act, 1901 and |

[nsurance
Agents  and
whose
sUrname
begin with
alphabets “A"
to“L";

id) Al cases of

person  other
than

individuals
referred o in
the
corresponding
entry in item
(e} & (d} of
column 5
whose
principal
souree af
income Is

from  legal,
medical,
ENEINeering ar
architectural
profession  or
the profession
of
aceountancy
pro technical
consultancy
or interior
decoration or
any other
prafession  as
is notified by
the Board
under section
44AM(1) of the
[neome-tax
Act, 1961 and
[nsurance
Agents  and
whose name
begin  with
alphabets A"
['D liL"
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[d} 1 Area within the | () Persans other | e) Al cases of
district of Pune with [ than  companies persons  being
following PIN Codes of | deriving income individuals
Pirnpri Chinehwad | from other  than teferred 1o in
Municipal husiness and whose items (o) & (1)
Corparation- residence or of column 5
principal  place  of other than
1) 411019 activity is within the pErsons
2] 411033 territorial aren deriving
. 3] 411095 mentioned in items income  from
4) 411044 (d) (el () of salary and
5] 411057 colummn 4; profession
Glg11062 specified in
(1 Persons other See, 44AA{1) of

(e} Areas falling within | than companies the LT, Act

the limits of PCMC deriving ineome 1561 and

other than the areas from business and Insurance
falling within the whosge principal Agenls and
jurisdiction of Ward place of business is | whose surname

5(1) &s5(2), Pune within the territorial begin with

area mentioned in alphabets “A™

(1) Areas falling within | items (d) (e) & () of to YL,

the limits of Dehu Road | column 4,

Canlonment 0 Al cases of
persons  other
than

| individuals

referred to in
items (2} & ()
of column 5

other than
persons
deriving
income  from
salary and
profession
specified in

Sec, 44An01) of
the LT. Act,

19861 and
Insurance
Agents  and
whose  name
begin with
alphabets “A™
| Lo =L". .
5 IO, Ward Pune, In the stite of || {a) Person referred1 (a) All cases of
564), Pune | Maharashtra | Maharashtra - to in itemia) ufl persons
column & being | referred to in
[erstwhile Area within the district Companies corresponding |
Ward of Pune- Registered enlries in
o(3), under the items (a) of
Ward o(4) (a)Which is lalling Company  Ael column {5}
& Ward within following Fin o013 or under being
g(5), Pune Codes the Company companies
4112 Act 1o5h  and whose name
411017 having its begin with
41108 registered office alphabets
411015 or principal R, LT &
411026 place of M”
411027 busimess i the
411031 aren mentioned | (b} All cases of
411033 | in items {a) (h) individuals
411074 and (c) of being
| | 411015 colummn 4; managing
411039 directar, a
411044 {h)  Persans { direetor of a
411057 being indlﬁduaisl manager  or
4uo6 | referred 1o in secretary  in |
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411062 or
within the Municipal
Limits of
PimpriChinchwad
Municipal Corparation;

(bYWithin the limits of
Dehu Cantonment;

() Within the limits of
Maval (Wadgaon)
Taluka, KhedTaluka,
Ambegaon
[Ghodegaon) and
JunnarTaluka;

Page 3of 12

item () of
column &;

(¢} Persons other
than companies
deriving  income
from other than
business and
whose residence
or principal place
of  activity s

within " the
territorial  area
mentioned in
item{a},(b) {c) of
colummn 4;

(d) Persons other

than companies
deriving  income
from business
and whaose
pringipal place of
business is within
the territorial
area  mentioned
in item (d)} of
column 4;

the company |
mentioned in |
item {a) |
ahove; |

|
fc) Al cases of |
person bﬁihg
indinviduals
referred tooin
the
corresponding
entry in item
fc) & (d) of
column g
whaose
principal
souree af
income is
from  legal,
medical,
engineering or
architectural
profession  or
the profession
of
accountancy
or technical
cansultanecy
ar interior
decoration or
any other
profession  as
is notified by
the Board
under section
4448010 of the
[ncome-tax
Act, 1961 and
Insurance .
Agents and
whinse
sutname
begin with
alphabets
I'..I:M'H‘ tﬂ ﬂz!!_;

(d) All cases of
person  other
thamn
individuals ,|
referred to in
the
corresponding
entry in item |

{cy & (dy of |
column 5|
whase |
principal |
SOUreE aof
income is
from  legal,
medical,
engineering or
architectural

profession or
the profession
of
EEE[:ILLTLTHHE}"
or  technical
consullancy




(d) Area within the |

district of Pune with
following
Codes
PimpriChinchwad
Municipal
Corporation-

of

1) 411019
2} 411033
3} 411035
40 411044
5) 411057
Gl411062

{e) Areas falling within
the limits of PCMC
other than the areas
falling within the
jurisdiction of New
Ward 5i1) &5(2), Fune
{To be inserted)

1) Areas falling within
the limits of Debin Road
Cantonment.

(g} Area covered under
MavalTaluka ;

PIN |

or interior
decoration or
any other
profession  as
is notified by

the Board
under section
44AA01) of the
Income-tax
Act, 1961 and
Insurance
Agents  and
whose name
begin with
alphabets
i - Hh[“ Iu Hz":
(2} Personz other | (e) All cases of
than companies persons  being
deriving income individuals
from other than referred to in
business and items (el & (D)
whose  residence of eolumn 5
or principal other than
place of activity persons
is  within the deriving
territorial  area ineome  from
mentioned in salary anid
items (d) (e) & (£} profession
of column 4; specified in
Sec. 44AA(1) of
{ll Persons other the LT. Act,
than companies 1961 and
deriving  income [nsurance
fraom  business Apgents amnd
and whose whose surname
principal place of begin with
business is alphabets “M™”
within the to &
territorial  area
mentionead in | (1) All cases of
items (d) () & persons  other
{(fof eolumn 4. than
individuals
(g) TPersons other referred o in
than companies | items (e) & (f)
deriving income of column 5
[from  other than other than
husiness and whose PETSOTS
| residence or deriving
{ principal  place of income  from
| activity is within the | salary and
territorial area | profession
| mentioned in item specified n
{z) of column 4; Sec. 44AA{01) of
| | the LT, Act,
| {h) Persons Dtherf 1561 and
than COMpanies Insurance
deriving income Agents and
from business and whose  name
whaose prineipal begin with

place of business is
| within the territorial

area mentioned in
I itemn (g} of column 4.

‘ (i)

Perzons  other
companies

| deriving income
from other than

than

alphabets “M*™ |
to A",

(g) All cases of

pErsens

[43

(h) of column

referred
in items (g} &

5

ather than persons

deriving

income

from salary and

|:_h_usine;55 and whose




| { residence or | profession
| principal place of | specified in Sec. |
activity is within the | 44AA01) of the LT
territorial area | Act, 1961 and
mentioned in items | Insurance Agents;
(dy, fe) & (f) of
i column 4; (h) All cases ol
| persons  referred
() Persons  other | boinitems (i) & (5)
than companies | of column 5 other
deriving income | than [CERaIS
from business and | deriving  ineome
whose principal | from salary, who
place of business is | are not assessed to
within the territorial | tax earlier.
area mentioned in
items (d), (e) & {f} of
| column 4.
6 | ITOWard In the State of {a) Person referred | (a) Al cases of |
5i5), Pune Maharashtra- to in itemia) of persons
column 6 being referred Lo in
[erstwhile Area within the district Companies corresponding
Ward of Pune- Registered entries in
101}, under the items  (al of
Ward {a)Which is falling Company  Act | column  (5)
o2}, within [ollowing Pin 20i% or under | being
Ward Codes the  Company companies
10{1], 411012 Aet 1956 and whose name
Ward 411017 having its begin with
| o(4) & 411018 registered office alphabels
Ward 411010 or principal SN Lo 2T
1oi5), 411026 place of business
Pune| 411027 in  the area | (b} All cases of
411013 mentioned  in individuals
| 411033 items (a) (b) and being
| 411034 {c] of column 4; managing
411015 director, a
I 411039 {h) Persons  being director ar a
| 411044 individuals manager  ar
[ 411057 referred to in speTetary in
411061 item (b} of the company
4062 or column 6] mentioned in
within the Munigipal it (a)
[ Limits of {e1Persons heing above;
PimpriChinchwad individuals
[ Municipal Corporation; deriving income | (o) All cases of
| from other than persons being
| {h)within the limits of business and individuals
Dehu Cantonment; whose residence referred to in
or place of iterm  (c) of
{c) Within the limits of employment s column 5,
Maval (Wadgaon) within the having
Taluka, KhedTaluka, territarial  area principal
Ambegaon menticned in shuree of
{Ghodegaon)and item {a) (b) & (c] income  from
JunnarTaluka; | of column 4 Salary  and
whose
surname
| begin with
alphabets A"
| to"Z",
(d) within the limits of | (d}) Persons other All cases  of
Talukas of Ambegaon than companies persans
(Ghadegaon) and - deriving  income referred to in
Junnar. from other than itemns (d) & (&)
|| husiness and of column 3
whnose residence other than
or principal | persons
Page 11 of 12




F':ia?e of ﬂcti'i'i't}'] deriving

is  within  the income  from
territorial  area | salary and
mentioned in professicn
item  (d)  af specified in |
column 4; | Sec. g4A4(1) of
the 1T. aAet,
(e} Persons other | g6 and
than companies Insurance .

deriving  income |
from business

anid whose
‘ principal place of
husiness is
| within the
territorial — area
mentioned in
| itermn {d) of
column 4.
T T — Y e B |

Prp..)f \::','E%F

(ASEENM SHARNA)
Addl. Commissioner of Income Tax,
Range-5, Pune,

Copy for information to:

The Pr. CCIT, Pune.

The CCIT, Pune, The CCIT (Refc), Thane and The(CCIT (Refc), Nashik

The Director General of Income-tax (Inv.), Pune.

The Pr, Commissioner of Income Tax-3, Pune

The Pr. Commissioner of Income Tax-1, 2 &4, P , Pr. CIT-1,Thane and Pr. CIT-1, Nashik
All GsIT, CIT{A), DIT(Inv.), CIT(Exmp.}), CIT{IT/TP), CIT{Audu) CIT(CO), CIT(ITAT)-1 & I
and CIT{TDS), Pune,

7  The Addl./ t. Commissioner of Income-tax, Range-4 Pune and Satara Range, Satara .

B. All ADs under the charge of Pr. CIT-3, Pune and TRO-3,Pune.

8. The PRO, Pune

10 MNotice Board of PratyakshakarBhawan, Akurdi, I AayakarBhawan, Sadhu Vaswani, Pune,
Income-tax Office, PMT Bldg.. Pune, PraptikarSadan, Karve Road, Pune & B.0, Bhavan, Pune,

O R o Gl B3 =

o
e
Addl. Commissioner of Income Tax,
Range-3, Pune.
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OFFICE OF THE
ADDL. COMMISSIONER OF INCOME TAX : RANGE-12, PUNE

3T AT ITGFA, To-12, TOF T FATerT
Room No. 315, Bodhi Tower, 548/2B, Salisburry Park, Gultekadi, Pune-411037
ey ST, 3T Hew, STl eTa, 548/24lT, HelHaY UTeh, TeTeehs, JUI-411037

E Mail:  pune.addlcit7@incometax.gov.in

\
F.No: Pune/Addl. CIT, R-12/Jurisdiction//120/2020-21/ Date 17.09.2020

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 1961)
and in accordance with Notification Number S.O. No. 2752(E) dated 22"¢ October, 2014 of Government of India, Central Board
of Direct Taxes, published in the Gazette of India, Extraordinary, Part-l11, Section 3(ii) [Notification No. 50/2014/F/No.
187/38/2017(ITA.1)], Notification No. 64/2014 F. No. 187/40/2014 (ITA-1) dated 13.11.2014; subsequent orders of the
Principal Chief Commissioner of Income-tax (CCA), Pune, dated-14.11.2014 vide No.PN/CC/Admn/C&A/2014-15/5366, 5368,
5370 and vide notification no. 62 S.0.2755 (E) dated 13% August, 2020 of ITA-1 & The Pr. CCIT, Pune’s dated 28/08/2020 and
Corrigendum Order No. PN/Pr.CC/Est. /C&A/ Faceless Assessment /2020-21/1381 dated 11.09.2020 amending Order
No0.02/100 of 2020 Vide F. No. PN/Pr.CC/Est./C&A/Faceless Assessment /2020-21/1185 dated 28.08.2020, hereby in
continuation to Order No. Pn./CIT-1V/Tech./ Jurisdiction/2014-15/3679 dated 15/11/2014 and order No.PN./PCIT-6/Jurisdiction
/120/ 2019-20/1872 dated 01.10.2019.

And vide subsequent order of Principal Commissioner of Income-tax- 4, Pune, vide No.PN/CIT-
IV/Tech/Jurisdiction/2020-21/335, Dated 14.09.2020, I, the Additional Commissioner of Income Tax, Range-12, Pune, having
been authorized so, hereby make the following amendments in the Office Order No. Pn./CIT- IV/Tech./ Jurisdiction/2014-



15/3679 dated 15/11/2014 ,having been authorized so, new entry at Sr. No. (1) to (4) of Column (1) with the number and

words as per schedule below is inserted.

This notification shall come into force with effect from 13.08.2020

Encl:- Schedule

(Sudhendu Das)
AddIl. Commissioner of Income Tax,
Range-12, Pune

Copy for information to:

1.

2.

The Pr. CCIT, Pune / The CCIT, Pune / DGIT(Inv.), Pune.
The Pr. Commissioners of Income Tax-1 /2 /3/4 Pune, Pr.CIT-1, Thane, Pr.CIT-1, Nashik

The Pr. CIT (Central), Pune, CIT (ITAT) - I and I, Pr. DIT (Inv.), Pune, CIT (IT & TP), Pune and CIT
(Exemption), Pune, CIT (TDS), Pune.

The CIT (Admin & TPS) and CIT (Audit), Pune.
All CsIT (Appeal), Pune
All A.O.’s /TRO/ DDO in the Charge of Pr. CIT - 4, Pune.

The PRO, Pune
The ZAO, CBDT, Pune.
Notice Board / ASK Centre, for necessary compliance.

Addl. Commissioner of Income Tax,
Range-12,Pune



SCHEDULE

Sr. No. Head Territorial Persons or classes of Cases or classes of cases
Quarters/ Area persons
Designation

1 2 3 4 S 6

1 Dy. / Asst | Pune, (@) All cases of persons referred to in
CIT, Maharashtra | In the state of Maharashtra — | (a) persons being companies | corresponding entries in items (a) of
Circle 12, registered under the | column 5 being companies whose
Pune (a) District of Pune other than | Companies Act, 2013 or | names begin with the alphabet “U” or

areas under Pimpri
Chinchwad Municipal
Corporation and Maval,
Khed, Junnar, Ambegaon

Talukas of Pune District.

(b) area within the District of
Pune - which is falling within
the following PIN Codes:
411030

411032

411047

412207

412216

(c) area within the District of
Pune — Area falling within the
limits of Shirur Taluka;

(d) District of Pune other than

areas within Pimpri
Chinchwad Municipal
Corporation and Maval,
Khed, Junnar, Ambegaon

Talukas of Pune District.

under the Companies Act,
1956 and having its
registered office or having its
principal place of business in
the area mentioned in item
(a) of column 4;

(b) persons being individuals

referred to in item (b) of
column 6;

(c) persons other than
companies deriving income
from sources other than
income from business or
profession and residing

within the territorial area
mentioned in item (b) & (c) of
column 4;

(d) persons other than
companies deriving income
from business or profession
and whose principal place of
business or profession is
within the territorial area
mentioned in item (b) & (c) of
column 4.

(e) persons referred to in item
(d of column 6, being
individuals deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in item (d) of
column 4.

“V” or “W” or “Y” and “Z” having
income/loss Rs. 30 lakhs and above.
For other than company cases having
Income/Loss Rs. 20 Lakhs and above.

(b)All cases of individuals
managing director or
manager or secretary in the
companies referred to in the
corresponding entry in item (a) above.

being
director or

(c) All cases of persons referred to in
corresponding entries in item (c) and
(d) of column S other than those
whose principal source of income is
from salary having Income/Loss Rs.
20 Lakhs and above;

(d) all cases of persons referred to in
corresponding entry in item (e) of
column 5, whose principal source of
income is from “Salary” excluding the
employees of defence services, Central
Government, State Government, Local
Government, all Central Government
Undertakings / Corporations, all
State Government Undertakings /
Corporations, all Public Sector
Undertakings, Public Sector Banks
and having income Rs. 20 Lakhs and
above.




SCHEDULE

Sr. No. Head Territorial Persons or classes of Cases or classes of cases
quarters/ Area persons
Designation
1 2 3 4 S 6
2 Income Tax | Pune, In the state of Maharashtra — | (a) Persons being companies | (a) All cases of persons referred to in
Officer, Maharashtra registered under the | corresponding entries in items (a) of
Ward 12(1), (a) District of Pune other than | Companies Act, 2013 or |column 5 being companies whose
Pune areas within Pimpri | under the Companies Act, | names begin with the alphabet “Y”
Chinchwad Municipal | 1956 and having its | and having income/loss below Rs 30
Corporation and Maval, | registered office or having its | lakhs. For other than company cases
Khed, Junnar, Ambegaon | principal having Income/Loss below Rs. 20

Talukas of Pune District;

(b) Area within the District of
Pune -

which is falling within
the PIN Codes
411030 and 411032.

place of business in the area
mentioned in item (a) of
column 4;

(b) Persons being individuals

referred to in item (b) of
column 6;
(c) Persons other than

companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in item (b) of
column 4;

(d) Persons other than
companies deriving income

from income from business or
profession and residing
within the territorial area
mentioned in item (b) of
column 4.

Lakhs.

(b) All cases of individuals being
managing director or director or
manager or secretary in the
companies referred to in the
corresponding entry in item (a)above
having income below Rs. 20 Lakhs;

(c) All cases of persons referred to in
corresponding entries in item (c) and
(d) of column S other than those
whose principal source of income is
from salary having income below Rs.
20 Lakhs;




SCHEDULE

Sr. No. Head Territorial Persons or classes of Cases or classes of cases
quarters/ Area persons
Designation
1 2 3 4 S 6
3 Income Tax | Pune, In the state of Maharashtra — | (a) Persons being (@) All cases of persons referred to in
Officer, Maharashtra companies registered under | corresponding entries in items (a) of
Ward (a) District of Pune other than | the Companies Act, 2013 or | column 5 being companies whose
12(3), Pune areas within Pimpri | under the Companies Act, | names begin with the alphabet “U”,
Chinchwad Municipal | 1956 and having its | “W” & “Z” ” and having income/loss
Corporation and Maval, | registered office or having its | below Rs 30 lakhs. For other than
Khed, Junnar, Ambegaon | principal company cases having Income/Loss

Talukas of Pune District;

(b) Area within the District of
Pune -

411047,412207 & 412216.

place of business in the area
mentioned in item (a) of
column 4;

(b) Persons being individuals

referred to in item (b) of
column 6;
(c) Persons other than

companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in item (b) of
column 4;

(d) Persons other than
companies deriving income
from income from business or

profession and residing
within the territorial area
mentioned in item (b) of

column 4.

below Rs. 20 Lakhs.

(b) All cases of individuals being
managing director or director or
manager or

secretary in the companies referred to
in

the corresponding entry in item (a)
above;

(c) All cases of persons referred to in
corresponding entries in item (c) and
(d) of column 5 other than those
whose
principal source of income is from
salary.




SCHEDULE

Sr. No. Head Territorial Persons or classes of Cases or classes of cases
quarters/ Area persons
Designation
1 2 3 4 S 6
4 Income Tax | Pune, In the state of Maharashtra — | Persons being individuals | (a) All cases of persons being
Officer, Maharashtra o referred to item (a) and (b) of | individuals referred to in
Ward 13(1), (a) District of Pune other than | cojumn 6, deriving income | corresponding entry in column 5,
Pune areas within Pimpri L . .
. L from sources other than | whose principal source of income is
Chinchwad Municipal | | . B R .
Corporation and Maval. | income from business or | from Salary”’excluding the
Khed, Junnar, Ambegaor; profession and residing | employees of defence services, Central
Talukas of Pune District; within the territorial area | Government, State Government, Local

mentioned in column 4.

Government, all Central Government
Undertakings / Corporations, all
State Government Undertakings /
Corporations, all Public Sector
Undertakings and other Government
of India Undertakings, Public Sector
Banks; and who are employees of
computer / software companies,

private insurance companies,
Kirloskar group of companies,
Cummins India Ltd. and its
subsidiaries, Bharat Forge Ltd,

Kalyani group of companies having
income below Rs. 20 Lakhs.;

(b) All cases of persons being
individuals referred to in
corresponding entry in column 5,
whose principal source of income is
from “Salary” excluding the
employees of defence services, Central
Government, State Government, Local
Government, all Central Government
Undertakings / Corporations, all
StateGovernment Undertakings /
Corporations,;all Public Sector
Undertakings and other Government
of India Undertakings, Public Sector




SCHEDULE

Banks and other than employees of
computer /software companies,
private insurance companies,
Kirloskar group of companies,
Cummins India Ltd. and its
subsidiaries, Bharat Forge Ltd,
Kalyani group of companies and
whose surnames begin with the
alphabets “A” or “B” or “C” having
income below Rs. 20 Lakhs;




SCHEDULE

Sr. No. Head Territorial Persons or classes of Cases or classes of cases
quarters/ Area persons
Designation
1 2 3 4 S 6
S Income Tax | Pune, In the state of Maharashtra — | Persons being individuals | (a) All cases of persons being
Officer, Maharashtra o referred to item (a) of Column | individuals referred to in
Ward  13(2), (a) District of Pune other than | 5 deriving income from | corresponding entry in column 5,
Pune areas within Pimpri . L . .
. L sources other than income | whose principal source of income is
Chinchwad Municipal f busi fessi " «Salary” ludi th
Corporation  and Maval, | from business or profession | from alary exc u ing e
Khed, Junnar, Ambegaon |and residing within the | employees of defence services, Central

Talukas of Pune District;

territorial area mentioned in
column 4.

Government, State Government, Local
Government, all Central Government
Undertakings / Corporations, all
State Government Undertakings /
Corporations,;all Public Sector
Undertakings and other Government
of India Undertakings, Public Sector
Banks and other than employees of
computer [software
private insurance
Kirloskar group of
Cummins India Ltd. and its
subsidiaries, Bharat Forge Ltd,
Kalyani group of companies and
whose surnames begin with the
alphabets “”D” TO “R” having
income below Rs. 20 Lakhs;.

companies,
companies,
companies,




SCHEDULE

Sr. No. Head Territorial Persons or classes of Cases or classes of cases
quarters/ Area persons
Designation
1 2 3 4 5 6
9] Income Tax Pune, In the state of Maharashtra — (a) persons being companies | (a) All cases of persons referred to in
Officer, Ward | Maharashtra registered under the | corresponding entries in items (a) of
13(4), Pune (a) District of Pune other than Companies Act, 2013 or | column 5 being companies whose
areas within Pimpri under the Companies | names begin with the alphabet “V”
Chinchwad Municipal Act, 1956 and having its | having income/loss below Rs. 30
Corporation and Maval, registered office or | lakhs. For other than company cases
Khed, Junnar, Ambegaon having its principal place | having Income/Loss below Rs. 20

Talukas of Pune District;—
(b) Area falling within the

limits of, Shirur Taluka ;

( c) District of Pune other
than areas within Pimpri

Chinchwad Municipal
Corporation and Maval,
Khed, Junnar, Ambegaon

Talukas of Pune District

(d) Area falling within the
limits of, Shirur Taluka

(e) area within the District of
Pune — which is falling within
the following PIN Codes:
411030

411032

411047

412207

412216

of business in the area
mentioned in item (a) of
column 4;

(b) persons being
individuals referred to in
item (b) of column 6;

(c) Persons being individuals
referred to item (c) of
Column o, deriving
income from  sources
other than income from
business or profession
and residing within the
territorial area mentioned
in item (a) of column 4.

(d) Persons other than
companies deriving
income from sources

other than income from
business or profession
and residing within the

Lakhs.

(b) All cases of individuals being
managing director or director or
manager or secretary in the
companies referred to in the
corresponding entry in item (a) above

() All cases of persons being
individuals referred to in
corresponding entry in item (c) of
column 5, whose principal source of
income is from “Salary” excluding the
employees of defence services, Central
Government, State Government, Local
Government, all Central Government
Undertakings / Corporations, all
State Government Undertakings /
Corporations,;all Public Sector
Undertakings and other Government
of India Undertakings, Public Sector
Banks and other than employees of

computer /software companies,
private insurance companies,
Kirloskar group of companies,




SCHEDULE

territorial area mentioned
in item (b) of column 4,

(e) Persons other than
companies deriving income
from business or
profession and  whose
principal place of business
or profession is within the
territorial area mentioned
in item (b) of column 4.

® Persons other than
companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in item (c) of
column 4,

(g) Persons other than
companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in item (d) and (e)
of column 4,

(h) Persons other than
companies deriving income
from business or profession
and whose principal place of
business or profession is
within the territorial area
mentioned in item (d)and (e)
of column 4.

Cummins India Ltd. and its
subsidiaries, Bharat Forge Ltd,
Kalyani group of companies and
whose surnames begin with the
alphabets “”S” TO “Z” having
income below Rs. 20 Lakhs; .

(d) All cases of persons referred to
in corresponding entries in item(d)
and (e) of column 5 other than those
whose principal source of income is
from salary.

() All cases of persons being
individuals referred to in
corresponding entry in item (f) of
column 5, whose principal source of
income is from “Salary” excluding
the employees of defence services,
Central Government, State
Government, Local Government, all
Central Government Undertakings /
Corporations, all State Government
Undertakings / Corporations, all
Public Sector Undertakings and
other Government of India
Undertakings, Public Sector Banks ,
and who are not assessed to tax
earlier.

H All cases of persons referred to
in corresponding entries in item (g)
and (h) of column 5 other than
those whose principal source of
income is from salary, and who are
not assessed to tax earlier.




SCHEDULE
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OFFICE OF ADDL. COMMISSIONER OF INCOME TAX , RANGE-1 , SOLAPUR
AAYAKAR BHAVAN, HOTGI ROAD, SOLAPUR 413003
E-Mail - Solapur.addicitl@incometax.gov.in
Phone No.- 0217-2741767

Date - 16/09,/2020

ORDER UNDER SECTION 120 OF THE INCOME TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of
the Income tax Act, 1961 (43 of 196]) and in accordance with Notification Number S. O,
No. 2752(E) dated 22 October 2014 of Government of India, Central Board of Direct
Taxes, published in the Gazette of India, Extraordinary, Part-Il, Section 3{(ii) [Notification
No 50/2014/F/No. 187/38/2017(ITA. 1), Notification No. 64/2014 F. No. 187/40/2014
(ITA-1) dated 13/11/2014; subsequent order of the Principal Chief Commissioner of
Income-tax (CCA), Pune dated 14/11/2014 vide No. PN/CC/Admn/C&A/2014-
15/5366.5368,5370 allocating Ranges including Special Ranges under the jurisdiction of
Pr. CIT/CIT-4, Pune, ] Additonal Commissioner of Income tax, Solapur having been
authorized so, vide Pr. Commissioner of Income tax-4 order No. Pn/CIT-
IV/Tech/Jurisdication/2020-21/298 /dated 02/09/2020, corrigendum order No.
PN/Pr.CC/Est/C & A/ FFaceless Assessment/2020-21/1381 dated 11/09/2020 amending
order No. 02/100 of 2020 vide F. No. PN. Pr. CC/Est/C & A/Faceless Assessment/2020-
21/1185 dated 28/08/2020 and Pr. C.I.T.-4 Pune’s order No. Pn./CIT-
4 /Jurisdiction/ 120/2020-21/335 dated 14/09/2020, hereby in continuation to Order No.
Sol/Jt.CIT/R-1/Juris/2014-15/1098 dated 15/11/2014 and Order No. Sol/Jt.CIT/R-
1 /Juris/ 120/2019-20/ dated 01/10/2019, make the following amendments, new entry at
Sr. No. (1) to {4) of Column No. [2) with the number and words as per schedule below is
mserted-

“direct that the jurisdiction of the Deputv Comumissioner of Income tax/Asstl.
Commissioner of Income tax and Income Tax Officers working under JCIT/AddL.CIT Range-
1, Solapur with their Head Quarters at Solapur shall exercise the powers and perform the
functions in respect of schedule cases or class of cases specified in the corresponding
entries in column (6) of the said Schedule-I,
specified in the corresponding entries in column(5) of the said Schedule-1 in such
territorial area as specified in respect of all income of classes of income”.

or of such persons or classes of persons

Accordingly, this order supersedes the office order u/s 120 of the Act Vide order No.
No.Sol/Addl. CIT/Jurisdiction/120/2020-21/179 Date - 07/09/2020.

This order shall come into force with effect from 13/08/2020.

LT AT ATgad

18 SEP 2020

-4, O

‘-L /.
( Vishwas S Mundhe )
Add!. Commissioner of Income tax

|

|

\ :I.__{
f

Principal Lommissioner of income Tax
Pune - 4, Pune.

Copy for information

Vﬁg\ !

e® | [§ W

Range-1, Solapur

c@?ﬂ“ 1.

The PR. CCIT, Pune¢/The CCIT, Pune/ DGIT(Inv), Pune.

). ..~2" The Pr. Commissioner of Income-tax-4, Pune.
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JURISDICTION OF THE ADDL. COMMISSIO

SCHEDULE-I

| Solapur

Designation
of Incorme Head g
Tax quarters Territorial Area
ARuthorities
2 3 4
DCIT./ACIT, Solapur, In the state of Maharashtra -
Circle-1 , Maharashira
District of Solapur-

{a) Following areas falling within the
limits of Solapur cuty -

1. Somwar Peth,
Wesi Mangalwar Peth,
Budhwar Path,
Bijapur Ves,
Railway Linas,
Begqum Peth,
Vil. Easti Mangalwar Peth,
VIIl. Bhavani Path,
Bhadrawat Path,
North & South Sadar Bazar;
Morth Solapur Taluka
South Solapur Tahika
Sakhar Path,
Jodbhawn Peth,
Siddheshwar Peth,
North & South Kasba,
Wawvi Path,
Zold Finch Peth,
HiM. Murarj Peth,
XX, Siddheshwrar Marlest Yard,

S<2Eg

Persons or classes of persons

NER OF INCOME TAX RANGE-1, SOLAPUR

Dade)|6-09. L0220

Cases or classes of cases

5

(a) Person being companies registered

under the companies Act 2013 or under
the company Ao, 1856 and having ils
registered office or having its principal
place of business in the area mentioned
in item (a) and (b) of Coolum 4 and
whose income/loss 15 more than Rs. 20
lakhs

(b) Persons other than companits deriving

incomae from business or profession and
whose principal place of business ar
profession is within the territorial area
mentionad in wem (3) and (b)) of column
4 and whose income/loss is more than
R=. 15 lakhs

(c) jPersons othar than companies derving

incame from sources other than incoma
from business or profession and
rasiding within the terrilorial area
mentioned 16 ilem (&) and (b} of colurmn

4 and whose mcome/loss 18 more than
Rs. 15 lakhs

(a) All company cases of parsons

relerred to in  comresponding
entries in ilem (a) of column 5
cther than those whose pringipal
source of income is from salary;

I (b) All cases of individual being

managing diréctor or director or
manager or secrefary of the
Companies mentioned in item (&)
above along with their HUF cases.

(] All Non- company cases of persons

rafarred to in corresponding
epiries in item (b & {c) of column 5
other than those whose principal
gource of ingome is from salary;

{d) All partners of the firm assessable

by the Dy./Assi. CIT ~Corele
Bolapur with ftheir HUF and
Individual,




Pachha Peth,

Gurwar Path,

Shuloawar Peth,

Shaniwar Peth,

Raviwar Path,

Daji Path,

MIDC, Akkallkot Road,
MIDC Kondi and Chincholi
Industrial Estate

of Solapur City ;

| {(b) Areas falling within the lLimits of
i the following Talukas of Solapur
District -

HexRESS<28e-

Madha

Earmala
Mangalwedha
Malshiras

Pandharpur

Sangola

Mohol talulcas.

Barshi taluka,

Akkealkot taluka,

North Solapur Taluka,
South Sclapur taluka and

Selapur City.

I
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" Incoma Tax
Officer, Ward | Maharashira
&2(1). Solapur

Income Tax Solapur,
Officer, Ward | Maharashtra
{1}, Solapur

Suh.pun

In the state of Maharashtra -

(a) District of Selapur.

© S

(b) District of Sclapur-

Following areas falling within
the luruts ol Solapur city -

Somwar Peth,

West Mangalwar Peth,
Budhwar Poth,
Byjapur Ves,

Railway Lines,

Begum Path,

East Mangalwar Peth,
Bhavan Peth
Bhadrawati Peth,
North & South Sadar
Bazar,

North Solapur Taluka
South Solapur Taluka
Industrial Estate Hotgn
Road

MIDC Chincholi and
Kondi

xEESS<TFe.

B

E

" In the State of Maharashtra-

Areas falling within the limils
| of the following Talukas of

= CE—

the companies Act 2013 or under the
company Acl, 1958 and having ils registerad
olfice or having its principal place of business
in the area mentioned in tem (a)) of Coolum
4 and whosa income/loss is up to Ra. 20
lakhs

(a) Parson baing companies registered under | (a) All company cases of persons referred 1o

in corresponding eniries in dem (a) of
column § whose name begins with

alphabets “A" to “O";

(b} All cases of individual being managing
direcior or director or manager or

secrelary of the Companes mentioned in
item (a} above along with their HUF cases.

(b) Persons other than compames denving

income from business or profession and
whosa principal place of business or
profession s within the ferritorial area
mantionad in itam (b) of column 4 and whose
incoma/loss is up to Rs. 15 lakhs

{c) JPersons other than companies denving

incoma from sources other than income from
business or profession and residing within
the territorial area mentioned in ilem (b) of
column 4 and whose income/loss is up to Rs.
15 lakhs

(c) All Non- company casaes of persons
ralarred to in corresponding entries in item
(b) & (c) of column S other than those
whose principal source of income is from

salary;

(d) All partmers of the firm assessable by the
LT.O. Ward-!, Solapur with their HUF and
Imndivicuaal,

1 li'nmu_hmngmthvﬂuﬂ:dmr_rmgm_&;m_ﬂﬂ cases of persons referred fto  in |
sources other than income from business or  commesponding entries in column 5 and whose
profession and whose proncipal place of | principal source of incomae is from salary,

B s A iscerial |_




4.  IncomeTax | Solapur,
Officer, Ward ' Maharashira
2(3), Solapux

Solapur District -
l. Barshilaluka,
O Akkalkot taluka,
Ol. North Solapur Taluka,
IV. South Solapur taluka
of Solapur City.
V. Solapur City.
| In the State of Maharashtra-
i (&) Solapur District
(b} Follownng areas falling
within the hmits of
Solapur city —
I. Gurwar Peth,

II. Shukrawar Peth,
OI. Shaniwar Peth,
v. Raviwar Peth,

¥. DajiPeth,

VI. MIDC, Akkalkot
Road,
VII. Industrial Estate
VIII. Sakhar Peth,
IX. Jodbhawi Peth,

X. Siddheshwar Peth,

XI. North & South
Kasba,
KII. NaviPeth,

mentioned in column 4.

6

the companies Act 2013 or under the

company Act, 1956 and having its registered |

olfice or having its principal place of business
in the area mentioned in item (a)) of Coolum
4 and whose incomesloss is up to Rs. 20
lakhs

(a) Person being companies registered m‘{ﬂmmmﬂmmh

in corresponding entries in tem (a) of
column § whose name begins with

alphabets “P" to “Z";

(b) All cases of individual being managing
director or direclor o manager or
secrotary of the Companies mentioned in
item (a) above along with thewr HUF cases.

(b) Persons other than compames derving

income from business or profession and |
whose pnnoipal place of business or
profession is within the territorial area
mentioned in item (b) and (c) of column 4 and
whose incoma/loss 15 up fo Rs. 15 lakhs

{c) JPersons other than companies derving

income [rom sources other than incoma from
business or profession and residing within
the territorial area mentionad m tem (b) and
{c) of column 4 and whose income/loss 18 up
to Rs. 15 lakhs

{(c) Al Non- company cases of persons
refarred to in corresponding entries in
item (h) & (c) of column 5 other than those
whmpﬂncip:lumnrimmnhtm|
salary;

(d) All partners ol the firm assessable by the
LT.0. Ward-3, Solapur with thair HUF and
Indrvidual.



]

XIl. Gold Finch Peth,

XIV, Murarji Peth,

XV. Siddheshwar

Market Yard,

XVI. Al Pachha Peth,
XVIL.  Industrial Estate of

Solapur

' (¢) Areas falling within the
limats of the following Talukas
| of Solapur District - |

0. Akkalkot taluka, ‘

Income Tax | Pandharpur, | {a) Areas falling within the ' (a) Persons other than companies deriving (a) All Non- company cases of persons
Officer, :M limits of the lollowing Talukas income from business or profession and reflerred 10 in corresponding entries in
Ward-1, of Solapur District - | whose principal place of business or itern (a) & (b) of column § other than those
Pandharpur profession is within the tlerritorial area whnuprhdpﬂmmufi:mmin!mn'
i. Madha ' mantioned in item (a) of column 4 and whosa salary;
i, Karmala | income/loss is up to Rs, 15 lakhs
ui. Mangalwodha | (b} All partners of tho fm assessable by the
vi. Sangola (b} YPersons othar than companies deriving L.T.O, Ward-1, Pandharpur with their HUF

incoma from sources othar than income from and Individual.
business or profession and residing within
the territonal area moentioned in itom (a) of
column 4 and whoase incoma/loss 13 up to Rs.

15 lakhs
Income Tax | 'Pm?lnlpu. (a) Areas lalling within the | (a) Fﬂlﬂhlb_-ul:ng individuals dﬂl\rﬁg income from (i) All casem of porsons referred to in |
Officer, Maharashtra | limits of the lollowing Talukas sourcas othor than income from business or | corresponding entries in ftem (a) of column 5 |
Ward- 2. of Solapur District - profession and resuding within the terrilorial and whose principal source of income is from

Pandharpur | arca mentioned infa) of colwnn 4; |m||.r§.r:




T . E —

(b) Areas falling withinthe | (b) Persons other than companics deriving income | (B)All cases of persons referred 1o in
limits of the following Talukas from business or profession and whose principal | corresponding entries in ilem (b) and {c) of

of Solapur District - place of business or prolession is within the | column S other than those whose principal
territorial area mentioned in item (b) of column | source of income is from salary.
i, Malshiras, 4 and whose income /loss is up to Rs. 15 lakhs
i, Pandharpur, and
. Mohol.

{c) Persons other than companies denving income
from sources other than income fom business or
area mentioned in em (b) of column 4 and

I whose income/loss is up fo Rs. 15 lakhs




WU IAHT HGFd, SO1-1 FT FHT,
OFFICE OF THE PRINCIPAL COMMISSIONER OF INCOME TAX ,THANE-1
FerHTaErd A  wlfwiae  arddssfawsrtcai|Y)-400 604
=T T Ashar 1.T. Park, ‘B' Wing, 6' Floor, Wagle Industrial Estate,
Thane (W] = 400 604

Phone No.022-25805466
Fax 022-25B05467T

e-mall id-thane.peitlrincometax.gov.in

Na. Tha/PCIT-Thane-1/Jurisdiction/2020-21 /233 Date : 28.09.2020

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and {2) of section 120 of the
Income-tax Act, 1961(43 of 1961) and in accordance with Notification Number 5.0. No. 2752(E)
dated 22nd October, 2014 of Government of India, Central Board of Direct Taxes, published in
the Gazette of India, Extraordinary, Part-ll, Section 3{ii] [Motification No. 50/2014/F/No.
187738/ 2014ITAN)] as amended by Motification Mo, 5.0.2755 (E] dated 13th August, 2020 of
Government of India, Central Board of Direct Taxes, published in the Gazette of India,
Extraordinary, Part-ll, Section 3{ii] vide [Notification No. 63/2020/F No.187/3/2020-1TA-1],
Motification No. 64/2014 F. No. 187/40/2014 {ITA-10 dated 13/11/2014, subseguent order of
Principal Chief Commissioner of Income-tax (CCA), Pune dated 14/11/2014 vide F.No.
PMSCC/admn /CRAS2014-15/5366,5368 and 5370 as amended by the order No. 1/100 of 2020 in
F.Mo, PN,Pr.CC/EST/CEA/ReAC/100/2020,/1184 dated 28/08,/2020 and Order No, 2/100 of 2020
vide F.Ma. PN.Pr.CC/EST/C&R/Faceless Assessment/2020-21/1185 dated 2B/08/2020, 1, the
Principal Commissioner of Income-tax, Thane-1, amending the office order MNo THMN/PCIT-
|/Restructuring-2014/Jurisdiction/2014-15/8788 dt.18-12-2014; Mo THN/PCIT-II/Restructuring-
2014/ lurisdiction/2014-15/1177 dt.15-11-2014 and No.THN/PCIT-IIl/Restructuring-
2014/ urisdiction/2014-15/1769 dt.15-11-2014, hereby direct, AND

In view of the Principal Chief Commissioner of Income-tax (CCA), Pune's letter MNo.
PN/Pr.CC/EST/CRA/100/2020/1428 dated 15.09.2020 a Corrigendum and partial modification
is being made in this office order No. Thn/PCIT-Thane-1/lurisdiction/2020-21/123 dated
01.09.2020 which is as under :-

|A] the Additional / loint Commissioner of Incame Tax specified in column (2] of the Schedule,
having their headquarters at the places specified in the corresponding entries in cofumn [3] of
the sald Schedule, shall exercise the powers and perform the function in respect of such cases or
classes of cases specified in the corresponding entries in column (6] of the saild Schedule or of
such persons or classes of persans specified in the corresponding entries in column (5) of the said
Schedule, in such territorial areas specified in the corresponding entries in calumn {4) of the said
Schedule, and in respect of all incomes or classes of incomes,



2CHEDULE

Persons or classes of persons

Cases ar classes of cases

(6]

ditianal/ loint.Commissioner of Income Tax Range-1, Thane

5l Designation Head | Territoral

Mo, | Class af quarkers | Aregas
Income-rax
autharities

(1] () (3 14
Additional/

1 Joint Thane, | Inthe state of
Commissioner | Mahara | Maharashtra
of Income Tax | shtra
Range-1, {1} Thane
Thane runicipal

Corporation
in the district
of Thane

fa} Persons other  than
companies  end Co-operative
Societies deriving income from
sources other than income from
business or profession  and
residing within the territorial
area mentioned i item (1} of
column (4});

b} persons  other  than
companies  and  Cco-gperative
socigties deriving income from
business or profession  and

| wihose principal place of business

or profession 8 within  the
territorial  area mentionad in
item (1) of column (4);

[c} Persons being companies
Registerad under the Companies
Act, 2013 or under the
Companies Act, 1956 and having
itz registered office or principal
place of business in the ares
mentioned in item |1} of column
(4

[d} Persons being individuals
referred to in item {c] of column
(6}

fa) &ll cases of persons
referred o in
corresponding  entry  in
item {a} of column [5)
whase principal source of
income i from “Salary”
and whose names begin
with the alphabet "A" or
Bor'CorD'orE or'F
or ‘G or ‘W oar Y1 or 'l or
Erar LM e N or 1O

(b] All cases of persons
referred (4] in
corresponding  entry  in
item [a] of column [5)
other than those whose
principal  source  of
impome is from “Salary”
and whose names begin
with the alphabet "A" or
B ar T or ‘T oof E or °F'
or ‘G or ‘' or *I" or I’ or
K ar L ar W

(ch All cases of persons
referred tey in
carresponding  entry  in
tem (b)) of column [5)
whose names begin with
the alphabet "&' or "B° or
"Cor ‘¥ or ' or 'For 'G"
of 'H° or "I ar ‘I or 'K’ or
1" or WY

(d) All cases of persons
referred to in
corresponding  entry in
itern [c} of column |5]
whose names begin with
the alphabet "a’ or 'B' or
Cor "D or B or 'For "G’
or W oor "I or I ar K or




1" or W ;

() All cases of individualy
beng managing director
or direCtor of manager or
secretany in the
companies referred w0 in

comesponding eniry i
item [d) of Column 5;

Additlanal/

loint.

Commisslorir

| of Income Tax
Range-1,
Thane

| [Continued....

| Additional/
Joint.
Comrmisslenar

of Income Tax _

|| Vikramgad

Thane

[e) Persoms other than
companies and Co-Operative
Societies deriiing income from
fources other than mtome from
biginess or profession or
regiding within the termitorial
area mentioned in tem (2) of
column [4);

i) Persons other than companies
and Co-operative Societles
deriving income from business or
profession and whose principal
place of business or profession is
within the territorial area
mentioned in item (2} of column
[4h,

[g} Persons being companies
regiitered under the Companies
Act, 2013 or under the
Comparies Act, 1956 and having
its registered office or principal
place of business in the aréa
mentioned in item (2} of column
(8);

[h} Persons being individuals
referred to In item (j) of column
(G

(i} Persons being co-operative
societies [ncluding co-operative
banks) situated within the
territorial srea mentioned s
item (2) of colwmn [4);

C(3)  Palghar
i Taluka, Wada
1 Tﬂ“h'}

(f} All cases of persons
referred to in item [e) of
calurmn 11 whose
principal souree  of
ingome & from “Salary”
and whose names begin
with the alphabet “A' or
"B or'Car D or'E or'F
or 'G" or ‘W or "I'or ') ar
‘' or 'L' aor "M ar ‘N' ar
-IEF:

{E) All cases of parsons
other than those whose
principal  sowrce  of
income & from “Salary”,
refarred to in ftem (&) of
column (5]

(k) ANl cases of persons
referred to In
commesponding entries in
itern [f] and (g} of column
{5k

il All cases of persoms
referred to in item (i) of
eodumn (S,

{il AN cases of individuals
being managing director
or director or managtr of
recTELAy in the
companies refermed 1o in
corresponding  entry  in

| item (g} of colume {5).

{@) ANl cases of persons
refemed to in

comesponding entries in




Range-1,
Thane

[Continued....]

whose principal place of business
or profession & within the
territorial area mentioned in
item (1) of column (4);

i) Persons other than
companies and Co-operative
Sodieties derwing income from
source other than income from
business or profession and
residing within  the territorial
area mentionad I item [3) of
column [4);

(c) Persons being companies
Aogistered undeér the Companles
Act, 2013 o wnder the
Companies Act, 1956 and having
its registered office or principal
place of business in the orea
maentianed in item (3) of column
(4)

id] Persons  being  individuals
being managing director or
director or manager or secrotary
in the companies referrad 1o in
corresponding referred to In
ftem (¢) of calumn (5);

2] Persons being co-operative
societies (including co-operative
banks] situated within  tha
verritorial  area  maentioned in
It (3) of column (4);

itern (a}, (b, (c}, (d} and
{e) of column (5);




of income Tax
Range-3,

Thane

&) Thane

Taluka

fal Persons cther  than
tompanist and Co-operatve
Societies deriving income from
sources other than income from
butineds or profession and
residing within the territorizl
area mentioned in item (4) of
column (4]

i) persons  other  than
companies and co-operative
societies deriving income from
business oF profession and
whose principal place of business
of  profession 18 within  the
territorial  area mentioned in
item [5) of column [4);

[e] Parsons  Being  campanieg
Hegistered under the Companies
Act, 2013 or under the
Companies Act, 1956 and having
ity registered office or principal
place of business in the area
miemboned in item (5) of column
(4);

(dl Persons  being  individuals
referred to in item (d) of column
161

(8] Persans being co-operative
societies (including co-operative
bamks) situated within  the
territorial area mentionad in
item (5] of column (4);

(2} Al cases of persons
referred L] in
comesponding entry in
itern [a} of column [5)
whose principal source of
income B from “Salary™
and whose names begin
with the zlphabet ‘P or
Tor B oor'S o T ar "W
or "V or "W or "X or Y |
or T i

[b} All cases of persons
referred to ifi
corfeiponding entry in
itarn (b)) of column [5)
other than those whose
principal  source  of
income i1 from  “Salary”
and whose names begin
with the alphabet 'N' or
O ar P or Q' or 'R or 'y
or T ar ‘U or “V* ar “W*
o %' or 'Y er

(] AN cases of persons
referrad ko in
corresponding  entry  in
itern (e} ol calumn (5)
whose names begin with
the alphabet ‘W' ar ‘0" or
‘Por 'Qor ‘R or 'S or T
or ‘I ar "W or W or K
or Y or T

{d] all cases of individuals
being managing director
of director oF manager or
BeCTELary ini the
companies referred to in
corresponding entfy  in
itern ¢} above;

fe) ANl cases of persons
reterred 1o in item (e) of
column (5],




of income Tax
Range-3, .

[Continued...]

i

(6)Vasai
Taluka in the
distriet ol
Palghar

b .

| banks)

[a) Persons other  than
companies and Co-operative
jocseties dernving income from
sources other than mcome from
business of profession and
feliding withen 1he teimitorial
argh maentioned | em (&) of
cobumn (4);

] Persons  other  than
companiés  and  Co-operative
Societiea derang intome  from
butiness o profession and
whone principal place of business
or profession 5 within  the
territorial area  mentioned in
item (6] of column [4);

ic] Persons being companes
Regisiored under the Companies
Act, 013 o uwnder [he
Companies Act, 1956 and hawing
ity registered office or principal
place of business i the area
mimnt:oned in item [6) of column
{4l

{d] Persons being co-operative
societies (Including co-operative
situated within  the
territorial area mentioned in
item (6] of calurmn (4];

{g]Persons  being  individuals
rflerred to in item (B) of column

6]

I
[a] All cases of persons
refemed o i
cormresponding entry  in
ivem {a), (bl {(ck (d) & (=}
of column {5)

(b) &l cases of individuals
bang managing direcior
or director of manager of
secretary in the
companies referred to in
corresponding  entry  in
item [c} of column (5}

il

b ee— —

Additional/ Joint, Commisslonar of Ineama Tax, Range-1, Kalyan

MT:M
laint,

of Incame Tan,
Range-1,

fe—

Kahian

{7 Kalyan
Taluka,
Shahapur

| Taluka,
Bbshwandl
Taluka,
Murbad

| Taluka,

| Ulhasnagar

| Taluka,
Ambernath
Taluka in the

{a) Persons other  than
companies  and  Co-operalive
Socicties deriving Income Tram
source other than inceme Iram
business or profession  and
reslding within  the terntoral
area mentioned in item [7) of
column (4);

(b} Persons  other  than

companies and Co-operative
Societies deriving income from

business or _profession and

{a) All cased of persons
raferred [ 17] i
corfesponding  entry  in
itemn (a), (b) & {c), {d)& (&)
of column {5;




district af
Thane,

whose principal place of businets
or profession is within  the
territorial area mentioned in
item {7} of column (4);

[c} Persons being compansey
rﬂuht-u!duthrﬂltmnﬂhil
Act, 313 or under the
Companies Act, 1956 and having
its registered oifice or principal
place of business in the area
mentioned in itemn (T} of column
(4f

(4] Persoms being individuals
being managmg directolr  Or
dirgcion of manager of Secrélary
in the companies referred to in
item () of column (5);

(e} Persons being CO-OpErative
societies (including co-operative
banks] situated within  the
territorial area mentloned in
item {7) of column (4);

ol Incorme Tan
Range Panvel,

wlhht mrﬂﬁHﬂHITH,WPmL;'IHHI

Panvel |
(B] District of
Raigad

|mﬁm:ed'ntunﬂ]ulmhm

fa) Persons  other  than
companies  and Co-operative
Societies deriving income from
saurce ather than income fram
busimess  or  profession  and
residing within  the territoral
area mentioned in item [B) of
colurmn [4);

{b) Persons  other  than
companies  and Co-operstive
Sodeties deriving income from
business or profession and
whose principal place of
business or profession is within
the territorial aréa montioned in
item {8} of column (4);

{c] Persoms being CoOmpanied
registered under the Comganies
Act, 2013 or under Uhe
Companies Act, 1956 and having
its registered office or principal
place of business in the area

{a) All cases of persons
referred o in
corrésponding  &ntry  in
itemn (al, (b) & (c) & (d)&
(&) of column (5




{a):

[d] Pemoni being individuals
bewng managing director or
direCion oF Manager of WECrETary
in the companes referred 1o in
item {c) of cobumin [5);

(&) Pemoni beng co-operative
societies (including co-Dperative
banks) siwated within the
rermtonial area mentioned in
item (B} of column (4);

Officer-1, Mahara  arca
Thana shira mentioned in
items (1), (2)
(3] & [a) of
- | Columnil). |
Explanation :
For the purpose of this Order

Tax Recovery Thane, (erritorial

L 19) The

L] residing means
a) Inthe case of an indiwidual, place of residence, unless otherwise provided n the notification;
b} in thie case of an Hindu Undivided Family, place of residence of the Karta; and
€] in the case of & Firm o an Assoclation of Peérsons or a Body of ndividuals or a Local Authority
and all other artificial judicial persans other than companies, the place where the head office is
located,

{a) Al persons referred to in
items (a] to (ah) of column [5)
atuated within the territorial
ares mentioned in item (3] of
column (4],

{a) AN the cases of
persons referred o in
comesponding  entry  in
item (a] of column {53,

First nmme in respect of persons as delined in section 2{31) of the Income-tax Act, 1961 other

Phan imdniduals/HUFs, Tor the purpose of this order, is iHustrated as under:

Eq, The Mahalaxmi Printing Press” would come under the alphaber “m”,

8 This order shall come into lorce from the 13)08,/2020.

Copy to;

{1} The Pr.Chief CIT, Pune.
{21 The Chiel CIT, Pune
{3) The Cmel CIT{ReAL], Thane / The Chief CIT{R2AC], Nashik,

Sdy-
{ VIR BIRSA EXKA |

Pr Commissioner of Income-tax, Thane - 1




{4] The Director General of Income Tax (Inv},Pune,

{5) The Pr.CiT,Pune-1,2, 384 and Pr.CIT ,Nashik-1

(6] All CaiTiappeal] In COIT, Pune [ Thane Region,

(7] DImitew, [ OIT[Exemp. /I IT&TP)/CTICO} CIT(ITAT]-18.2, CIT(TDS), CIT{ Audit jPune.

(8] AddhS JLCIT.Range-1 &2, Thane , Addl/ 60T Kalyan Addl/ Jt.CIT,Panvel in PCIT, Thane-1 charge
with directions {0 issue appropriabe jurisdiction orders amongst the A0% in their Range.

i9) AllA Os &TRO in the charge of PCIT, Thane-1.

(10] Motice Boards of Income Tax Offices at Ashar .T.Park, Thane, Income Tax offices at Qureshi
Mansion & Moban Plaza,galyan, Income Tax office at Panvel and Income Tax office at Palghar.

{11} The Guard File.

[Eanwaljit Singh)
Income-tax Officer (HOJ1{1)
For Pr. Commissioner of Incame-tax, Thane — 1,
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OFFICE OF THE

ADDL. COMMISSIONER OF INCOME-TAX,PANVEL RANGE,
PANVEL,

3¢ FLOOR, "AAYAKAR BHAWAN", OPP. KHANDA COLONY, PLOT 2 & 2A, SEC-17,
NEW PANVEL 410 206, DIST-RAIGAD

Ph. No.022) 27482870 FAX NC.27482869, Fmiail 1D papvel pddlcitineomelax gov,in
No.Pnl/Addl. CIT/Jurisdiction/2020-21/ 359 Date: 25/09/2020
ORDER

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the
Income-tax Act, 1961 (43 of 1961} and in accordance with Notification Number 5.0,
No. 2752(E) dated 22nd October, 2014 of Government Central Board of Direct
Taxes, published in the Gazette of India, Extraordinary, Part I, Section 3(ii)
INotificaion No. 50/2014/F/No. 187/38/2014(ITA.l)] as amended by Notification
No. 5.0.2755 (E) dated 13th August, 2020 of Government of India, Central Board of
Direct Taxes, published in the Gazette of India, Extraordinary, Part 11, Section 3(ii)
vide [Notification No. 63/2020/F.No.187,/3/2020-1TA-I), Notification No. 64/2014 F.
No. 187/40/2014 (ITA-10 dated 13/11,/2014, subsequent order of Principal Chief
Commissioner of Income-tax (CCA), Pune dated 14/11/2014 vide F.No.
PN/CC/Admn./C&A/2014-15/5366,5368 and 5370 as amended by the order No.
1/100 of 2020 in F.No. PN.Pr.CC/EST/C&A/ReAC/100/2020/1184 dated
28/08/2020 and Order No. 2/100 of 2020 vide F.No. PN.Pr.CC/EST/C&R/Faceless
Assessment/2020-21/1185 dated 28/08/2020, and as per Pr. CIT-1 Thane's order
No. Thn/PCIT Thane-1/Jurisdiction/2020-21/123 dated 01.09.2020, | Sanjay
Deshmukh, the Additional Commissiener of Income-tax, Panvel Range, having been
authorized so, hereby make the following amendments to the office Order
No.PNL/ADDL CIT/Jurisdiction /2014-15/708 dated 15.11.2014 as below:-

It is hereby directed that the officers specified in column (2) of the Schedule, having
their headquarters at the places specified in the corresponding entries in column [3|
of the said Schedule, shall exercise the powers and perform the function in respect
of such rases or classes of cases specified in the corresponding entries in column (6)

of the said Schedule or of such persons or classes of persons specified in the



corresponding entries in column (S5) of the said Schedule, in such territorial areas

specified in the corresponding entres in column (4) of the said Schedule.



SCHEDULE

S. | Designation Head Territarial Persons or classes of persons other than claiming Cases or classes of cases
No of Income quarters Area exemption under clauses (21), (22), (224), (22B),
Tax (23}, (23A), (23AAA), (23B), (23C), (23F), (23FA},
Authorities {24), (46 and (47) of section 10, section 11, section
| | 12, section 13A and section 13B of the Income-tax
_ g Act, 1961
1 | 2 3 ! 4 5 6
1 | Dy. / Asst Panvel | In the state | (a)Persons other than companies and cooperative | (a)All cases of
CIT, Panvel Maharashtra | of societies deriving income from business profession | persons referred to in
| Circle, Panvel Maharashtra |and whose principal place of business or corresponding g entries in
| {a) District of | profession is within the territorial area mentioned | item (a) & (b} of column 5
| Raigad- in item {a) of column 4; | and having return

income/loss exceeding
; ve  Rs.15 lakh
(b)Persons other than companies and cooperative | RS.
societies deriving income from sources other than |
income from business profession and residir:g,
within the territortal area mentioned in item (a) of
column 4;

(c) All cases of persons
referred to in corresponding
entries in item (c} of column
S having returned

income [loss exceeding
Rs.15 lakh

(c)Persons being cooperative societies (including
Cooperative banks) situated within the territorial
area mentioned in item (a} of column 4;

{d) All cases of persons
being companies referred to
in corresponding entries in
itemns (d) of column 5
having returned

income /loss exceeding
Rs.20 lakh

{d) Persons being companies registered under the
Companies Act, 2013 or under the Companies Act,
1956 and having its registered office or having its
principal place of business in the area mentioned
in item (a) of column 4;




Income Tax

| Officer, Ward
- 1, Panvel

Panvel,
Maharashtra

(e} Persons being individuals referred to in item
being (e) of column 6;

(e} All cases of Individuals,
managing director,
li'iI'ﬂC'L'ﬂI‘, manager ECCI’EI&I‘}'
of the companies referred to
in the corresponding entry
in item {d} above;

In the state | (aJPersons other than companies and cooperative

(a} All cases of Persons

{a) District of |
Raigad

of societies  deriving income from business or | referred to in corresponding
Maharashtra | profession and whose principal place of business | entries in item (a) & (b) of
- or proflession is within the territorial area | column 5 other than those
{a) Areas mentioned in item (a) of column 4; whose principal source of
falling income is fom salary
| within the (b)Persons other than companies and cooperative | whose names (surname in
limits of the | societies deriving income from sources other than | case of individuals) begins |
Panvel income from business or profession or salary and | with alphabets "A" to "I" |
Taluka of residing within the territorial area mentioned in | having return income / loss
Raigad itern [a} of column 4; upto 15 lakh.
District.
{c)Persons being cooperative societies (including | {c)All cases of persons
cooperative banks) situated within the territorial | referred to in corresponding
area mentioned in item (a) of column 4; entries in item (c) of column
5 whose names begins with
alphabets "A" to "I'" having
returned income/loss upto
Rs.15 lakh.
In the state | (a)Persons other than companies and cooperative {a]All cases of persons
of societies deriving income from salary and residing | referred to in corresponding
Maharashtra | within the territorial area mentioned in item {a) of |entries in item (a) of
column 4; column 3 whose principal

source of income is from
salary (aptoe Rs.15 lakh)
and whose employer is a




In the state
of
Maharashtra
- [a) Areas
falling
within the
limnits of the
following
Talukas of
Raigad
District

i) Roha

11} Shriwardhzm
iiijMhasala

company having name
starting with alphabets "A"
to "1".

 (a)Persons other than companies and cooperative

societies deriving income from business profession
and whose prncipal place of business or
profession is within the terntorial area mentioned
in item (a) of column 4;

(b)Persons other than companies and cooperative
societies deriving income from sources other than
income from business or profession or salary and
residing within the territorial area mentioned in
item (a) of column 4;

(c)Persons being cooperative societies (including
Cooperative banks) situated within the territonal
area mentioned in item (a) of column 4;

(2} All cases of persons
referred to in corresponding
entries in item [a) & (b) of
column 5 other than those
whose principal source of
income is [from salary
having return income / loss
upte 15 lakh

{cjall cases of persons
referred to in corresponding
entrnies in item () of column
2 having returned income [
| loss upto 15 lakh

Income Tax

Officer, Ward
- 2, Panvel

Panvel,
Maharashtra

In the state
of
Maharashira

(a) Areas
falling
within the
limits of the
Panvel
Taluka of
Raigad
District.

{a)Persons other than companies and cooperative
societies deriving income from business profession
and whose principal place of business or
profession is within the territorial area mentioned

'| in itern (&) of column 4;

|[b)Persons other than companies and cooperative
societies deriving income from sources other than
income from business or profession or salary and

| residing within the territorial area mentioned i

itern {a} of column 4;

' {a) All cases of persons
referred to in corresponding
entries in item (a) & (b) of
columm 5 other than those
whose principal source of
income is from salary
whose names [surmame in
case of individuals) begins
with alphabets "S" to "2"
having returned income /
loss upte 15 lakh.




cumﬁgny - i'.law'r'ing_ name |
starting with alphabets "A"
to "I".

In the state
of
Maharashtra
- (a) Areas |
falling
within the
limits of the
following
Talukas of
Raigad
Distrct

i} Roha
iiyShriwardhan
iiijMhasala

(a)Persons other than companies and cooperative
societies deriving income from business profession
and whose principal place of business or
profession is within the territorial area mentioned
in itemn (&) of column 4;

[blPersons other than companies and cooperative
societies deriving income from sources other than
income from business or profession or salary and
residing within the territorial area mentioned in
itern (&) of column 4;

{cjPersons being cooperative societies (including |
Cooperative banks) situated within the ten‘itr:-riall
area mentioned in item (a) of column 4,

' Income Tax PE;.‘FJ."."EI,
Officer, Ward | Maharashira
- 2, Panvel |

“[Tt the sfa_te

of
Maharashtra

(a) Areas
falling
within the
limits of the
Panvel
Taluka of
Rajgad
District.

(2] All cases of persons
referred to in corresponding
entries in item (a) & (b) of
column 5 other than those
whose principal source of
income is from salary
having return income / loss
upto 135 lakh

(c)All cases of persons
referred to In corresponding
entries in item (c} of column
S having returned income /

loss upto 15 lakh |

(a)Persons other than companies and cooperative
societies deriving mcome [rorm business profession
and whose principal place of business or
profession is within the territorial area mentioned
in item (&) of column 4;

[b)Persons other than companies and cooperative
societies deriving income from sources other than
income from business or prolession or salary and
residing within the territorial area mentioned in
item [a} of column 4;

{a) All cases of persunsi
referred to in corresponding
entries in itemn [a] & (b) of
column 5 other than those
whose principal source of |
meome is  from  salary |
whose names [sumame in
case of individuals) beglns|
with alphabets "5" w "Z"
having returned income /
loss upto 15 lakh. (




4 Income Tax
Officer, Ward
-3, Panvel

In the state
of
Maharashtra
- |a) Areas
falling
within the
limits of the
following
Talukas of
Raigad
District

i) Uran

ii) Alibag
iii)Murud

[ Panvel,
Maharashtra

In the state
of
Maharashtra
- (a) District
of

Raigad

Ih_th—e stat_-:

| of

|i Maharashtra
(a) District of
Raigad

(a}Persons other than companies and cooperative
societies deriving income from  business or
profession and whose principal place of business
or profession is within the territorial area
mentioned in item (a) of column 4;

(bJPersons other than companies and cooperative
societies deriving income from sources other than
income [rom business or professional or salary and
residing within the territorial area mentioned in
itemn {a) of column 4;

[c)Persons being cooperative socicties [(including
cooperative banks] situated within the termitoral
area mentioned in item (a) of column 4,

(a)Persons other than companies and cooperative

societies deriving income from salary and residing
within the territorial area mentioned in item (a) of
column 4;

(a) Persons being companies and cooperative
societies registered under the Companies Act, 2013
or under the Companies Act, 1956 and having its
registered office or having its principal place of
business m the area mentioned in item (a] of
column 4;

'{aiﬁlhl cases

{a) All cases of persons
referred to in corresponding
entries in item (a} & (b) of
colurnn 5 vther than those
whose principal source of
mcome is  from  salary
having returned income /[

loss upto 15 lakh J

(c) All cases of persons
referred to in corresponding
entries in item (c) of column
5 having returned income [/
loss upto Rs.15 lakh

(a)all cases of persons
referred to in corresponding
entries in item (a) of
colwmn 5 whose principal
source of income is from
salary and whose employer
is Educational Institutes.

of persons
being cornpanies referred to
in corresponding entries in
items ¢} of column 5
having returned income /
loss upto Rs.20 Jakh




fa) All cases of persons
referred to in corresponding
entries in item (a] & (b) of
column 5 (having returned
income [ loss upte Rs.15
than those
whose principal source of
income is from salary

of persons
referred 1o in corresponding
entries in item (¢) of column
5 having returned income /
loss upto Rs.15 lukh

Raigad

5 | Income Tax Panvel, In the state | (a)Persons other than companies and cooperative
| Officer, Ward | Maharashtra | of societies deriving income from business or
——— -4, Panvel Maharashtra | profession and whose prmcipal place of business
-{a) Areas or profession is within the territorial area
falling mentioned in item (a) of column 4;
within the
limits of the
following
Talukas of (bjPersons other than companies and cooperative | lakh) other
Raigad societies deriving meome from sources other than
District income business or profession or salary and
i) Karjat residing within the territorial area mentioned in
ii) Khalapur |item (&) of column 4,

iii) Pen

iv) Pali

' v) Tala

vi) Sudhagad | (c)] Persons being cooperative societies (including | (c)All cases
cooperative banks] situated within the territorial
area mentioned in item (&) of column 4,
In the state | {a)Persons other than companies and cooperative
of socielies deriving income from salary and residing
Maharashtra | within the territorial area mentioned in item (a) of | entries in
- column 4;
[alDistrict of

(a) All cases of persons
referred to in corresponding
item (a) of
column 5 whose principal
source of income is from
salary and whose employee
is Government, Local
bodies, Corporation, Banks.




6

Income Tax Panvel,
Officer, Ward | Maharashtira
- 9, Panvel

In the state
of
Maharashtra
- [a) Areas
falling
within the
hirmits of the
| Panvel
Taluka of
Raigad
District.

|a)Persons other than companies and cooperative
societies deriving income from business profession
and whose principal place of business or
profession is within the territorial area mentioned
in item (a) of column 4;

bjPersons other than companies and cooperative
socicties denving income [rom sources other than
income [rom business prolession or salary and
residing within the territorial area mentioned in
itemn (&) of column 4;

[c)Persons being cooperative societies (including
cooperative banks) situated within the territorial
area mentioned in item (a) of column 4;

in the state
af
Maharashtra

| (a)District of
Raigad

(a) All cases of persons
referred to in corresponding
entries in item (a) & (b) of
column 5 (having retumed
| income [loss  upto HKHs 15
lakh) other than those
whose prncipal source of
income is from salary
whose names (surmame in
case of individuals) begins
with alphabets "J” to "R".

{c)All cases of persons
referred to in corresponding
entries in item (¢} of column
S whose names begins with
alphabets "J" to "R".

|a)Persons other than companies and cooperative
societies deriving income from salary and residing
within the territorial area mentioned in item [a) of
column 4,

{a)Aall cases of persons
referred to in corresponding
entries in item {a) of
column 5 whose principal
source of income is from
salary (upto Rs.15 lakh)
and whose employer is a
company having name
staring with alphabets "T"
to “2".




In the state
of
Maharashira
- (a) Areas
falling

within the
limits of the |
Mangaon
Taluka of
Raigad
District

{a)Persons other than companies and cooperative
societies deriving income from business profession
and whose principal place of business or
profession is within the terntorial area mentioned
in item (a) of column 4;

(bjPersons other than companies and cooperative
saocieties deriving income from sources other than
income from business or profession or salary and |
residing within the territorial area mentioned in
item (a) of column 4;

(¢c)Persons being cooperative societies (including
cooperative banks) situated within the territorial
area mentioned in item (a) of column 4;

{a) All cases of persons
referred to in corresponding
entries in item (a) & (b) of
column 5 (having returned
incomefloss upto Rs.15
lakh) other than those
whose prncipal source of
income is from salary.

{c) All cases of persons
referred to in corresponding
entries in item (c) of column
5 having returned income |
loss upto Rs.15 lakh




(b) If there is a change in the constitution of the firm, within the meaning of sub
section (1) of section 137 of the Act, the AQ having jurisdiction over the case before the
aforesaid changes will continue to have junsdiction over it

{c) The word "persons” shall have the same meaning as assigned to it in sub
sectionn 31 of section 2 of the Income Tax Act, 1961.

02, This notification shall come into force with effect from 13/08/2020.

o\ .
N~ A
" \___ =

[Sanjay Deshmukh)
Addl. Commissioner of [ncome tax,

Panvel Range, Panvel, Raigad

Copy submitted to / Copy to:

1. The Principal Chiefl Commissioner of Income Tax, Pune.
2.The Chief Commissioner of Income Tax, Pune

3.The Director General of Income Tax {Inv.), Pune,

4. The Pr. Commissioner of Income Tax-1 Thane,

5.All Officers in Panvel Range, Panvel.

6.All Bar Association /CA Association in Panvel

7.The Notice Board,

Addl. Comnussioner of Income tax,
Panvel Ranpe, Panvel, Raigad



Ko, NERPCIT- 1 Junisdicton/ H020-2L/562  Date: 39.08.2020

TEL.: EPBX {0253)2575611/12/13
TEL.: DIR. (0253) 2582974

FAX (DZ53) 2579430
Email-nashik.peitl@incometax.gov.in

GOVERNMENT OF INDIA
OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-1, NASHIK

KENDRIYA RAJASWA BHAVAN, GADKARI CHOWK, OLD AGRA ROAD,
MASHIK:422002

No. NSK/PCIT-1/Jurisdiction/2020-21/562 Date: 31.08.2020

All comunuricatians should be agdredaed
by dessgnacion arg WNOT by Homa

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section
120 of the Income-tax Act, 1961(43 of 1961) and in accordance with Notification
Murnber 5.0, No. 2752(E) dated 22 October, 2014 of Government of India, Central
Board of Direct Taxes, published in the Gazette of India, Extraordinary, Part-l, Section
3(h)[MNaotification No. 50/2014/F/No. 187/38/2017(ITA.I}], MNotification No. 64,/2014 F.
MNo. 187/40/2014 (ITA-I} dated 13.11.2014; subsequent order of the Principal Chief
Commissioner of Income-tax (CCA), Pune, dated 14.11.2014 vide F. Nao.
PN/CC/AdmMN. fCBAS2014-15/5366, 5368 & 5370 allocating Ranges including Special
Ranges under the jurisdiction of Pr, CIT-1, Nashik, I, the Principal Commissioner of
Income-tax-1, Nashik, having been authorized so, vide notification no. 62 5.0.2755 (B}
dated: 13" August, 2020 of ITA-I, subsequent orders of the Principal Chief
Commissioner of Income tax, Pune dated 28/08/2020, Order Mo, 17100 of 2020 F. No.
PN/Pr.CC/EST/ CBA/ReAC/100/2020/1184 and Order No.2/100 of 2020 F.No. of
PN/Pr.CC/EST/CAR/Faceless Assessment/2020-21/1185 hereby in continuation to order
of the CIT-1, Nashik dated 15/11/2014 vide F.MNo. Nsk/CIT-1/Tech/Jurisdiction/2014-
15/2489 and office order dated 01-10-2019 Vide F.No. Nsk/Pr.CIT-1/
Jlurisdiction/Dhule/2019-20/2508 and 2496, make the following amendments, new
entry at 5. No. (1) to (3) of Columns (1) with the number and words 2s per Schedule-1

W)
S
F:;:' i 3 I-J;-_T;T" w {'QJ

EE

balow is inserted.




SCHEDULE-I

nn, WSUPCTT- L ursdction/3000- 210562 Cate 31048 202G

Designation Class

S| No. of Income-tax Headquarters Termritorial Area Persons or classes of persons Cases or classes of cases
authorities
(1) (2) (3) (4) (5) (6)
1. Addl/x. CIT Nashik In the state of a) Persons being companies|a) All cases of persons referred to
Range, Nashik Maharashtra - registered under the | in corresponding entry in Item (a)
M Districts of Nashik, Companies Act 2013 or under | of column (5);

Dhule and Mandurbar;

the Company's Act, 1956 and
having its registered office or
Principal place of business in
the area mentioned in column
(4);

b) Persons being individuals
referred to in item (b) of
column (6);

c¢) Persons  other than
companlies deriving Income
from sources other than income
from businass or profession and
residing within the territoral
area mentioned in column (4);

d) Persons other than
companies deriving Income
from business or profession and
whose principal place of
business or profession is within
the territorial area mentioned in

b) All cases of individuals being
Managing Director or Director or
Manager or Secretary In the
companies  referred to in
corresponding entry In item {a)
above;

c) All cases of persons referred to
in corresponding entries in items
{c) & (d) of column (5);

d) ANl the cases of persons
referred to in [tem (e} of calumn
3;

e} All cases of perscns referred

to in corresponding entries in
items (c), (d) & (e} of column 5
who are not assessed o L&
earlier.




o NSEPOT- LS non/ 200021552 Date 31 DEC2D

| Designation Class

District of Jalgaon

Companies AZt 2013 o under
the Company's Act. 1¢6 and
having its registered clce or
Principal place of busess in
the area mentioned nzolumn

(4);

b] Persons being [Inewiduals
referred to in Tc=m “b) of
column (6);

c) Persans other than
companies deriving Income
from sources otk er thas ncome
from busiress or profeson and
residing within the tritorial
area menticned n colur (4);

d) Persons other than

SIiNec.  of Income-tax Headquarters Territorial Area Persons or classes of psons Cases or classes of cases
authorities
(1) (2) (3) (4) (5) (6)

column (4);
2) All the persons »o are
having registerec offe or
whese principal paz of
business or who Is siding
within tha territoria area
mentioned ir column 4.

| 2. Addl./x, CIT, Jalgaon In the state of a) Persons being cospanies|a) Allcases of persons referred to

Range, Jaigaon Maharashira - registered uride - the | in corresponding entry In Item (a)

of column (5);

b) All cases of individuals baing
Managing Director or Director or
Manager or Secretary In the
companies referred to In
corresponding  entry in item (a)
above;

c) All cases of persons referrad to
In corresponding entries in [tems
(c) & (d) of column (5);

d) All the ceses of persons
referred to in item (&) of column
5;

e) All cases of persons referred
to _In_corresponding entries in

a



s, WEEPCTT- Lorimtiction/J000-10/560  Oete: X1.08.2020

Sl Mo.

Designation Class
of Income-tax
authorities

Headquarters

Territorial Area

Persons or classes of persons

Cases or classes of cases

(1)

(2)

(3)

(4)

(5)

(6)

companies deriving income
from business or profession and
whose principal place of
business or profession is within
the territorial area mentioned in
column (4);

e} All the persons who are
having registered office or
whose principal place of
business or who is residing
within the territorial area

| mentioned in column 4.

itens (c), (d) & (e) of column 5 |
who are not assessed o tax
earlier.

Addl./e. CIT,
Range,
Aurangabad

Aurangabad

In the state of
Maharashtra -
District/s of

Aurangabad, Jaina,
Beed, Osmanabad,
Latur, Parbhani, Hingall,
Nanded

2) Persons being companies
registered under the
Companies Act 2013 or under
the Company's Act, 1956 and
having its registered office or
Principal place of business in
the area mentioned in column

(4);

b) Persons being
referred to  in  ftem
column (6);

c) Parsons other than
companies |deriving Income

individuals
(b) of

from sources other than income

a) All cases of persons referred t?
in corresponding entry in item {a)
of column (5);

b) All cases of individuals being
Managing Director or Director or
Manager or Secretary in the
companies  referred to in
corresponding entry in item (a)
above;

c) All cases of persons referred to
in corresponding entrles in items
{e) & (d) of column (5);

d) Al of

the cases ons |



Hio. WEL/PCIT- Lemndcton/MOI0- 11562  Dete- 3108 2000

Designation Class

Sl No. of Income-tax Headquarters Territorial Area Persons or classes of persons Cases or classes of cases
authorities
(1) (2) (3) (4) (5] (6)

from business or profession and | referred to in item (e) of column
residing within the territodal | 5;

area mentioned in column (4);
) All cases of persons referred
d) Persons other than|to in corresponding entries in
companies deriving income | items (c), (d) & (e) of column 5
from business or profession and | who are not assessed to tax
whose principal place of | earfier.

business or profession is within
the territorial area mentioned in
column (4);

2) All the persons who are
having registered office or
whose principal place of
business or who s residing
within the temritorial area
mentionad in column 4,

This order shall come into force with effect from 13.08.2020.

.7, -
(Satish Sharma)
Pr. Commissioner of Income Tax-1,
Nashik.




No, NSK/PCIT-1/)urisdiction/2020-21/562

Copy submitted for information to:
»_~T. The Pr. Chief Commissioner of Income Tax, Pune
2. The Chief Commissioner of Income Tax, Pune
3. The Commissioner of Income Tax (Appeals)-1, 2 & 3 Nashik
4. The Commissioner of Income Tax (Appeals)- 1 & 2, Aurangabad
5. The Addi/Jt. CIT, Range- Mashik, lalgaon, Aurangabad
6. ZAQ, CBDT, Nashik
7. The AD{Systens), Nashik
8, All the AQ, DDOs, Nashik, Jalgaon, Aurangabad
9. CA Association, Nashik, Jalgaon, Aurangabad
10, ITP Association, Nashik, Jalgaon, Aurangabad

o WSPCTT L/ bt/ J000- 21/ 580 Date 31202000
Date: 31.08.2020

(Abir Sikdar)
Income-tax Officer (HQrs.}-1(1)
For Pr. Commissioner of Income Tax-1,
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No. Addl. CIT/Range-1 ABD./Juris.(Revised)/2020-21/64 9 Date: 28.09.2020

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961

In exercise of the powers conferred by sub-section (1) and (2) of section
120 of the Income-tax Act, 1961 (43 of 1961) and in accordance with
Notification Number S.0. No. 2752(E) dated 2274 October, 2014 of
Government of India, Central Board of Direct Taxes, published in the Gazette
of India, Extraordinary, Part-ll, Section 3(ii) dated 2274 October, 2014
[Notification No. 50/2014/F/No. 187/38/2017(ITA.I)], Notification No.
64/2014 F. No. 187/40/2014 (ITA-I) dated 13.11.2014; and subsequent
order of Pr. Commissioner of Income-tax-1, Nashik vide Order No. NSK/PCIT-
1 /Jurisdiction/2020-21/562 dated 31.08.2020; and final jurisdiction
template received from the Central Board of Direct Taxes conveyed through
letter No. PN/Pr.CC/EST/C&A/100/2020/1428 dated 15.09.2020 of the
office of Principal Chief Commissioner of Income-tax, Pune received on
26.09.2020, I, the Additional Commissioner of Income-tax, Range-1,
Aurangabad, having been authorized so, hereby make the following
amendments in  the office  Order No. Addl. CIT/Range-

ABD./Jurisdiction/2020-21/1 dated 04.09.2020, new entry at Sl. No. (1) to

7 of Column No. (1) with the number and words as per Schedule-I below is

inserted.
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Date: 28.09.2020

JURISDICTION OF DCIT/ACIT & ITOs IN THE RANGE OF ADDITIONAL/JOINT COMMISSIONER OF INCOME TAX,
RANGE-1, AURANGABAD

‘Cases or classes of Cases

(6)

a] Al cases of pe_rsons

| referred to in corresponding

entry in item {a} of column

Sl.  Designation of | Hgldqua_rt;n Territorial Areas Persons or classes of po;ib:s - {
No. Income Tax
Authorities | |
|

(1) (2) | (3) (4 (5)

1. Deputy/Assistant | Aurangabad, In the state of Maharashtra — | a] Persons being companies registered
Commissioner of R st under the Companies Act, 2013 or
Income-tax, Maharashtra | District of Aurangabad under the Companies Act, 1956 and
Circle-1, hlaving it? reEislgred ol’ﬁ_ce m;hi-'*rincipal (3);
Aurangabad place o usiness in e area

mentioned in column (4) and having
returned income/loss exceeding Rs. 20
Lakhs ;

b) Persons being individuals referred
to in item (b) of column (6);

¢) Persons other than companies
deriving income f{rom sources other
than income from business or
profession and residing within the area
mentioned in column (4) and having
returned income/loss exceeding Rs. 15
Lakhs;

d) Persons other than companies
deriving income f{rom business or
profession whose principal place of
business or profession is within the
area mentioned in column (4) and
having returned income/loss exceeding
Rs. 15 Lakhs ;

(e} All the persons who are having
registered office or principal place of

b} All cases of individuals
being Managing Director or
Director or Manager or
Secretary in the companies
referred to in corresponding
entry in item (a) above;

c) All cases of persons
referred to in corresponding
entries in item (¢} & (d} of
column (S5).

d) All the cases of persons
referred to in item (e] of
column (5).

|
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territorial area mentioned in Column
(4) and who being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 are
having returned income/loss exceeding
Rs. 20 Lakhs or who being persons
other than companies are having

returned income/loss exceeding Rs. 15
Lakhs.

business or who are residing within the |

Date: 28.09,2020

2.  Income-tax
| Officer, Ward 1(1),
Aurangabad

Aurangabad,
Maharashtra

In the state of Maharashtra -
(a) District of Aurangabad;

(b) In the State of
Maharashtra -

District of Aurangabad -
Areas falling within the
territorial jurisdiction of —
i) Vaijapur Taluka,

i)  Gangapur Taluka,
iiij  Paithan Taluka,
iv)] Kannad Taluka,

v)  Phulambri Taluka,
vi)  Khultabad Taluka,
vii) Sillod Taluka and
viii) Soyegaon Taluka

of Aurangabad District

{e) In Aurangabad Taluka of
Aurangabad district -

i) Northern part of Jalna

Road starting from Iga.nti

a) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act 1956 and
having its registered office or principal
place of business within the area
mentioned in item (a) of column (4) and
having returned income/loss upto Rs.
20 lakhs;

b) Persons being individuals referred
to in item {b) of Column (6) ;

c) Persons being individuals referred to

in item (c), ({d) & (e} of column (6)
deriving income from sources other
than income from business or
profession and residing within the area
mentioned in item (a) of Column {4)
and having returned income/loss upto
Rs. 15 Lakhs;

(d) Persons other than companies

deriving income from sources other
than income from business or
profession and residing within the
territorial areas mentioned in item (b)

& item (c) of column (4] and having
returned income/loss upto Rs. 15

a) All cases of persons
referred to in corresponding
in item (&) of column (5)
whose name begin with the
Alphabet “A” or “B” or “C”
or “D” or “E" or “F" or “G”
or “H” or “I or “J” or “K" or
“L” or “M” or *N” or “O” or
“P" or “Q" or “R” or V' or
W' or X or Y or ‘2,

b} All cases of individuals
being Managing Director or
Director or Manager or
Secretary in the companies
referred to in corresponding
entry in item (a) above ;

¢} All cases of individuals
who are deriving salary
from Private Sector
Companies being persons
refertred to in item (¢) of
Column (5).

d) All cases of individuals
who are deriving salary

from Central and State

i/
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Chowk to Mondha Naka,
from west of Mondha Naka to
Annabhau Sathe Chowk,
south of Annabhau Sathe
Chowk to Bhadkal Gate
excluding the area covered
by item b (i) of Column (4) of
Ward- 1(5), Aurangabad

{Areas mentioned in
Annexure-B)

i)  Areas falling within the

territerial  jurisdiction  of
Aurangabad Taluka of
Aurangabad district

comprising of Southern part
of Jalna road starting from

Cambridge School of Jalna
Road to Baba Petrol Pump
towards Beed Bypass as
mentioned in Annexure-E

deriving income from business or

Lakhs;

e) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial areas mentioned in item (h)
& item (c) of column (4) and having
returned income/loss upto Rs. 15
Lakhs.

f) All the persons being companies
registered under the Companies Act,
2013 or under the Companies Act,
1956 who are having returned
income/loss upto Rs. 20 Lakhs and are
mentioned in item (a) of Column (6)
and are having registered office or
principal place of business within the
territorial areas mentioned in item (a)
of Column (4) or who being persons
other than companies are having
returned income/loss upto Rs. 15
Lakhs and are having registered office
or principal place of business or are
residing within the areas mentioned in
items (b) & (¢} of Column (4).

g) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in item (c)l(ii)
of column (4) or residing within the
territorial area mentioned in item (b)(iv)

of column (4) of Ward 1(5),
Aurangabad;
h) Persons other than companies

Onte: 28.09. 2020

' Governments being person?._
referred to in item (c) of |

| Column (5). I

(e) All employees of S:ate|
Governmen! Undertakings
such as MSEB, MSRTC,
MIDC etc. being persons
referred to in item (c] of ‘
column (5); |

f) Al cases of persons |
referred to in corresponding

entries in items (d) and (e) |
of column (5). |

g All the cases of persons
referred to in item (f) of
Column (5).

h) All cases of persons
referred to in corresponding
entries in items (g), (h) & (i)
of column (5) who are not
assessed to tax earlier.

)
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Diate: 28 0 2021

profession and whose principal place of
business or profession is within the
territorial area mentioned in item (c)(i1)
of column (4) or is within the territorial
area mentioned In item (b)(iv) of
column (4) of Ward 1(5), Aurangabad ; |

iy All the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in item (c){ii)
of Column (4) or who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in item (b)(iv)
of column (4) of Ward 1(5),
Aurangabad.

|
3. | Income-tax
Officer, Ward 1(5),
Aurangabad

Au:a?gabad,
Maharashtra

In the state of Maharashtra -
{a} District of Aurangabad;

{(b) In Aurangabad Taluka of
Aurangabad district -

i) Northern part of Jalna
Road Starting from Hotel
Print travel to Kranti Chowk,
from Western part of Kranti
Chowlk to Paithan Gate, from
West of Paithan Gate up to
City Chowlk, from south of
City Chowk to Bhadkal Gate
& Eastern part from
Bhadkal Gate to Print Travel

a) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or principal
place of business within the area |
mentioned in item (a) of column (4) and
having returned income/loss upto Rs.
20 lakhs;

bj Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or principal
place of business within the area
mentioned in item (c) of column (4) and
having returned income/loss upto Rs.

20 lakhs;

c) Persons being individuals referred
to in item {c] of Column (6);

et

a) All cases of persons
referred to in corresponding
item (a) of column (5)
whose names begin with
the Alphabet *S’ or T" or
U,

(b) All cases of persons
referred to in corresponding
item (b} of column (5);

c) All cases of individuals
being Managing Director or
Director or Manager or
Secretary in the companies
referred to in corresponding
entry in items (a) & (b)
above,
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(Areas mentioned in
Annexure-A)

i) Northern part of Jalna
Road starting from Mondha
Naka to Cambridge School
and East of the area starting
from Mondha Naka to
Sawangi via Jalgaon T Point
& Anna Bhau Sathe Chowk,
Southern part of Jalgaon By

Pass road  starting from
Sawangi to  Cambridge
School;

[Areas mentioned in

Annexure-C)

i) Northern part of Jalna
Road excluding the areas
covered by item (i) & (ii)
above and also excluding the
area covered by item (c){i) of
Column (4) of Ward-1{1),
Aurangabad

(Areas mentioned in
Annexure-Dj

(iv] Areas falling within the
territerial  jurisdiction  of
Aurangabad Taluka of
Aurangabad district
comprising of Southern part
of Jalna road starting from
Cambridge School of Jalna
Road to Baba Petrol Pump
towards Beed Bypass as
mentioned in Annexure-F;

No. Add) CIT/Rasge-1 ABD. /. hirls (Revised) /2020-2 1 /62

d) Persons being individuals referred

to in items (d} & (e} of column (6)
deriving income from sources other
than income from business or

profession and residing within the area |

mentioned in item (a) of Column (4)
and having returned income/loss upto
Rs. 15 Lakhs.

e) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial areas mentioned in items (b)
& [c) of column (4) and having returned
income/loss upto Rs. 15 Lakhs;

f) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial areas mentioned in items (b)
& (c) of column (4) and having returned
income/loss upto Rs. 15 Lakhs,

g) All the persons being companies
registered under the Companies Act,
2013 or under the Companies Act,
1956 who are having returned
income/loss upto Rs. 20 Lakhs and are
mentioned in items (a) & (b) of Column
(6) and are having registered office or
principal place of business within the
territorial areas mentioned in items (a)
& (o) of Column (4) or who being
persons other than companies are
having returned income/loss upto Rs.
15 Lakhs and are having registered
office or principal place of business or

Dates 2809 2020

1|{l} _A]_ll_pmsiuners and

employees of Dr.
Babasaheb Ambedkar
Marathwada Urnuversity,

Aurangabad being persons
referred to in item (d) of |
Column (3); ;
e] All other Salaried
Employees not covered in
the jurisdiction of
Wardl(1), Aurangabad and
! being persons referred to in |
| item (d) of column (3) ;
|
[f) All cases of persons
| referred to in corresponding
| entries in items (e] & (f) of
column (5).

g All the cases of persons
referred to in item (g} of|
Column (5).

h) All cases of persons
referred to in corresponding
entries in items (h), (i) & (j)
of column (5) who are not
assessed to tax earlier.

|
|

J)
fd —
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are residing within the areas
mentioned in items {b) & (c) of Column

(4).

h) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in item [c) of
column (4) or residing within the
territorial area mentioned in item (a) of
column (4) [excluding the territorial
area mentioned in item b{iv) of Column
(4) & territorial area mentioned in item
(c)iii) Column (4} of Ward 1(1),
Aurangabad] ;

i) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial area mentioned in item ([c) of |
column {4) or is within the territorial 1
area mentioned in item (a) of column

{4) [excluding the territonial area

mentioned in item b{iv] of Column (4)

Gterritorial area mentioned in item

(e)(ii) of Column (4) of Ward 1(1),

Aurangabad] ;

j) All the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in item (c) of
column (4)er who are having registered
office or principal place of business or
who are residing within the territorial
area mentioned in item (a) of column

[Date; 28009 A0

(4) [excluding the territorial area
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mentioned in item b(iv) of Column (4)
&territorial area mentioned in item
(c)(iij of Column (4) of Ward I(l),
Aurangabad] ;

4. 1 }.r;co_m—e- tax

Officer, Ward 1,

Jalna

Jalna

In the state of Maharashtra -
{a) District of Jalna

(b) Districts of Parbhani,
Hingoli and Beed

Date; 28.05.2020

(a) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or principal
place of business in the area
mentioned in item (a) of column (4) ;

(b) Persons being individuals referred
to in item (b) of column (6);

(¢} Persons other than companies
deriving jincome from business or
profession and whose principal place of
business or profession is within the
territorial area mentioned in item (a) of
column (4);

(d) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in item (a) of
column (4);

(e) Al the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in item (a) of
Column (4) ;

f) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or Principal

place of business in the area

NI
b

a) All cases of persons
referred to in corresponding
entry in item (a) & (f) of
column (5);

b} All cases of individuals
being Managing Director or
Director or Manager or
Secretary in the companies
referred to in corresponding
entry in item (a) above;

c) All cases of persons
referred to in corresponding
entries in item (c} & (d) of
celumn (5);

d} All the cases of persons
referred to in item (e} of
Column (5);

() All cases of persons
referred to in corresponding
entries in item (c) & (d) &
(e) of column (5) who have
not been assessed to tax
earlier,

f) All the cases of persons
referred to in items(g), (h) &
(i) of column (5).
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| mentioned in item (b) of Column (4)
[and having returned income/loss
exceeding Rs. 20 Lakhs;

g) Persons other than companies
deriving income from sources other
| than income from business or
' profession and residing within the area
| mentioned in item (b) of column (4) and
having returned income/loss exceeding
Rs. 15 Lakhs ;

| h] Persons other than companies
deriving income from business or
| profession whose principal place of
| business or profession is within the
‘ area mentioned in item (b} of column

(4) and having returned income/loss
exceeding Rs. 15 Lakhs.

)  All the persons who are having
registered office or principal place of
l business or who are residing within the
| territorial area mentioned in item (b) of
| Column (4) and who being companies

registered under the Companies Act,
‘ ; 2013 or under the Companies Act,
1956 are having returned income/loss

‘ ‘ exceeding Rs. 20 Lakhs or who being
persons other than companies are |

| . having returned income/loss exceeding
| Rs. 15 Lakhs.

N

jf‘ia—""—'_'__df

-
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SCHEDULE-I]

5. | Income-tax
Officer, Ward
Hingoli (Camp at
Parbhani)

Hingoli (Camp
at Parbhani)

In the state of Maharashtra -
Districts of Hingoli and
Parbhani

(a) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or Principal
place of business in the area
mentioned in column (4) and having
returned income/loss upto Rs. 20
Lalkhs;

(b) Persons being individuals referred
to in item (b) of column (6).

{c) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial area mentioned in column (4)
and having returned income /loss upto
Rs. 15 Lakhs;

(d) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in column (4)
and having returned income/loss upto
Rs. 15 Lakhs;

(e} All the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned Column (4)
and who being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 are
having returned income/loss upto Rs.
20 Lakhs or who being persons other
than companies are having returned
income/ loss upto Rs. 15 Lakhs.

a) All cases of persons
referred to in corresponding
entry in item (a) of column
(3);

b) All cases of individuals
being Managing Director or
Director or Manager or
Secretary in the companies
referred to in corresponding
entry in item (a) above;

c) All cases of persons
referred to in corresponding
entries in item (c) & {d) of
column (5);

d) All the cases of persons
referred to in item (e) of
Column (3);

(e} All cases of persons
referred to in corresponding
entries in item (f), (g) & (h)
of column (5} who have not
been assessed to fax
earlier,
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f) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial area mentioned in column
(4);

g) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in column

(4)-

h) All the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in Column

(4).

[rate: 28 09,2020

6. Income-tax

| Nanded

Officer, Ward 1,

Nanded

In the state of Maharashtra -
(a) Districts of Nanded &

Osmanabad

(b} District of Latur

(a) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or principal
place of business in the area
mentioned in item (a) of column (4) ;

(b) Persons being individuals referred
to in item (b) of column (6); |
{c) Persons other than companies |
deriving income from business or
profession and whose principal place of

| business or profession is within the
| territorial area mentioned in item {a) of | entries in item {c) & (d) of
| column (4);

(d) Persons other
deriving income from sources other

| column (5);

than companies ‘

a)] ANl cases of persons
referred to in corresponding
entry in item (a) & (f) of

b) All cases of individuals
being Managng Drirector or |
Director or Manager or
Secretary in the companies
referred to in corresponding |
entry in item {a) above;

c¢) All cases of persuns|
referred to in corresponding

column (5); |

d) All the cases of persons
referred to in item (e) of |

ﬂ

NG/
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than income from business or
profession and residing within the
territorial area mentioned in item (a) of
column (4);

(e} All the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in item (a) of
Column (4) ;

f) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or Principal
place of business in the area
mentioned in item (b) of Column (4)
and having returned income/loss
exceeding Rs. 20 Lakhs ; |
g) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the area
mentioned in item (b) of column (4) and
having returned income/loss exceeding
Rs. 15 Lakhs ;

h) Persons other than companies
deriving income from business or
profession whose principal place of
business or profession is within the
area mentioned in item (b) of column
{4) and having returned income/loss
exceeding Rs. 15 Lakhs.

i)  All the persons who are having
registered office or principal place of |
business or who are residing within the |

Date: 28.09, 2020

Column (5);

(e} All cases of persons

referred to in corresponding

entries in item (c) & (d) &

(e) of column (5) who have

not been assessed to tax|
earlier.

f) All the cases of persons
referred to in items (g), (h)
& (i) of column (5).

,.
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territorial area mentioned in item (b) of
Column (4) and who being companies
registered under the Companies Act,
2013 or under the Companies Act,
1956 are having returned income/loss
exceeding Rs. 20 Lakhs or who being
persons other than companies are
having returned income/loss exceeding
Rs. 15 Lakhs.

20-21/62 Date: 28 09.2020

!

Income-tax
Officer, Ward 1,
Larur

Latur

In the state of Maharashtra — |

- District of Latur

(a) Persons being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 and
having its registered office or Principal
place of business in the area
mentioned in column (4) and having
returned income/loss upto Rs. 20
Lakhs;

(b) Persons being individuals referred
to in item (b} of column (6).

(c) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial area mentioned in column (4)
and having returned income/loss upto

Rs. 15 Lakhs; '

(d) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in column (4)
and having returned income/loss upto
Rs. 15 Lakhs;

(¢) Al the persons who are having

a) All cases of persons |
referred to in corresponding
entry in item (a) of column |
(S); |
b) All cases of individuals
being Managing Director or
Director or Manager or
Secretary in the companies
referred to in corresponding
entry in item (a) above;

¢) All cases of persons
referred to in corresponding
entries in item (c) & (d) of
Column (5);

d) All the cases of persons
referred to in item (e} of
Column (5);

(e) All cases of the persons
referred to in corresponding
entries in item (f), (g) & (h)

| of column (5) who have not

been assessed to tax

earlier.

registered office or principal place of |
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Date: 28.09.2020

business or who are residing within the |

territorial area mentioned Column (4)
and who being companies registered
under the Companies Act, 2013 or
under the Companies Act, 1956 are
having returned income/loss upto Rs.
20 Lakhs or who being persons other
than companies are having returned
income/loss upto Rs. 15 Lakhs.

fi) Persons other than companies
deriving income from business or
profession and whose principal place of
business or profession is within the
territorial area mentioned in column
(4);

g) Persons other than companies
deriving income from sources other
than income from business or
profession and residing within the
territorial area mentioned in column

(4).

h) All the persons who are having
registered office or principal place of
business or who are residing within the
territorial area mentioned in Column

This order shall come into force with effect from 13.08.2020.

(4).

(ACHAL SHARMA) 2 ?/O ?/20 20
Additional Commissioner of Income-tax,

Range- 1, Aurangabad

Contd.




14 No. Addl.CITfRange- 1| ABD. [ urda.(Revised) f2020-21 /62 Date: 38.06.2030

SCHEDULE-I

Copy for information to :-

The Pr. Chief Commissioner of Income-tax, Pune

The Chief Commissioner of Income-tax, Pune

The Pr. Commissioner of Income-tax-1, Nashik

The Commissioner of Income-tax (Appeals)-1 & 2, Aurangabad

The Additional /Joint Commissioner of Income-tax, Range-1, Nashik
The Additional /Joint Commissioner of Income-tax, Range-1, Jalgaon
All the Officers of Range-1, Aurangabad

ZAQ, CBDT, Nashik

The A.D. (Systems), Nashik
10. CAs Association, Aurangabad, Jalna, Parbhani, Beed, Hingoli, Nanded, Latur, Osmanabad

11. ITPs Association, Aurangabad, Jalna, Parbhani, Beed, Hingoli, Nanded, Latur, Osmanabad
12. Nouce Board of this office.

BN

© ™~ o

3

(ACHAL SHARMA) 29 /O 32024
Additional Commissioner of Income-tax,
Range-1, Aurangabad
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'~ Annexures to Schedule-I of the Jurisdiction Order of Range- 1, Kuranga_l);&

Annexure-A  Northern part of Jalna Road Starting

from Hotel Print travel to Kranti
Chowk, From Western part of Kranti
Chowk to Paithan Gate, From West of
Paithan Gate up to City Chowk, From
south of City Chowk to Bhadkal Gate
& Eastern part from Bhadkal Gate to

| Main Areas are as under :

Samarth Nagar,
Aurangapura,
Paithan Gate,
Nageshgwarwad,i,
Bhoiwada,

o B b 10 e

| 6. Khadkeshwar,

7. Sillikhana,
&. Kotla colony,

Date: 28.09.2020

) | Print Travel |
Annexure-B ' Northern part of Jalna Road starting | Main Areas are as under : 8. Panchshee| Nagar, .
from Kranti Chowk to Mondha Naka, 1. Ajab Nagar, 9. Labour Colony, i
from west of Mondha Naka to 2. Khakadpura, 10. AMC Main Building, i
Annabhau Sathe Chowk, south of 3. Gandhi Nagar, 11. Nehru Bhawan,
Annabhau Sathe Chowk to Bhadkal 4. Bhavani Nagar, 12. Buddilane,
Gate excluding the area covered by 5. Kaisar Colony, 13. Sarafa Road
Annexure-A above 6. Gulmandi,
, 7. Kabadipura Chowk,
Annexure-C | Northern part of Jalna Road starting | Main Areas are as under : 7. Cannaught Place,
' from Mondha Naka to Cambridge 1. MIDC Chikalthana, 8. Raja Bazar,
| School and East of the area starting 2. N-1, N-5, N-6, N-7, N-8, N-9, N- | 9. Shah Bazar,
| from Mondha Naka to Sawangi via 10, N-11 & N-12 of CIDCO, 10. Roza Bagh,
|' Jalgaon T Point & Anna Bhau Sathe 3. Surana Nagar, 11. Yadav Nagar,
Chowk, Southern part of Jalgaon By 4. Kailash Nagar, 12. Mayur Nagar,
| Pass road starting from Sawangi to 5. Misarwadi, 13. Ambedkarnagar.
| Cambridge School. 6. Naregaon,
/
“Annexure-D | Northern part of Jalna Road excluding | Main Areas are as under : 9. Jaisinghpura,
terdtorial areas  covered under | 1. N-13 of CIDCO, | 10. Kotwalapura,
| Annexures- A, B& C 2. Wankhede Nagar, 11. Chhawani,
- 3. Harshul, 12. Padegaon,
| 4. Himayat Bagh, 13. Bhavsingpura,
| 5. Asefiva, 14. Bhimnagar,
| 6. Dilras Colony, 15. Mitmita,
] 7. Begumpura Police Station, 16. Hanuman Tedki,
' 8. Ghatiparisar, 17, Waluj.
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Cate 28.09.2020

"Southern Part of Jalna Road starting

Main Areas are as under :

11. Osmanpura, [

Yogiraj Hansraj Tirth Chwok to Shri
Chakradhar Swami Chowk (Joining

part of Beed By Pass and Paithan
Road) Eastern part of Chakradhar

Swami Chowk to Print Travel

. Priyadarshani Indira Nagar,
. Garkheda Stadium,

10. Shivaji Nagar,
11. Pundlik Nagar,

| 22. SataraParisar,

| 23. Karnapura,

| 24. Banewadi.
25. Rahul Nagar,

Annexure-E
| From Maharshi Dayanand Chowk | 1. Jyoti Nagar, 12. Peer Bazar, _
(Dudh Dairy Chowk] to Hotel Print | 2. Eknath Nagar, 13. Shahnoormiya Dargah Parisar.
Travel. Western Part of Area starting | 3. Vedant Nagar,
from Maharshi Dayanand Chowk to | 4. Guru Govind Singh Chowk,
Yogi Hansraj Chowk (Beed By Pass) | 5. Pannalal Nagar,
' Via Kalda Corner, Northern Part of | 6. Hamalwadi,
| Beed by pass road starting from | 7. Railway Station,
Yogira) Hansraj Tirth Chowk to Shri | 8. Silk Mill Colony,
Chakradhar Swami Chowk (joining | 9. Railway Station MIDC,
part of Beed By Pass and Paithan | 10. Osmanpura Police Station,
 Road), Eastern part of Chakradhar
Swami Chowk to Print Travel
Annexure-F Southern Part of Jalna Road Starting | Main Areas are as under : 14. Garkheda,
From Maharshi Dayanand Chowk | 1. Vishnu Nagar, 15. Kamgar Colony,
(Dudh Dairy Chowk) To Hotel Print | 2. Shivshankar Colony, 16. Vithalnagar,
Travel, Western Part of Area Starting | 3. Jawahar Colony, 17. Mukundwadi,
of Maharshi Dayanand Chowk To | 4. Vidyut Nagar, 18. Airport,
Yogi Hansraj Chowk (Beed By Pass) | 5. Jai Vishwabharati Colony, 19. Hotel Madhuban,
Via Kalda Corner, Northern Part of | 6. Tilak Nagar, 20. Surya Lawns,
Beed by pass road starting from | 7. Ulkanagari, 21. Abdul Pahelwan Chowk Deolai,
8
9

12. Nyay Nagar, 26. Kandhanwadi Police Station,
13. N-2, N-2A, N-3, N-4, N-13A, N-13B | 27. NakshtrawadiPaithan Road,
of CIDCO,

oJ)

(ACHAL SHARMA) 2 ‘;7/0*-’3/16 10

Additional Commissioner of Income-tax,

Range-1, Aurangabad
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GOVERNMENT OF INDIA

OFFICE OF THE JOINT COMMISSIONER OF INCUME TAX, Range-1,
OLD B.J MARKET, JALGAON-425001

Email: Jalgaon. uddlcitl-a'iucumctu,;. rov.in

No. JAL / ICITY 1 ’()/Junsdulmn/ 2020-21/900 Date: 14.09.2020
CORRIGENDUM
In cansequent to the Corrigendum order passed by dic e, CCLL, Pune vide

order No. PN/Pr.CC/EST/C&A/Faceless  Assessment/20..0-21/1381  dated:
11.09.2020 and by Pr.CIT-1, Nashik vide order No.NSK/PCI'T | /junsdiction/2020-
217015 dated 11.09.2020, the designation of class ol income tax authorities
mentioned i column  no. (2) ol  Schedule-l of this  office  crder  No.
JAL/JCIT/ 120/ Jurisdiction/2020-21/ 188 dated: 09.09 2020 is modilied as
under:

| SL. | Designation Class of Income-Tux | Designation i of lucome- |
No. | authorities; mentioned in Tax authoritics; modifled us
| column no. (2) “under ]
1 Deputy /r\s‘wl\l it Commissioner of | De [)uly/Asmsl ait Comuis... ner
| Imcome Tax, Circle Jalgaon 7 of Income Tax, Circle- 1, Jo.pnon |
_2 [ ITo ward-1, Jalgaon 110 wad-1(1) |, Jalgaon S
|3 1TO ward-2, Jalgaon .~~~ H() ward-1(2) - Jalgaon ]
| 11() \de J3,Jalgpon M.I_IQ_\_v:gl_gl__l‘_(})_ Jolyaon
5 ll() waul 4, Jalgaon . |0 ward-1(4), Jilgao:
_6 | l’l O ward-5, Jalgaon | ITO ward-2(1), Jalgaon |
Bd

(VIS‘IlAl MAKKAWAN i)
JL Corumissioncr ol Income ‘Tax,
Range-1, colgnon

Copy submitted for information to:

The Pr. Chiel Commissioner of Income Tax, Pune

The Director General of Income Tux (INV), Pune

The Chief Commissioner of Income Tax, Pune

The Pr.Conunissioner of Income Tax-1, Nushik

The Director of Income Tax (Inv), Punc and Nagpur

The Pr. Commissioner of Income Tax (Central), Nagpur

The Comunissioner ol Income Tax (Appeals)-1, 2 & 3 Nashik
The Commissioner of Income Tax (Appeals)- 1 & 2, Aurangabad
The Addl/Jt. Commissioner of Income Tax, Ruange, Nashik and Aura: . oabad
10 The Addl/Jt.Director of Income tax (lnv), Nashik

11. The Addl/Jt. Commissioner of Income Tux (Central), Nushiii
12. All AOs, & TRO under the churge of Pr.CIT-1, Nushik

13.The ZAO, CBDT, Nashik

14.The AD(Systems), Nashik

1000 SO el o L0 B e

\M)w‘ﬁﬁ—f”'

Jt. Cuinmissioner o lnicome '1ix
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No. JAL/JCIT/lZO/Jurisd iction/2020-21

GOVERNMENT OF INDIA
OFFICE OF THE JOINT COMMISSIONER OF INCOME TAX, Range, Jalgaon
OLD B.J MARKET, JALGAON-425001
Email: Jalgaon.addicitl@incometax.gov.in

No. JAL/ICIT/120/lurisdiction/2020-21/ 1 & & ' Date: 09.09.2020

| ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT 1961

In exercise of the powers conferred by sub sectlon (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 1961)
and in accordance Wlth Notification Number S.0. No. 2752(E) dated 22 October, 2014 of Government of India, Central Board
of Direct Taxes, published in the Gazette of India, Extraordinary, Part-l, Section 3(ii)[Notification No. 50/2014/F/No.
187/38/2017(ITA.I)], Notification No. 64/2014 F. No.187/40/2014 (ITA-I) déted 13.11.2014; and in pursuance of subsequent
order of Principal Commissioner of Income Tax-1, Nashik vide order No.NSK/PCIT-1/jurisdiction/2020—21/562dated 31.8.2020,
I, the Joint Commissioner of Income Tax, Range, Jalgaon, having been authorized so, hereby make the following amendments
in the Office Order No.NSK/Pr.CIT-2/lurisdiction-E-asstt/2019-20/1624(A) dated01.10.2019.The new entry at Sr.No.(1) to '(6)

on Column (1) ‘ with the number and words as per Schedule-I below is inserted.
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No. JAL/JCIT/120/Jurisaicfion/2020—2 1
SCHEDULE-I

Designation

Sl. Class of
Headquarters Territorial Area Persons or classes of persons | Cases or classes of cases
No. Income-tax
authorities ‘
(1) (2) (3) ' (4) (5) | (6)
1. Deputy/Assistant Jalgaon In the state of | a) Persons referred to in item (a) | a) All cases having income or
Commissioner of Maharashtra - of the_ Colgmn 6, being |loss of R_s.15.,00_,000/— and
District of Jalgaon companies registered under the | above, falling in item (a) of
Income Tax, Companies Act, 2013 or under | column (5) of the territorial

the Company’s Act, 1956 and | area mentioned in Column 4;
having its registered office or
Principal place of business in the | b) All cases of individuals
-| area mentioned in column (4); being Managing Director or
Director or Manager or
b) Persons referred to in item (c) | Secretary in the companies
of the Column 6, being other |referred to in corresponding
than companies deriving income | entry in item (a) above, having

Circle, Jalgaon -

from Business or profession and | income or loss of
whose Principal place of business | Rs.10,00,000/- and above,
is within the territorial area | referred to in the
mentioned in the Column 4; corresponding entry in item (a)

of Column 5;
c) Persons referred to item (c) of
Column 6, being other than|c¢) All persons having income
companies deriving income from | or loss of Rs.10,00,000/- and
other sources other than income | above as referred to in item
from business or profession and | (b) and (c) of Column 5:
residing within the territorial
area mentioned in Column 4;
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No. JAL/ICIT/120/lurisdiction/2020-21

Designation
Sl. Class of _
Headquarters Territorial Area Persons or classes of persons | Cases or classes of cases
No. Income-tax
authorities
(1) (2) (3) (4) (5 (6)
2. ITO Ward-1, Jalgaon a) Jilhapeth of Jalgaon | a) Persons referred to in item (a) | a) cases of all persons having
Jalgaon City i.e. Ganesh Colony, | of the Column 6, being other |income or loss below
Ring Road, Akashwani |than companies and cooperative | Rs.10,00,000/- as referred to
Chowk, Mahabal Colony, | societies, deriving income from |in item (a) and (b) of Column
Ramanand Nagar, Shiv |business or profession and|5;
Colony and Pimprala. whose Principal place of business
is within the territorial area
mentioned in the item (a) of
Column 4;
b) Persons referred to in item (a)
of the Column 6, being other
than companies and cooperative
societies, deriving income other
than income from business and
profession but excluding salary
income, and residing within the
territorial area mentioned in the
: item (a) of Column 4;
3. ITO Ward-2, Jalgaon (a) Jalgaon city (excluding | (a) persons referred to item (a) | (@) All company cases having
Jalgaon Polan peth, Baliram Peth, | of Column 6, being companies | income or loss below
Fule Market, Dana | registered under the Companies | Rs.15,00,000/- falling in item
Bazaar), MIDC Jalgaon |Act, 2013 or wunder the|(a) of column (5) of the
and entire Jalgaon taluka. | Company’s Act, 1956 and having | territorial area mentioned in
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No. JAL/ICIT/120/]urisdiction/2020-21

Designation
Sl. Class of
Headquarters Territorial Area Persons or classes of persons Cases or classes of cases
No. Income-tax , '
authorities
(1) (2) (3) 4 (5) (6)
(b) Jalagon city excluding | its registered office or Principal | item (a) of Column 4;
J‘ilhapeth (i.,e  Ganesh | place of business in the area
Colony, Ring Road, | mentioned in item (a) of column | (b) AIll cases of individuals
Akashwani chowk, | (4); being Managing Director or
Mahabal Colony, Director or Manager or
Ramanand Nagar, Shiv |b) Persons referred to in item (c) | Secretary in the compariies
Colony, Pimprala, Polan|of the Column 6, being other |referred to in corresponding

peth, Baliram Peth, Fule
Market and Dana Bazaar
of Jalgaon City).

than companies and cooperative
societies, deriving income from
business or profession and
whose Principal place of business
is within the territorial area
mentioned in the item (b) of
Column 4;

(¢c) Persons referred to in item
(c) of the Column 6, being other
than companies and cooperative
societies, deriving income other
than income from business and
profession but excluding salary
income, and residing within the
territorial area mentioned in the
item (b) of Column 4;

entry in item (a) above, having
income or loss below
Rs.10,00,000/-, referred to in
the corresponding entry in
item (@) of Column 5;

c) cases of all persons having
income or loss below
Rs.10,00,000/- as referred to
in item (b) and (c) of Column
5;
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No. JAL/ICIT/120/Jurisdiction/2020-21

Designation

Sl. Class of
Headquarters Territorial Area Persons or classes of persons Cases or classes of cases
No. Income-tax
authorities
1) (2) 3) (4) (5) (6)
4 ITO Ward-3, Jalgaon (a)MIDC area of Jalgaon (@) Persons referred to in item | a) cases of all persons having
Jalgaon (a) of the Column 6, being other | income  or loss below

(b) Dana Bazaar and Fule | than companies and cooperative | Rs.10,00,000/- as referred to
market area of Jalgaon | societies, deriving income from |in item (a) and (b) of Column
city and Jalgaon taluka business or profession ‘and|5;

whose Principal place of business
(c) Dharangaon, Erandol, |is within the territorial area | (b) Cases of all persons having

Parola, Chopda and | mentioned in the item (a), (b) | income or loss below
Amalner Taluka of Jalgaon | and (c) of Column 4; Rs.10,00,000/- as referred to
District. in item (c) of Column 5 and

- (b) Persons referred to in item | whose principle source of
(d) All talukas of lalgaon | (a) of the Column 6, being other | income is “income from salary”
District than companies and cooperative | and who are employees of the
societies, deriving income other | employer/organization whose
than income from business and | nhames begin with the Alphabet
profession but excluding salary |'G’ or ‘H" or '’ or ') or ‘K’ or 'L’
income, and residing within the | or ‘M’ or *N’ or ‘O’ or ‘P’ or 'Q’
territorial area mentioned in the | or ‘R’ or 'S’ or 'T".

item (a), (b) and (c) of Column

4: »

(¢) Persons referred to in item
(b) of the Column 6, being other
than companies and cooperative
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No. JAL/ICIT/120/]urisdiction/2020-21

Designation

(b) Chalisgaon, Pachora,
Jamner, Bodwad and
Bhadgaon Taluka of

Jalgaon District.

cooperative societies registered
under the cooperative Societies

Act and having the registered

Office in the territorial area
mentioned in the item (a) of
column 4;

(b) Persons referred to in item
(b) of the Column 6, being other
than companies and cooperative
societies, deriving income from
business or profession and
whose Principal place of business
is within the territorial area
mentioned in the item (b) of
Column 4;

(c) Persons referred to in item
(b) of the Column 6, being other
than companies and cooperative
societies, deriving income other
than income from business and

sk Class of Headquarters Territorial Area Persons or classes of persons Cases or classes of cases
No. Income-tax , ,
authorities
1) (2) 3) (4) (5) (6)
societies, deriving income from
salary only and who is residing in
the territorial area mentioned in
item (d) of column 4;
5 ITO Ward-4, Jalgaon (a) All talukas of Jalgaon | (a) Persons referred to in item | (a) Cases of all persons having
Jalgaon District. (a) of the Column 6, being  income or loss below

Rs.10,00,000/- as referred to
in item (@) of Column 5.

(b) Cases of all persons having
income or loss below
Rs.10,00,000/- as referred to
in item (b) and (c) of Column

‘5.

(c) Cases of all persons having
income or loss below
Rs.10,00,000/- as referred to
in item (d) of Column 5 and
whose principle source of
income is “income from salary”
and who are employees of the
employer/organization whose
names begin with the Alphabet
‘A’ or ‘B’ or 'C" or ‘D’ or ‘E’ or
‘F" or *U" or 'V or ‘W’ or ‘X’ or
‘Y or'Z'
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No. J'AL/JCIT/120/JVU risdiction/2020-21

and Dana Bazaar area of
Jalgaon city and all
Talukas of Jalgaon District
except Jalgaon Taluka.

(b) Polan Peth and Baliram
Peth area of Jalgaon city
and Bhusawal, - Yawal,
Raver and Muktainagar
taluka of Jalgaon District.

companies registered under the
Companies Act, 2013 or under
the Company’s Act, 1956 and
having its registered office or
Principal place of business in the
area mentioned in item (a) of
column (4);

(b) Persons referred to in item
(c) of the Column 6, being other
than companies and cooperative
societies, deriving income from
business or profession  and
whose Principal place of business

territorial

Designation
Sl. Class of ' : o o , ' ,
' Headquarters Territorial Area Persons or classes of persons Cases or classes of cases
No. Income-tax ' , ,
authorities ,
1) (2) (3) (4) : (5) (6)
: profession but excluding salary :
income, and residing within the
territorial area mentioned in the
item (b) of Column 4;
(d) Persons referred to in item
(c) of the Column 6, being other
than companies and cooperative
societies, deriving income from
salary only and who is residing in
the territorial area mentioned in
- item (a) of column 4; ‘
6 ITO ward-5, Jalgaon (a) Polan Peth and (a) Persons referred to in item | (a) All company cases having
Jalgaon Baliram Peth, Fule Market |(a) of Column 6, being|income or loss below

Rs.15,00,000/- falling in item

(a) of column
area mentioned
item (a) of Column 4;

(b) All cases of

(5) of the

in

individuals

being Managing Director or

Director
Secretary
referred to

or  Manager

or
in the companies
in corresponding

entry in item (a) above, having

income or loss
Rs.10,00,000/-, referred to
the corresponding entry

below

in
in
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No. JAL/ICIT/120/Jurisdiction/2020-21

Designation
Sl. Class of

Headquarters Territorial Area Persons or classes of persons Cases or classes of cases
No. Income-tax ’

authorities

(1) (2) (3) (4) (5) (6)

is within the territorial area |item (a) of Column 5;
mentioned in the item (b) of
Column 4; (c) cases of all persons having
income or loss below
(¢) Persons referred to in item | Rs.10,00,000/- as referred to
(c) of the Column 6, being other | in item (b) and (c) of Column
than companies and cooperative | 5;

societies, deriving income other
than income from business and
profession but excluding salary |
income, and residing within the
territorial area mentioned in the
item (b) of Column 4;

This order shall come into force with effect from 13.08.2020.

6d-
(VISHAL MAKAWANE)

Jt. Commissioner of Income Tax,
Range, Jalgaon

Copy submitted for information to:
1. The Pr. Chief Commissioner of Income Tax, Pune
2. The Director General of Income Tax (Inv), Pune
3. The Chief Commissioner of Income Tax, Pune
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No. JAL/ICIT/120/lurisdiction/2020-21

The Pr. Commissioner of Income Tax-1, Nashik

The Director of Income Tax (Inv), Pune and Nagpur

The Pr. Commissioner of Income Tax (Central), Nagpur

The Commissioner of Income Tax (Appeals)-1, 2 & 3 Nashik
The Commissioner of Income Tax (Appeals)- 1 & 2, Aurangabad
. The Addl/Jt. Commissioner of Income Tax, Range, Nashik and Aurangabad
10 The Addl/Jt.Director of Income tax (Inv), Nashik

11. The Addl/3t. Commissioner of Income Tax (Central), Nashik
12. All AOs, & TRO under the charge of Pr.CIT-1, Nashik

13.The ZAO, CBDT, Nashik

14.The AD(Systems), Nashik

©oNO ;A
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Jt. Commissioner of Income Tax,
Range, Jalgaon
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GOVERNMENT OF INDIA
OFFICE OF THE ADDITIONAL COMMISSIONER OF INCOME TAX, RANGE, NASHIK
Kendriya Rajaswa Bhawan, Gadkari Chowk, Old Agra Road, Nashik - 422002
nashik.addlciti@incometax.qov.in

No Nsk/AddI.CIT/Range/ 120/ Jurisdiction/2020-21/ L—f g l Date : 28.09.2020

ORDER

In partial modification of this office earlier order No.436 dated 08.09.2020 and in exercise of the powers confarred by sub-section (1)
and (2) of section 120 of the Income-tax Act, 1961 (43 of 1961) and in accordance with Notification Number S.0. No.2752(E) dated 22nd October, 2014
of Government of India, Central Board of Direct Taxes, published in the Gazette of India, Extracordinary, Part-1I, Section 3{it) dated 22nd October, 2014
[Notification Na. 50/2014/F/No. 187/38/2017(ITA.1)], Notification No. 64/2014 F. No. 187/40/2014 (ITA-I) dated 13.11.2014; and in pursuance to the
subsequent order of the Pr. Cornmissioner of Income Tax-1, Nashik vide order No.Nsk/PCIT-1/lurisdiction/2020-21/562 dated 31.08.2020, ], Kranti, the
Additional Commissioner of Income-tax, Range-1, Nashik, having been authorized so, hereby make the following amendments in the office order of the It.

CIT, Range-1, Nashik dated 15/11/2014 wvide No. Nsk/Jt. CIT/R-1/120/3urisdiction/2014-15/3309. This order will come into force with effect from
13.08.2020.
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Sr. | Designation of Head | Territorial Persons or classes of persons Cases or classes of cases
No. | the Income tax | Quarters Area
Authorities
{1) (2} (3) (4) (S (6)
1 Deputy/Assistant | Nashik In the state|[a] Persons being companies registered under the

Commissioner of
Income Tax,
Circle-1, Nashik

of
Maharashtra,
all  Talukas
falls within
District
MNashik
{Excluding
Talukas o
Malegaon,
Satana,
Nandgaon,
Chandwad,
Yeola &
District
Dhule and
Nandurbar.}

Companies Act, 2013 or under the Companies Act,
1956 andg having its registered office or Principal place
of business in the area mentioned In column(4) and
having income or loss of Rs.20,00,000/- or above.

[b] Persons other than compandes deriving income from

business or profession and whose principal place of
business or profession is within the territorial area
mentioned ¢olumn (4) and having income or loss of
Rs.15,00,000/- or above.

[c] Persons other than companies, deriving income from

(d]

sour¢es other than income from business or profession
and residing within the territorial area mentioned in
Column (4) and having mcome or loss of
Rs.15,00,000/- or above.

Persons being individuals deriving income from
business or profession having income or loss of
Rs.15,00,000/- or above and residing within the

territorial area mentioned in Column (4).

fa]  All cases of persons referred to in
corresponding entry in item (2) of column
{5) whose names begin with the alphabet
\\A" to \|zi} .

[b] ANl cases of individuals being
managing director or director or manager
or secretary in the companies referred to
in corresponding entry in item (a) above.

[c] Al cases of persons referred to in
corresponding entry in item {b) and (c) of
column (5) whose names begin with the
alphabet “A” to “Z".

[d] All cases of persons referred to in
corresponding entry in item {d) of column
(5) whose surnames begin with the
alphabet “A” to “Z".
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Sr. | Designation of Head Territorial Persons or classes of persons Cases or classes of cases
No. | the Income tax | Quartecrs Area
Authorities

(1) (2) (3) (4) (5) (6)

{e] Persons being individuals deriving income from sources | [e]  All cases of persons referred to in
other than income from business or profession | corresponding entry in item (e) of columm
(including salary) having income or loss of | (5) whose princlpal source of Income is
Rs.159,00,000/- or above and residing within the | from Salary and whose employers names
territorial area mentioned in Column {4). begin with the alphabet “A” to “L”

{including Talukas of Malegaon,
Nandgaon, Chandwad, Satana and
Yecla)

2 Income Tax Nashlk In the state|{a] Persons being companies registered under the|[a] All cases of persons referred to In
Offlcer, Ward- of Companies Act, 2013 or under the Companles Act, | corresponding entry In item {a) of column
1{1}, Nashlk Maharashtra, 1956 and having its reglstered office or Principal place | (5) whose names begin with the alphabet

all  Talukas of business in the area mentioned in clumn(4) and | “"A” or “B"” or “C” or "D" or “E” or "F"
falls within having fncome or loss fess than Rs.20,00,000/-. or “G” or “"H"” or “*I” or 3" or "K"” or
District "“L"” or "M” or “T" or *U” or "V” or "W"
Nashik, or X" or"Y"” or 2",

{Excluding

the Taluka-|[b] Persons other than companies deriving income from [ (b] Al cases of Individuals being
Chandwad, business or profession and whose principal place of | managlng director or director or manager
Taluka- business or profession is within the territorial area | or secretary in the companies referred to
Satana, mentioned column (4) and having income or loss less | in corresponding entry in item (a) above.
Taluka- than Rs.15,00,000/-.
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Sr. | Designation of Head Territorial Persons or classes of persons Cases or classes of cases
No. | the Income tax | Quarters Area
Authorities

(1) (2) (3) {4) (%) (6)
Malegaon, [c} Persons other than companies, deriving income from | [c]  All cases of persons being Co-
Taluka- sources other than income from business or profession | operative  society  referred  to  in
Nandgaon and residing within the territorial area mentioned in | corresponding entry in item {c) of column
and Taluka- Column (4) and having income or loss less than | {5) whose names begin with the alphabet
Yeola). Rs.15,00,000/-. “A" to "Z".

[d] Persons being individuals deriving income from |[d] All cases of persons referred to in
business or profession having income or lass less | correspending entry in item (d} of column
thanRs.15,00,000/- and residing within the territorial | (5) whose sumames begin with the
area mentioned in Column {4}, alphabet “A” or "B” or "C” or "D” or

“E” or “F” or “G” or “"H” or "I" or "J"
or “K” or "“L"” or “"M” or "W" or "X" or
"Y” or "2".

3 Income Tax Nashik In the state|[a) Persons being companies registered under thel[a] All cases of persons referred to in
Officer, Ward-2 of Companies Act, 2013 or under the Companies Act, | corresponding entry in item (a) of column
(1), Nashik Maharashtra, 1956 and having its registered office or Principal place | {5} whose names begin with the alphabet

all Talukas of business in the area mentioned in column(4) and | *"N” or “0" or “P" or “Q” or “R” or
falls within having income or loss less than Rs.20,00,000/-. “s”,

District

Nashik,

(Excluding
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Sr. | Designation of Head Territorial Persons or classes of persons Cases or classes of cases
No.| the Income tax | Quarters Area
AButhorities
(1) (2} (3) (4) {5) (6)
the Taluka-|[b] Persons other than companies deriving income from | [b] All cases of individuals being
Chandwad, business or profession and whose principal place of | managing director or director or manager
Tatuka- business or profession is within the territorial area | or secretary in the companies referred to
Satana, mentioned column (4) and having income or loss less | in corresponding entry in item {a) above,
Taluka- than Rs.15,00,000/-.
Malegaon i
Talul?a- ’ [c] Persons being individua‘ls 'deriving income from t[:(c::]rres;:)L\;Ians:se:tfryp?r:siigfn r(ir)e:::mtj"::
Nandgaon business or profession r?aylng |.ncc.>me or los; le'ss than (5) whose surnames begia with the
and Taluka- Rs.lS.,O0,0{.}O,'- and residing within the territorial area alphabet *N" or “0” or “P" or “Q” or
Yeola). menticned in Column (4). “R” or *S" or “T" or “U” or “V".
[d] Persons being individuals deriving income from sources | [d]  All cases of persons referred to in
other than income from business or profession | corresponding entry i item (d) of column
(including salary) having income or loss fess than | (5) whose principal source of income Is
Rs.15,00,000/- and residing within the territorial area | from Salary and whose employers names
mentioned in Column {4). begin with the alphabet “A” to “L” of
Mashik District.

4 Income Tax Nashik In the state|{a] Persons being companies registered under the|[a]l All cases of persons referred to in
Officer, Ward- of Companies Act, 2013 or under the Companies Act, | correspending entry in item (a) of column
3(1}, Nashik Maharashtra, 1956 and having its registered office or Principal place | (5) whose names begin with the alphabet

Yeola Taluka of business in the area mentioned in column{4) and | “A to Z" of Taluka-Yeola
in Nashik having income or loss less than Rs.20,00,000/-.
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Sr. | Designation of Head Territortal Persons or classes of persons Cases or classes of cases
No. ] the Income tax | Quarters Area
Authorities
(1) (2) (3 (4} {5) {(6)
District. [b] Persons other than companies deriving income from

business or profession and whose principad place of
business or profession Is within the territorial area

mentioned column (4) and having income or {oss less
than Rs.15,00,000/-.

[c] Persons other than companies, deriving income from
sources other than income from business or profession
and residing within the territorial area mentioned in

Column (4) and having income or loss tess than
Rs.15,00,000/-,

fd] Persons being individuals deriving income from sources
other than income from business or profession
(including salary) having income or loss less than
Rs.15,00,000/- and residing within the territorial area
mentioned in item (B) of Column (4).

{b] All cases of individuals being
managéing director or director or manager
or secretary in the companies referred to
in corresponding entry in item (a) above

fc] Al cases of persons being Co-
operative  society referred to  in
corresponding entry in item {c} of column
{5) whose names begin with the alphabet
“A" to “"2" of Taluka-Yeola

[d] All cases of persons referred to in
corresponding entry in item {b) and (<) of
colemnn  (5) whose prncipal place of
business or profession or residence is
within the territorial area Taluka-Yeola
and whose employers names begin with
the alphabet ™A to Z”.
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Sr. | Designation of Head Territorial Persons or classes of persons Cases or classzes of cases
No. | the Income tax | Quarters Area
Authonties

(1) (2) {3) (4) (5) (6)

B) In the |[e] Persons being individuals deriving Income from sources | All Persons deriving income from salary
state of | other than income from business or profession (including | whose employars names begin with the
Maharashtra, | salary) having income or loss less than Rs.15,00,000/- and | alphabet "M” to "Z" of Nashik District.

all  Talukas | residing within the territorial area mentioned in item (B) of

falls within | Column (4).

District

Nashik,

{Excluding

the Taluka-

Chandwad,

Taluka-

Satana,

Taluka-

Malegaon,

and Taluka-

Nandgaon).

5 Income Tax Dhute In the state | [a] Persons being companies registered under the Compantes | [a]  All cases of persons referred to in
Officer, Ward-1, of Act, 2013 or under the Companies Act, 1956 and having | corresponding entry in item (a) of column
Dhule Maharashtra, its registered office or Principal place of business in the | (5) whose names begin with the alphabet

all Talukas area mentioned In column{4) and having irrespective of | “A”™ to “2".
falls within Income or loss.
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mentioned column (4) and having irrespective of income
or toss,

{c] Persons other than companies, deriving come from

(d]

sources other than income from business or profession
and residing within the territorial area mentioned in
Column (4) and having irrespective of income or loss.

Persons being individuals deriving income from
business or profession irrespective of income or loss.
and residing within the territorial area mentioned in
Column (4).

[e] Persons being individuals deriving income from sources

other than Income from business or profession
(including salary) Irrespective of income or loss. and
residing within the territorial area mentioned in
Column {4},

sr. Designation of Head | Territorial Persons or classes of persons Cases or classes of cases
No. | the Income tax | Quarters Area
Authorities
&) 2 (3) 4 (5) (6)
District [(b] Persons other than companies deriving income from |[b] All cases of individuals being
Dhule and business or profession and whose principal place of | managing director or director or manager
Nandurbar. business or profession is within the territorial area | or secretary in the companies referred to

in corresponding entry in item (@) above.

[c] All cases of persons referred to in
corresponding entry in item (b) and (c) of |
column (S) whose names begin with the
alphabet “A" to “2".

[d] Al cases of persons referred to in
corresponding entry in item {d) and (&) of
column (5} whose surmames begin with
the alphabet A" to “2".

[e] All cases of persons referred to in
corresponding entry in item (d) and (e} of
column (5) whose employers names begin
with the alphabet “"A" to “Z".
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Cases or classes of cases

Sr. Designation of Head Territorial Persans or classes of persons
No. [ the Income tax | Quarters Area
Authorities

@ ®) (3) O (5) (6)

6 Income Tax Malegaon {A) In the [a) Persons being companies registered under the Campanies | [a] All cases of persons referred Lo in
Officer, Ward-1, state of Act, 2013 or under the Companies Act, 1956 and having | corresponding entry in item (a) of column
Malegaon Maharashtra, its registered office or Principal place of business in the | (S) whose names begin with the alphabet

exclusively area mentioned in column(4) and having irrespective of | “A” to “2".
Taluka- income or loss.
Malegaon,
Taluka- . P : f . .
Satana, (b] Per:_sons other than compznies derwm.g .mcome rom (5] Al cases of individuals being
N business or profession and whose principal place of managing director or director or manager
:alu:a business or profession Is within the territorial area or secretary in the companies referred to
T:;r;ki?on’ ;nre':;i;:ned column {4) and having irrespective of income in corresponding entry in item (a) above.
Chandwad.
falls within . - .
the District [c] Persons other than companies, derl.vmg wxcome from [c] Al cases of persons referred to in
Nashik. sources other tljlan income from business or profession corresponding entry in item (b) and (c) of
and residing within the territorial area mentioned in column (5) whose names begin with the
Column (4) and having irrespective of income or loss. alphabet "A" to “Z".
[d} Persons being individuals deriving income from [d] Al cases of persons referred to in
business or profession irrespective of income or loss. corresponding entry in item (d) of column
B) Yeola and residing within the territorial area mentioned in (5) whose surnames begin with the
Taluka Column (4). alphabet "A” to “Z",
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Cases or classes of cases

Sr. | Designation of Head Territorial Persons or classes of persons
No.| the Income tax | Quarters Area
Authorities
) @) (3) (4) 5) (6)

(e] Persons being individuals deriving income from sources

[f]

other than income from business or profession
(including salary) having income or loss of
Rs5.15,00,000/- or abeove and residing within the
territorial area mentioned in Column (4},

Persons being companies registered under the
Companies Act, 2013 or under the Companies Act,
1956 and having its reqgistered office or Principal place
of business in the area mentioned in item {B8) column
{4) and having income or loss of Rs.20,00,000/- or
above

(g] Persons other than companies deriving income from

business or profession and whose principal place of
business or profession is within the territorial area
mentioned in item (B) of column (4) and having
income or loss less than Rs.15,00,000/- or above.

{e] Al cases of persons referred to in
corresponding entry i item {e) of colurmn
(5) whose employers names begin with
the alphabet “M” to “Z" of Nashik
District {including Talukas of
Malegaon, Nandgaon, Chandwad and
Satana).

[f] All cases of persons referred to in
corresponding entry in itemn (f) of column
(5) whose names begin with the alphabet
“A” ta™Z"” of Yeola Taluka

fgl All cases of individuals being
managing director or director or manager
of secretary in the companies referred to
in corresponding entry in item (f) above
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Sr. | Designation of Head Territorial Persons or classes of persons ] Cases or classes of cases
No. [ the Income tax | Quarters Area

Authorities
(1) (2) (3) (4) (5) (6)

[h] Persons other than companies, deriving income from
sources other than income from business or profession
and residing within the territorial area mentioned in
item (B) of Column (4) and having income or loss less
than Rs.15,00,000/- or above.

(i] Persons being individuals deriving income from business
or profession having income or loss less than
Rs.15,00,000/- or above and residing within the
territorial area mentioned in item (B} of Column (4).

[(h] All cases of persons being Co-
operative  society referred to in
corresponding entry in item (h) of column
{5) whose names begin with the alphabet
“A’ to "Z" of Taluka-Yeola

[i] All cases of persons referred to in
comresponding entry in item (i) of column
{5} whose names begin with the alphabet
"A" to™Z" of Yeola Taluka

S
(Kranti)

Addl. Commissioner of Income Tax,
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No.Nsk/AddI.CIT/Range/120/Jurisdiction/2020-21/ L[ { |

&
L
-
—
o

. The Pr. Chief Commissioner of Incoma Tax, Pune

The Director General of Income Tax(inv), Pune.

The Chief Commissicner of Income Tax, Pune.

The Pr. Commissioner of income Tax-1, Nashik

The Directors of income Tax{lnv), Pune and Nagpur.

The Pr. Cormmissioner of Income Tax (Central), Nagpur.

The Commissioner of Income Tax {Appeals)-1, 2 & 3, Nashik.
The Commissianer of Income Tax {Appeals)-1 & 2, Aurangabad.
The Addl. Commissioner of Income Tax, Range, Jalgaon ang Aurangabad.
10 The Addl. Commissioner of Income Tax, (Inv}, Nashik

11.The Add!l. Commissioner of Income Tax, (Central), Nashik
12.All AO's & TRO under the charge of Pr. CIT-1, Nashik

13.The ZAO, CBDT, Nashik

14, The AD (Systems), Nashik

WONDO LGN
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Range, Nashik.
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